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In the matter of 

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, NEW DELHI 

under: 

1) 

-1 

2) 

(PRINCIPAL BENCH) 

RESPECTFULLY SHOWETH 

Appeal No. 17 of 2025 

M/s Eldeco Infrastructure and Properties Ltd. 

V/s 

Punjab Pollution Control Board 

..... 

Reply by way of affidavit of Er. Jaspal Singh, Environmental Engineer, 
egional Office-3, Ludhiana on behalf of respondent Punjab Pollution Control Board. 

Applicant 

Respondent 

L, the above-named deponent, do hereby solemnly affirm and state as 

That the Eldeco Infrastructure and Properties Ltd, village Rajpura, 

Hussainpura & Bhattian, Tehsil Ludhiana West, District Ludhiana has filed the 
present appeal before the Hon'ble National Green Tribunal u/s 16 of the 

National Green Tribunal Act, 2010 against the order dated 01.10.2024 passed 

by the Appellate Authority-cum Secretary to Government of Punjab, 
Department of Science, Technology & Environment constituted under the Air 

(Prevention & Control of Pollution) Act, 1981 and the Water (Prevention & 
Control of Pollution) Act, 1974 whereby order dated 25.07.2024 of the 

Punjab Pollution Control Board for imposition of Environmental Compensation 
of Rs. 1,30,50,000/- has been affirmed. 

That the matter was considered by this Hon'ble Tribunal and vide order dated 

04.07.2025, IA no. 140 of 2025 filed by the Appellate for condonation of delay 
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was allowed and the delay in filing of the present appeal was condoned. The 

respondent was given four weeks' time to file reply in the case vide the said 
order dated 04.07.2025 and the present reply is being filed in compliance to 
the said order. 

That the appellant had set up the residential township by the name of "Estate 
One" in an area of 49.01 acre in the revenue estate of villages Husainpura, 

Rajpura and Bhattian in district Ludhiana after obtaining the Consent to 

Establish (NOC) from the Punjab Pollution Control Board vide no. 

HO/LDH/NOC/2009/Colony/998 dated 12.06.2009. The Consent to Establish 
(NOC) was extended upto 11.06.2013 vide letter no. 803 dated 04.02.2013 

and then upto 11.06.2014 vide letter dated 04.07.2013. Thereafter, the 

project proponent had obtained the Consent to operate of the Board under 

the Water (Prevention and Control of Pollution) Act, 1974 and the Air 

(Prevention and Control of Pollution) Act, 1981 on 18.07.2014 valid upto 

31.03.2016. The consents to operate were extended from time to time and 

were valid upto 31.03.2022. 

LUDHIANA (Ph.) 

Regd. No. 2784 

The project proponent has also obtained Environmental 
Clearance under EIA notification dated 14.09.2006 for expansion of existing 

project namely "Estate One" comprising of residential colony, commercial 
buildings & group housing plots residentia! colony at Village Rajpura, 

Hussainpura and Bhattian, District Ludhiana being developed by M/s Eldeco 
Infrastructures & Properties Ltd. (Proposal no. SIA/PB/MIS/53933/2016) from 

State Level Environment Impact Assessment Authority (SEIAA) Punjab vide 

letter no. SEIAA/2016/3650 dated 23.11.2016. 

That a complaint was received by the Board through email in September 2021 

from the residents of the colony regarding the discharged of untreated 

domestic water into rain water harvest pits through flexible pipes and onto 

land for stagnation in the area reserved for school. The complainants had 

also alleged poor handling of Municipal Solid Waste and discharge of 
untreated/partially treated domestic water into parks of the colony resulting in 

Asliwani Jolly the complaint, the residential colony was visited by the officer of the Board on 

foul smell in the residential colony. It was further alleged that partially treated 

water is being supplied for re-use into flushing purpose. To verify the facts of 
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17.09.2021 and the contents of the complaint were found to be true. The 
observations of visiting officer are mentioned below: 

AshwariJolly 

LUDHIANA (Pb.) 
Regd. No. 2784 

a) The project proponent has provided STP of capacity 1220 KLD (02 
module) for treatment of domestic waste water generated from its 

premises. As per occupancy of the residential colony, present only 
one module of STP having capacity 610 KLD 0s in operation. The 

project proponent has provided distribution network for discharge 
of treated water into 12 parks of the colony having total area of 
about 08 acres. Treated water from STP was found discharged into 

plot adjacent to STP which is reserved for school as per the layout 

plan approved by the Chief Town Planner, Punjab vide letter is 
maintaining the record of untreated domestic waste water 

generated however, it has not maintained the record of waste 

water discharged/ reused for flushing purpose and provided to the 
farmers of nearby area. 

b) The distribution network provided in the residential colony has 

several outlets for providing treated water from STP into parks. 

However, at certain locations the outlet are very close to the rain 

water harvesting pits and discharge of treated water into rain water 

harvesting pits through flexible pipes could not be ruled out. During 

visit. the residents have also shown the photographs of flexible 

pipes discharging water from distribution network into rain water 

harvesting pits. 

c) During visit 03 rain water harvesting pits were found chocked and 

rain water was found stagnated in low lying areas of the colony 

and low laying vacant plots Water samples were collected from the 

rain water harvesting pit in the park near the club and the analysis 

results were observed as pH = 7.6, TSS = 30 mg/l, TDS = 517 

mg/l, CD 97 mg/l, BOD 24 mg/l and Oil & grease 4.2 mg/l. 

d) The residential colony has two no, bore wells in its premises for 

extraction of ground water for domestic use. However, flow meter 

has been provided with only one bore well. The project proponent 
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IS maintaining the record of around water extraction from one bare 
well only. 

e) The project proponent has provided mechanical composter for 
composting of bio-degradable waste and the same was in 

operation. However, the waste collection system was not proper 
and MSW is collected through two open type vehicles having no 

compartment system. Thus, there is no segregation of waste 
during colection time. Also, project proponent is not maintaining 
any record regarding recyclable waste sold to authorized vendors 

and inert waste sent to Municipal dumping site. Municipal Solid 
Waste was also found dumped in the plot reserved for School. 

That considering the violations, a show cause notice vide letter no. 9201 
dated 29.12.2021 for revocation of the consent to operate under the 
provisions of the Water (Prevention and Control of Pollution) Act, 1974 and 
notice u/s 33-A of Water (Prevention and Control of Pollution) Act, 1974 vide 
letter no. 9203 dated 29.12.2021 was issued to the appellant project 

proponent with an opportunity of hearing before the Chairman of the Board 

on 12.01.2022. A copy of letter no. 9201 dated 29.12.2021 is enclosed as 

Annexure - R/A and a copy of letter no. 9203 dated 29.12.2021 is enclosed 

as Annexure - R/B. 

i 

That the hearing before the Chairman of the Board on 12.01.2022 was 

attended by Sh. Arvinder Singh, Senior General Manager, Sh. Jagtar Thakur, 
General Manager and Sh. Sumit Kumar, Incharge of the Project and a written 

reply was submitted which was taken on record. The representatives stated 
as under: 

We are operating our STP in the colony on a regular basis and treated 

water is being used on large green areas, plantations, flushing, 
washing of roads and pavement areas. We are incurring huge cost on 
running and maintenance of this plant and a maintenance agency has 
been hired to this effect. We were discharging the treated water in 
school area for maintenance of greenery in that area. Wild grass had 

grown due to heavy rain and same was cleared. We are enclosing 

recent photographs of that area. During visit of PPCB both flow meter 
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Were in working condition. We had installed one at inlet arid one on 

Outiet. we were supplying water to adjacent farmers in paddy season 
Dut presently there is no requirement of the same in wheat season. 

However the surplus treated water is being utilized to plot owner for 
construction purpose. 
We have constructed 28 rain harvesting pit in various parks. Ihe 

treated water is never disposed into R.H.P. The treated water is 

released in parks for watering of plants and grass. There is no direct 
Connection provided in rain harvesting pits. The claim by some 

disgruntled residents is false and frivolous 

The rainwater harvesting pits have now been done et periodic 
maintenance was due for the same which is basically a maintenance 

issue We are enclosing photographs for the same 

We have two bore wells in the colony but water is supplied to the 
colony from only one bore well. The second bore well is used as 

standby. The bore well which is being used has been provided with a 
flow meter. The record of water being pumped out of this bore well is 
duly maintained. In the meanwhile the process of installing flow meter 
on second bore well has been started, 

We have installed a mechanical composter for composting of 

biodegradable waste We need to have cooperation of residents for 
storing waste in different bins at the time of disposing of the same, 

which is totally lacking from their side But as a service management 

agency we try our best to segregate the waste record is maintained for 

waste disposed but during the visit we were not asked to show the 

same. We have distributed green and blue dustbins and pamphlets and 
seminars to customers for segregation of garbage at source. 

We wish to make kind submission that we are doing our best to 

maintain the facilities in our project and any shortcoming found are not 

intentional but maintenance issues. We request you to condone any 

shortcoming found since rectification process is being carried out on 

Nese shortcomings. 

OF INO 
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7) That It was observed and deliberated during the hearing that the project is 

discharging its wastewater onto land for stagnation in the plot reserved for 
SChool and the project proponent has agreed for the same in the reply 
submitted during the hearing. Further, rainwater-harvesting pits have been 
provided by project proponent in the various parks in the colony, which is not 

allowed as per MoEF manual / quidelines as the surface runoff may also not 

be allowed to discharge in these pits, As per the wastewater samples 

collected from the rainwater harvesting pit, BOD = 24 mg/l and Oil & Grease 

= 4.2 mg/| has been found, which is a grave violation. The project proponent 

is not complying with the consent conditions as well as conditions of 

Environmental Clearance granted to it. Therefore, it is a fit case to initiate 

proceedings for imposition of Environmental Compensation on the project 

proponent. Considering the above said facts and after the hearing the 
representatives of the project and officers of the Board, the Chairman of the 
Board decided as under: 

a) Consent to operate granted to the project proponent under the Water 
(Prevention & Control of Pollution) Act, 1974 be revoked. 

b) The project proponent shall maintain and operate its sewage treatment 
plant (STP) regularly, and efficiently, so as to achieve the effluent 
standards, consistently prescribed by the Board. 

c) The project proponent shall discharge its treated domestic effluent only 
as per the mode of disposal in the consent granted and also comply 
with the Municipal Solid Waste Rules, 2016. 

d) The project proponent shall not discharge any kind of its wastewater 
into rainwater harvesting pits under any circumstances and shall 

discharge only root top rainwater into the same. 

e) Environmental Engineer, Regional Office-3, Ludhiana shall calculate the 
Environmental Compensation on the project proponent for no. of days 

in violations as per above and get it approved from the EC verification 
Committee and send the report, within 15 days. A separate order for 

imposition of Environmental Compensation will be passed 

8) That the proceedings of the hearing held on 12.01.2022 were conveyed to the 
Oproject proponent vide letter no. 594 dated 24.01.2022 for compliance and a 
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COpy of the same is enclosed ac Annexure R/C. In compliance to the 

decisions of hearing, the consent to operate under the Water (Prevention and 

Contro Of Pollution) Act, 1974 was revoked vide letter no. 608 dated 
24.01.2022 and a copy of the same is enclosed as Annexure R/D. 

Tnat the project proponent had applied for obtaining the consent to operate 
from the Board under the Water (Prevention and Control of Pollution) ACt, 

1974 and the Air (Prevention and Control of Pollution) Act, 1981. The site of 

the residential colony was visited by the officer of the Board on 02.03.2022 

along with Er. S.K. Gupta, member SEIAA, Punjab and violations were again 
observed. It was observed that the residential project was not complying with 
the provisions of the Municipal Solid Waste Management Rules, 2016, Water 
(Prevention and Control of Pollution) Act, 1974 and various conditions of 
Environmental Clearance. A show cause notice for refusal of consent to 

operate under the Air (Prevention and Control of Pollution) Act, 1981 was 

0ssued to the project proponent vide letter no. 4206 dated 23.06.2022 with an 

opportunity of hearing before the Chairman of the Board on 07.07.2022. A 
copy of letter no. 4206 dated 23.06.2022 is enclosed as Annexure R/E. 

INDL 

The hearing before the Chairman of the Board on 07.07.2022 was 

attended by Sh. Jagtar Thakur, Senior Manager and Sh. Jagdeep Singla, 

Project Manager on behalf of the project proponent, who submitted a written 
reply which was taken on record. After hearing the representative of the 

project proponent and officers of the Board, the Chairman of the Board 
decided that the project proponent shall furnish bank guarantee of Rs. 10 

lakh as an assurance to comply with the provisions of the Water (Prevention 
and Control of Pollution) Act, 1974, Air (Prevention and Control of Pollution) 
Act, 1981, Municipal Solid Waste Management Rules, 2016 and conditions of 
Environmental Clearance and that consent to operate under the Air 

(Prevention and Control of Pollution) Act, 1981 be renewed for a period of 

one year subject to the same conditions. The project proponent was directed 
to comply with the provisions of the above said Acts and the conditions of 
Environmental Clearance. The project proponent was also directed to submit 
copy of agreements made with the farmers for disposal of treated domestic 
effluent onto land for irrigation. The proceedings of the hearing held on 
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07.07.2022 were conveyed to the proiect proponent/ appellant herein vide 
letter n0. 4810 dated 22.07.202) and a coDy of the same is enClosed as 

Annexure- R/F. In compliance to the decisions of hearing, consent to 
operate under the Air (Prevention and Control of Pollution) Act, 1981 was 
granted on 22.07.2022 valid upto 21.07.2023. The consent to operate under 
the Water (Prevention and Control of Pollution) Act, 1974 was renewed for 

short period on 24.06.2022 upto 30.09.2022. 

That a fresh complaint regarding stagnation of STP water in the land reserved 

for school was received by the Board on 02.08.2022. The site of the 
residential colony was visited by the officer of the Board on 03.08.2022 and 

violations were observed. In view of the fact that the project proponent is 

chronic violator and not complving with the provisions of the Water 

(Prevention and Control of Pollution) Act, 1974, conditions of Environmental 

Clearance, provisions of Solid Waste Management Rules, 2016 and the 

decisions of hearing held on 07.07.2022, the matter was considered by the 

Competent Authority and following decisions were taken: 

a) Consents to operate granted to the project proponent both under Water 
Act, 1974 and Air Act, 1981 may be revoked. 

b) GLADA authorities may be directed not to grant completion certificate to 
the colonizer till it makes adequate arrangements for control of 
environmental pollution to the satisfaction of PPCB. 

c) Suitable amount of EC may be Imposed for its failure to provide adequate 
disposal arrangements. 

d) RO may be requested to file prosecution case against the project 
proponent and its directors for violation of conditions of environmental 
clearance and provisions of Water Act, 1974. 

e) The project proponent may be given one more opportunity of personal 
hearing to stress upon it to comply with conditions of environmental 

clearance, operate STP properly and make adequate disposal 
arrangements at the earliest. 

That in compliance to the above decisions, the consent to operate under the 

Water (Prevention and Control of Pollution) Act, 1974 was revoked vide letter 

no. 5981 dated 23.09.2022. A copy of letter no 5981 dated 23.09.2022 is 
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enclosed as Annexure- R/G. Similarlv, consent to operate under the Air 

(Prevention and Control of Pollution) Act, 1981 was also revoked vide letter 

no. 5983 dated 23.09.2022 and a copv of the same is enclosed as Annexure 

- R/H. 

12) That the project was again visited by the officer of the Board on 25.11.2022 

and the observations of the visiting officer are mentioned below: 

Asliwani Jolt: 
LUDIANA (FE. 
Rego. iva. 27%4 

QVT. 

9 

QF INO 

a) The STP provided by the residential colony for treatment of domestic 
waste water was in operation (one module of 610 KLD only). The 
residential colony is in process of starting the second module of 
capacity 610 KLD and work related to mechanical fittings has been 
completed. 

b) The residential colony is maintaining the record regarding operation of 
STP. However, sludge filter press was not in operation. Moreover, 
sludge settling in the STP was not proper. 

c) The residential colony was discharging its treated water partially onto 
land for stagnation in the land reserved for school and partially into the 

parks developed within the residential colony. Wild growth was 
observed in the land reserved for school and this wild growth has 

overcome the tree saplings earlier planted by the residential colony. 

d) The residential colony has still not developed 04 acres land reserved 

for plantation and the same land is even not made the part of 

residential colony. The residential colony has provided pipeline for 

discharge of treated water into the land of Malhi Farms located 

adjacent to the residential colony, however no record regarding 

amount of water discharged in this land has been maintained. 

Moreover, no crop is standing in 20 acre field and no plantation has 

been provided in tnis land, thus the residential colony has no 
alternative disposal during ongoing no demand period 
During visit also treated water was not discharged into the above said 

land as no crop has grown in these fields. 

e) The residential colony falled to produce any latest copy of agreement 
made with farmers for disposal of treated domestic effluent. 
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) The project proponent has engaged private firm namely M/S 

Reddonatura India Private Limited, Bangalore for door to door 
collection and segregation of municipal solid waste. The project 

proponent has provided bio-composter for processing of de-gradable 

solid waste. However, the residential colony failed to produce any 
agreement regarding final disposal of inert / non-biodegradable 

municipal solid waste. 
9) The project proponent has instaled 03 no. DG sets of capacities 380 

KVA, 380 and all are equipped with canopies and stack of adequate 

height. 

That keeping view that the project proponent is violating the provisions of 

Environmental Laws and the conditions of the Environmental Clearance, a 

notice u/s 33-A of the Water (Prevention and Control of Pollution) Act, 1974 

with show cause notice for refusal of consent to operate under the Water 

(Prevention and Control of Pollution) Act, 1974 and Air (Prevention and 

Control of Pollution) Act, 1981 was issued to the appellant/ project proponent 

vide letter no. 73 date 04.01.2023 with an opportunity of personal hearing 

before the Chairman of the Board on 17.01.2023. A copy of letter no. 73 

dated 04.01.2023 is enclosed as Annexure R/I. 

14)That the hearing was actually held on 25.01.2023 and was attended by Sh. 

Jagtar Thakur, Senior Manager of the project proponent. A written reply was 

submitted by Sh. Jagdeep Thakur which was taken on record. The 

representative stated that one module of STP is functional while the second 

module will be used only when the water load Increases. They are 

maintaining all the record of STP at the project Site. The sludge filter press is 

functional and working properly. At the time of your visit, it was under 

cleaning and maintenance. The treated waste water of STP is meeting the 

water requirement for landscape, tress plantation and irrigation etc. of school 

and parks. Necessary permission has been obtained from the school 

management for using the treated waste water in landscape development. 

Additionally, the maintenance /eradication of seasonal/ wild weed etc. is 
under progress. They have 16.50-acre green area for the horticulture purpose 
and this land is within the project boundary. As and when required/ requested 
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by the farmers of nearby fields the treated water is discharged for crop 
plantation and preparation of fields. The record is being maintained regularly. 
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The GLADA has approved a pipeline from outside of our colony 

to be connected with Municipal Corporation sewerage treatment plant 
Bhattian to carry out the excess treated water from the colony. They have 

been directed to provide the pipeline from our STP to outside of our colony. 

The work for the same is going on and likely to be completed shortly. Also, 

resident welfare association has filed a court case for time bound 

Implementation of this pipeline and is under fast-track process. The inert and 

recycle waste is collected, managed and disposed to authorized 

vendor/recycler as per Solid Waste Management & Handling Rules. 

The officers of the Board submitted that the STPS of Municipal 

Corporation, Ludhiana are not adequate capacity and some are under 

rehabilitation and 2 STPS are yet to commissioned. Further, the sewerage 

Connection itself will be in violation of the Environmental Clearance granted to 

the project. 

15) After hearing, the Senior Manager of the project proponent, officers of the 

Board, the Chairman of the Board decided as under: 

AfhYni Jolly LUDHIANA (Pb, Regd. No, 2764 

OF INDI 

a) The Environmental Compensation be Imposed to the project proponent 

for above said violation under the Water (Prevention & Control of 

Pollution) Act, 1974 and for violation of Environmental Clearance 

granted to the project. The Environmental Engineer, Regional Office-3, 

Ludhiana shall calculate Environmental Compensation (EC) for the no, 

of days of violations get it verified from EC Committee constituted by 

the Board within 07 days. A separate order for the Imposition of EC 

shall be passed, accordingly. 

b) The project proponent shall not connect its effluent to the sewer till 

obtain revised Environmental Clearance and NOC of the Board. 

c) The GLADA authorities shall be written not to connect the effluent of 

any project /establishment with the Municipal sewer of Ludhiana till the 

commissioning of new STP's of Ludhiana and having Municipal 

Corporation, Ludhiana had adequate treatment capacity for domestic 
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effluent. The existing STP's are already under capacity and untreated 
effluent is being discharged Into Buddha Nallah and ultimately into 
River Satluj). 

d) The following directions be Issued to the project proponent and 
concerned Departments: 

NDI 

i 

The proceedings of the hearing were conveyed to the project proponent vide 

letter no. 854 dated 21.02.2023 for compliance and a copy of the same is 

enclosed is Annexure R/3. 

The Revenue Authorities / Registrar of Land be directed not to 

register any sale deed related to any plot/flat/house/shop/any 
other component of this project with Immediate effect. 

16) That in compliance to the decisions of the personal hearing, consent to 

operate under Water (Prevention and Control of Pollution) Act, 1974 was 

refused vide no. CTOW/Renewal/LDH3/2023/20390145 dated 27.02.2023 

(Annexure R/K) and directions to the authorities were issued as mentioned 

below: 

The GLADA Authorities shall be directed not to sanction any new 
building plans in the residential colony for any 

plot/flat/house/shop/any other component of this project. 
ii. The Punjab State Power Corporation Limited Authorities be 

directed not to issue any new electric connection in the premises 

of project proponent 

Directions were issued to the Revenue Authorities vide no 2404-06 dated 

26.05.2023 as under: 

"That Authorities concerned shal not register any sale deed 

related to any plot/flat/house/shopfany other component of this 

project with immediate effect " 

A copy of letter no. 2406 dated 26.05.2023 is enclosed as Annexure 

R/L 
b) Directions were issued to the GLADA Authorities vide no 2397-99 dated 

26.05.2023 as under: 

1. That Authorities concerned shall not connect the effluent of any 
project/ establishnment with the MuniCipal Sewer of Ludhiana till 
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the commissioning of New STP's of Ludhiana and having 
Municipal Corporation, Ludhiana had adequate treatrment 
capacity for domestic effluent. The existing STPS are already 
under capacity and untreated effluent is being discharged into 
Buddha Nallah and ultimately into River Sutlej with immediate 
effect. 

2. That Authorities concerned shall not sanction any new building 

plans in the residential colony for any plo/flat/house/shop/any 

other component of this project with immediate effect." 

A copy of letter no. 2397-99 dated 26.05.2023 is enclosed as 

Annexure R/M 

Directions were issued to the PSPCL Authorities vide no 2401-03 dated 

26.05.2023 as under: 

"That Authorities concerned shall not issue any new electric 

Connection to any plot/flat/house/'shop/any other component of 

this project with immediate effect." 

A copy of letter no. 2401-03 dated 26.05.2023 is enclosed as Annexure 

R/N 

17)That it is relevant to mention here that in background of the orders dated 

22.12.2023 passed by the Hon'ble Punjab and Haryana High Court in CWP no. 

29160 of 2023, the Greater Ludhiana Area Development Authority (GLADA) 

has asked PPCB vide letter no. 30 dated 11.01.2024 to collect effluent 

samples from outlet and inlet to STP installed by the residential colony. 

Accordingly, the residential colony was visited by officers of the Board along 

with GLADA officials on 27.03.2024 and effluent samples from outlet to STP 

installed by the residential colony and from the rain water harvesting pits 

were collected. As per analysis reports, concentrations of various parameters 

(Outlet to STP) is pH = 7.2, TSS = 78 mg/l, COD = 228 mg/l, BOD = 65 mg/l, 

O&G = 11.2 mg/I and F. coli 2700 and concentration of various parameters 

(Rain Water Harvesting pits) is pH = 6.6, TSS = 140 mg/, COD = 884 mg/l, 

BOD = 290 mg/l, 0&G = 11.4 mg/l and F. coli = 54,000. Thus, from the 

above results, it is clear that the STP is not achieving the prescribed 

standards and residential colony has discharged its untreated effluent into 

rain water harvesting pit. 

That the project site was visited by the officer of the Board on 20.05.2024 

and the residential colony was found to be not complying with the provisions 
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of the Water (Prevention and Control of Pollution) Act, 1974 and Air 

(Prevention and Control of Pollution) Act, 1981 and the conditions of 

Environmental Clearance, A show cause notice for refusal of consent to 

operate under the Water (Prevention and Control of Pollution) Act, 1974 and 

Air (Prevention and Control of Pollution) Act, 1981 was issued to the project 

proponent vide letter no 4057 dated 24.06.2024 with an opportunity of 

hearing before the Chairman of the Board on 09.07.2024. The hearing was 

actually held on 23.07.2024 which was attended by Sh. Ravinder Singh, 

General Manager of the project. He submitted a written reply which was 

taken on record. The representative stated that that earlier the sample was 

collected from the outlet of the STP by the Board on 12.01.2024 and the 

same was found within the permissible limits. He further stated that there is a 

temple near the Rain water harvesting pits from which the sample was 

collected by the team on 27.03.2024. The offerings made by the devotees in 

the temple such as milk find its path to the rain water harvesting pits due to 

which the sample did not meet with prescribed norms. 

19) After hearing the representative of the project proponent and officers of the 

Board, the Chairman of Board was decided as under: 

-14 

a) The consents under the Water (Prevention & Controf of Pollution) Act, 

1974 and Air (Prevention & Control of Pollution) Act, 1981 applied by 

the promoter company be refused. 

OF 

b) The Environmental Compensation (EC) for the previous violations be 

imposed immediately and order be issued in this regard without any 

further delay. 

c) Environmental Engineer, Regional Office-3, Ludhiana shall calculate the 

amount of Environmental Compensation for the continued period of 

violation, up to date and send to the EC verification committee for 

verification of amount of EC. 

hwni Jolly 

d) Notice to issue directions u/s 33-A of the Water (Prevention & Control 

of Pollution) Act, 1974 and u/s 31-A of the Air (Prevention & Control of 

Pollution) Act, 1981 be issued to the promoter company along with an 

opportunity of personal hearing. 

LäDHIAiA (Pb.) Regu. No, 2784 
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e) Environmental Engineer, Regional Office-3, Ludhiana shall launcn 

prosecution against the project proponent and its responsible persons 

for violation of provisions of Water (Prevention & Control of Pollution) 

Act, 1974. 

The proceedings of the hearing held on 23.07.2024 were conveyed to the 

project proponent for compliance vide letter no. 4931 dated 07.08.2024 and a 

copy of the same is enclosed herewith as Annexure R/0. 

20) That in compliance to the decisions of the personal hearing held on 

23.07.2024, an order for imposition of Environmental Compensation 

amounting to Rs. 1,30,50,000/- for the past violations for the period from 

17.09.2021 to 25.11.2022 was issue vide order no, 330 dated 25.07.2024. 

The order passed by the Board for imposition of Environmental Compensation 

was challenged by the project proponent by filling an appeal before the 

Appellate Authority. The appeal filed by the project proponent was dismissed 

by the Appellate Authority by passing a detailed order dated 01.10.2024 

0ssued vide letter endorsement no. 84/SLO/AA/2024/713-715 dated 

04.11.2024. The said order of Appellate Authority is under challenge before 

this Hon'ble Tribunal in present appeal case. 

21) That the Appellate Authority in his order dated 01.10.2024 (issued on 

04.11.2024) has held that the violations which continued for considerable 

period of time in-spite of notices, reminders and opportunities of hearing 

afforded by the Board to the project proponent cannot be treated in a causal 

manner rather such continued violations having wider ramifications in terms 

of environmental pollution must be treated as grave and perilous in nature for 

the sake of protection and preservation of environment. The project 

proponent cannot only indulge in earning of financial profits from the project 

but it also owes duty towards the protection, preservation and improvement 

of the environment. 

ianiJ!y 

22) That it is relevant to mention here that the project of the appellant is still 

violating the provisions of the Environmental Laws and also the conditions of 

Environmental Clearance granted by State Environment Impact Assessment 
Authority (SEIAA) Punjab. The Board has issued notices and afforded 
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opportunities of hearing on 18,09.2024 and 08.07.2025 to the appellant 

herein and the proceedings of the hearing held on 18.09.2024 were conveyed 

to the project proponent vide letter no. 6097 dated 14.10.2024 and the 

proceedings of the hearing held on 08.07.2025 were conveyed to the project 

proponent vide letter no. 4448 dated 18.07.2025. A copy of letter no. 6097 

dated 14.10.2024 is enclosed as Annexure R/P and copy of letter no. 4448 

dated 18.07.2025 is enclosed as Annexure R/Q. 

23) That the grounds of appeal as mentioned in paragraph 20 of the appeal in 

sub-paragraph A to M are not maintainable and have been appropriately 

replied in the preceding paragraphs. The Environmental Compensation has 

been corectly imposed upon the appellant for the period of violation from 

17.09.2021 to 25.11.2022 (435 days) in accordance with the methodology of 

the Central Pollution Control Board (CPCB) and the same has been mentioned 

and describe in the order dated 24.07.2024 passed by the Punjab Pollution 

Control Board. The lease deed alleged to be executed with Malhi Farm by the 

appellant is valid for the period from 01.05.2023 to 30.04.2028 which is 

executed after the period of violation for which Environmental Compensation 

has been imposed by the Board. The Environmental Compensation has been 

imposed for the period from 17.09.2021 to 25.11.2022, whereas the lease 

deed with Malhi Farm has been executed with effect from 01.05.2023 valid 

upto 30.04.2028. Similarly, the agreement with Reddonatura India Private 

Limited is valid with effect from 01.10.2024 to 09.10.2025 which has been 

executed after the period of violation. Hence, no ground is made out to set 

aside either the order dated 24.07.2024 passed by the Punjab Pollution 

Control Board for imposition of Environmental Compensation or the order 

dated 01.10.2024 (issued 04.11.2024) passed by the Appellate Authority 
hereby the order passed by the Board for imposition of Environmental 

Compensation was upheld. The appellant cannot escape the liability for the 

payment of Environmental Compensation. 

24) That the deponent may kindly be allowed to place on record the present reply 
by way of affidavit in compliance to order dated 04.07.2025 with the following 
prayer. 

Ashwani Jolly LUDHIANA (Pb. Regd. No. 2984 
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Prayer 

It is, therefore, prayed that 

Date: 

The appeal case filed by the appellant may kindly be dismissed. 

ii The appellant may kindly be directed to deposit the Environmental 

Compensation amounting to Rs. 1,30,50,000/- for the period of 

violation from, 17,09:02 9. Lertified" 

Place: 

-17 

Verification: 

been readover & explained to the deponent 
executant who seemed Correctly to under Deponent 

:2sl:/a025 
Place: Lidliana 

stand the sanme at the time making there of 

Date: a5/t |2025 
ludia 

(Er. Jaspal Singh) 
Environmental Engineer, 

Punjab Pollution Control Board, 
Regional Office-3, Ludhiana 

I, the deponent above named, do hereby verify and state that the 

contents of the above affidavit are true and correct to the best of my knowledge and 

belief, as derived from the official record. No part of the above affidavit is false and 

nothing material has been concealed there from. 

On behalf of Punjab Pollution Control Board 

Deponent 

(Er. Jaspal Singh) 
Environmental Engineer, 

Punjab Pollution Control Board, 
Regional Ofice-3, Ludhiana 

On behalf of Punjab Pollution Control Board 
Cetiefitat the aftidavt/HA(GRP Ràs 

been readover & explained to the deponent 
executant whg seemed Comectly to under 
stand thesatyate limelnulnee of 

25 AUG 2025. 
Atested As ldentified 

Wotary Public, LDH. 
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NO 

To 

Sub: 

PUNJAD 
PUNJAB POLLUTION CONTROL BOARD 

Registered 

M/s Eldeco Infrastructure and Propertles Limited. 
Residential Township namely Eldeco Estate One 

at Village-Rajpura, Husssainpura and Bhatlan, 
Ludhiana. 

respectively. 

Dated: 

show cause notice for revocation of consent to operate granted 
under the Water (Prevention & Control of Pollution) Act, 1974. 
Whereas, it is mandatory on part of the project proponent to obtain 'consent 

ta establish' (NOC) u/s 25/26 of the Water (Prevention &Control of Pollution) Act, 1974 
and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981. 

P0 

And whereas, it is also mandatory on part of the project proponent to obtain 
cansent to operate an outlet u/s 25/26 of the Water (Prevention & Control of Pollution) 
Act 1974 for discharge of trade effluent from its project premises. 

And whereas, it is also mandatory on part of the project proponent to 
provide adequate & appropriate pollution control arrangements to bring down the 
concentration of various pollutants within the permissible limits prescribed by the Board. 

And whereas, the residential colony was established after obtaining the 
Consent to Establish'/NOC from the Board vide no: HO/LDH/NOc/2009/Colony/998 
dated 12.06.2009, in an area of 49.01 acres (1,98,388.06 m2) in the revenue estates of 
villages Hussainpura, Rajpura & Bhattian. The 'Consent to Establish/NOC was further 
extended upto 11.06.2013 vide Board's letter no: 803 dated 04.02.2013 and then again 
extended upto 11.06.2014 vide no R13LDH4CTE392047 dated 04.07.2013. 

And whereas, thereafter, the project proponent had obtained 'Consent to 
Operate' under the Water Act, 1974 & Air Act, 1981 vide no: R14LDH3CTOW1508765 
dated 18.07.2014 & R14LDH3CTOA1370902, valid upto 31.03.2016 each, further 
extended for period upto 31.03.2018 each. Thereafter, the project proponent had 
obtained Consent to Establish'/NOC expansion vide no: CTE/Exp/LDH3/2017/5128801 
dated 21.03.2017 for expansion of existing project from 1,98,388.06 m2 to 2,96,128.25 
m2. The project proponent had also obtained Environmental Clearance for 2,96,128.25 
m2 area ( total built up area 84170.98 m2) from the State Level Environment Impact 
Assessment Authority, Punjab under EIA notification dated 14.09.2006 vide no: 
SEIAA/2016/3650 dated 23.11.2016. Thereafter, the Project Proponent has obtained 
Varied 'Consent to Operate' under the Water Act, 1974 & the Air Act, 1981 vide no 
CTOW/Varied/LDH3/2018/7167915 & CTOAVaried/LDH3/2018/7168219 both dated 
29.05.2018, valid upto 31.03.2019 each. The 'Consent to Operate' under the Water Act, 
1974 & the Air Act, 1981 were futher extended for period upto 31.03.2022 each vide no 
CTOW/Renewal/LDH3/2019/9364225 CTOA/Renewal/LDH3/2019/936437S & 

of the colony regarding untreated domestic water discharged into rain water harvesting 
And whereas, a complaint was received through e-mail from the residents 

treatment of 

MS through flexible pipes and onto land for stagnation in the area reserved for school. 
onplainants has complained about poor handling of Municipal Solid Waste and 

discharge of untreated/partially treated domestic water into parks of the residential 
colony resulting in foul smell in the residential colony. The complainants have also 
Complained about partially treated water supplied for re-use into flushing purpose. 

And whereas, the resldentlal colony was visited by officer of the Board on 
17.09.2021 in the presence of residents of the colony and It was observed as under:-
1. The project proponent has provided STP of capaclty 1220 KLD (02 module) for 

the residential Colony, present only one module of STP having capacity 610 KLD is in 

operation. The project proponent has provided distribution network for discharge of 

treated water into 12 parks of the colony having total area of about 08 acres. Treated 

water from STP was found discharged into plot adjacent to STP which is reserved for 

school as per the layout plan approved by the Chief Town Planner, Punjab vide letter 

ho. 223 dated 13 n1 2016 Wild grass found grown in this plot. The project proponent 

domestic waste water generated from Its premises, As per occupancy 
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0s maintaining the record of untreated domestic waste water 

has not maintained the record of waste water discharged/ reused for flushing purpoae 

and provided to the farmers of nearby area. 
2. The distribution network provided in the residential colony has several outlets for 

providing treated water from STP into parks. However, at certain locations the outle 
are very close to the rain water harvesting pits and discharge of treated water into 

the residents have also shown the photographs of flexible pipes discharging water 
rain water harvesting pits through flexible pipes could not be ruled out. During visit, 

from distribution network into rain water harvesting pits. 

found stagnated 

qenerated ho 

3. During visit 03 rain water harvesting pits were found chocked and rain water 

samples were collected from the rain water harvesting pit in the park near the club 
low lying areas of the colony and low laying vacant plots. Water 

and the analysis results were observed as pH = 7.6, TSS = 30 mg/, TDS = 517 mg/, 

COD = 97 mg/l, B0D = 24 mg/l and Oil & grease = 4.2 mg/l. 

however,, 

4. The residential colony has two no. bore wells in its premises for extraction of ground water for domesticC use. However, flow meter has been provided with only one bore. 

well. The project proponent is maintaining the record of ground water extraction fe 
one bore well only. 

5. The project proponent has provided mechanical composter for composting of hi 
degradable waste and the same was in operation. However, tne waste coliection 
system was not proper and MSW is collected through two open ype vehicles havinn 
no compartment system. Thus, there is no segregation of waste during collection 
time. Also project proponent is not maintaining any record regarding recyclable waste 
sold to authorized vendors and inert waste sent to Municipal dumping site. Municinal 
Solid Waste was also found dumped in the plot reserved for School. 

And whereas, the project proponent is violating the prOViSions of the Water (Prevention & Control of Pollution) Act, 1974 and condition no. ii, 0v, vi, vii, viii of the part IV i.e. Conditions for Operation Phase and Entire Life of the Environmental Clearance obtained by it from the State Level Environment Impact Assessmert Authority, Punjab under EIA notification dated 14.09.2006 vide no: SEIAA/2016/3650 dated 23.11.2016. And whereas, it has now been proposed to initiate action against th project proponent for revocation of consent to operate granted under the Water (Prevention & Control of Pollution) Act, 1974 along with an opportunity of personal hearing. 

Endst. No..20) 

As such, you are, hereby, given an opportunity to file objections, if any, 0n the proposed action before the Chairman of the Board on 12.01.2022 at 11:30 am in his office at Vatavaran Bhawan, Punjab Pollution Control Board, Nabha Road, Head Office, Patiala, failing which the proposed action shall be taken or any other action deemed fit in the matter will be taken without any further notice/opportunity. This issues with prior approval of Chairman of the Board. 

For and on behalf of Chairman, Punjab Pollution Control Boaro 
Dated..292l21 

VA Copy of the above is forwarded to the Environmental Enaineer, Punjo Pollution Control Board, Regional Office-3, Ludhiana for information & necessary actioi He is requested to inform the project proponent regarding date of hearing Regional Office level also and ensure representative of the project proponent attend the hearing. 

date 

For and on behalf of 
Chairman, Punjab Pollution Control Board 

Thak, B432ctt 

03)22 
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No. 

To 

PUNJAD 

Sub: 

PUNJAB POLLUTION CONTROL BOARD 

REGISTERED 

ig.ila 9ry 

M/s Eldeco Infrastructure and Properties Limited, Residential Township namely Eldeco Estate One 
at Village-Rajpura, Husssainpura and Bhatian, 
Ludhiana. 

respectively. 

Dated: 

Notice u/s 33-A of Water (Prevention & Control of Pollution) Act, 1974 as amended in 1988. 

Whereas, it is mandatory on part of the project proponent to obtain 'consent 
t cstablish' (NOC) u/s 25/26 of the Water (Prevention &Control of Pollution) Act, 1974 
and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981. 

And whereas, it is also mandatory on part of the project proponent to obtain 
oncent to operate an outlet u/s 25/26 of the Water (Prevention & Control of Pollution) 
Act 1974 for discharge of trade effluent from its project premises. 

And whereas, .it is also mandatory on part of the project proponent to 

provide adequate & appropriate pollution control arrangements to bring down the 
concentration of various pollutants within the permissible limits prescribed by the Board. 

And whereas, the residential colony was established after obtaining the 
Consent to Establish'/NOC from the Board vide no: HO/LDH/NOC/2009/Colony/998 
dated 12.06.2009, in an area of 49.01 acres (1,98,388.06 m2) in the revenue estates of 
villages Hussainpura, Rajpura & Bhattian. The 'Consent to Establish'/NOC was further 
extended upto 11.06.2013 vide Board's letter no: 803 dated 04.02.2013 and then again 
extended upto 11.06.2014 vide no R13LDH4CTE392047 dated 04.07.2013. 

And whereas, thereafter, the project proponent had obtained 'Consent to 
Operate' under the Water Act, 1974 & Air Act, 1981 vide no: R14LDH3CTOW1508765 
dated 18.07.2014 & R14LDH3CTOA1370902, valid upto 31.03.2016 each, further 
extended for period upto 31.03.2018 each. Thereafter, the project proponent had 

, obtained 'Consent to Establish'/NOC expansion vide no: CTE/Exp/LDH3/2017/5128801 
dated 21.03.2017 for expansion of existing project from 1,98,388.06 m2 to 2,96,128.25 
m2. The project proponent had also obtained Environmental Clearance for 2,96,128.25 
m2 area ( total built up area 84170.98 m2) from the State Level Environment Impact 
Assessment Authority, Punjab under EIA notification dated 14.09.2006 vide no: 
SEIAA/2016/3650 dated 23.11.2016. Thereafter, the Project Proponent has obtained 

Varied 'Consent to Operate' under the Water Act, 1974 8& the Air Act, 1981 vide no 
CTOW/Varied/LDH3/2018/7167915 8& CTOA/Varied/LDH3/2018/7168219 both dated 
29.05.2018, valid upto 31.03.2019 each. The 'Consent to Operate' under the Water Act, 
1974 & the Air Act, 1981 were further extended for period upto 31.03.2022 each vide no. 
CTOW/Renewal/LDH3/20119/9364225 CTOA/Renewal/LDH3/2019/9364378, & 

And whereas, a complaint was received through e-mail from the residents 

of the colony regarding untreated domestic water discharged into rain water harvesting 
pits through flexible pipes and onto land for stagnation in the area reserved for school. 
The complainants has complained about poor handling of Municipal Solid Waste and 
discharge of untreated/partially treated domestic water into parks of the residential 
cOlony resulting in foul smell in the residential colony. The complainants have also 

complained about partially treated water supplled for re-use into flushing purpose. 
And whereas, the residential colony was visited by officer of the Board on 

17.09.2021 in the presence of residents of the colony and it was observed as under: 
ne project proponent has provided STP of capacity 1220 KLD (02 module) ror 

treatment of domestic waste water generated from its premises. As per occUpey 
Cne resldential colony, present only one module of STP having capacity 610 KLD IS n 

peraion. The project proponent has provided distrlbutlon network for discharge ol 
edted water into 12 parks of the colony having total area of about 08 acres. Treate0 

water from STP was found discharged into plot adjacent to STP which is reserved for 

sCnool as per the layout plan approved by the Chlef Town Planner, Punjab VIae iet 
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/no. 223 dated 
13.01.2016. 

is maintaining the record of untreated domestic waste water generated however, it 
has not maintained the record of waste water discharged/ reused for fiushing purpose 

and provided to the farmers of nearby area. 

Wild grass found grown in this plot. The project proponent 

2. The distribution network provided in the residential colony has several outlets for 
providing treated water from STP Into parks. However, at certaln locations the outlet 

raln water harvesting pits through flexible pipes could not be ruled out. During visit, 
are very close to the rain water harvesting pits and discharge of treated water into 

the residents have also shown the photographs of flexible pipes discharging water 
from distribution network into rain water harvesting plts. 

Tou 

3. During visit 03 rain water harvesting pits were found chocked and rain water was 
found stagnated in low lying areas of the colony and low laying vacant plots. Water 

wore collected from the rain water harvesting pit in the park near the club se analvsis results were observed as pH=7.6, TSS = 30 mg/l, TDS = 517 mg/l, can = 97 mg/l, BOD = 24 mg/ and oil & grease = 4.2 ma/. 
oncidential colony has two no. bore wells in its premises for extraction of ground hRr for domestic use. However, flow meter has been provided with only one bore well The project proponent is maintaining the record of ground water extraction from 

one bore well only. 
The project proponent has provided mechanical composter for composting of bio 
dearadable waste and the same was in operation. However, the waste collection 
sVstem was not proper and MSW is collected through two open type vehicles having 
no compartment system. Thus, there is no segregation of waste during collection 
time. Also project proponent is not maintaining any record regarding recyclable waste 
sold to authorized vendors and inert waste sent to Municipal dumping site. Municipal Solid Waste was also found dumped in the plot reserved for School. 

And whereas, the project proponent is violating the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and condition no. ii, iv, vi, vii, vii of the 
0art IV i.e. Conditions for Operation Phase and Entire Life of the Environmental Clearance 
obtained by from the State Level Environment Impact Assessment Authority, Purnjab 
under ELA notification dated 14.09.2006 vide no: SEIAA/2016/3650 dated 23.11.2016. 

And whereas, the matter has been considered by the Competent Authority and has been decided to issue notice u/s 33-A of the Water (Prevention & control of 
I Pollution) Act, 1974 as amended in 1988 along with an opportunity of personal hearing d before Chairman of the Board and it has been proposed to issue direction to the Revenue Authority to stop registry of plots in the colony. 

As such, you are, hereby, given an opportunity to file objections, if any, on the prop0sed actions before the Chairman of the Board on 12.01.2022 at 11:30 am 
in his office at Vatavaran Bhawan, Punjab Pollution Control Board, Nabha Road, Head Office, Patiala, faiting which the proposed action shall be taken or any other action deemed fit in the matter will be taken without any further notice/ opportunity. 

This issues with prior approvalof Chairman of the Board. 

Endst. No........ 

For and on behalf of 
Chairman, Punjab Pollution Control Board 

9te 

Dated .A.lalas 
VA copy of the above is forwarded to the Environmental Engineer, Punjab 

Pollution Control Board, Regional Office-3, Ludhiana for information & necessary action. 
He is requested to inform the project proponent regarding date of hearing at 
Regional Office level also and ensure representative of the project proponent to 
attend the hearing. 

For and on behalf of 
Chairman, Punjab Pollution Control Board 

dit tin 

030)2) 
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No. S 
To 

Sub:. 

PUNJAB POLLUTION CONTROL BOARD 

The followlng were prescnt: 

M/s Eldeco Infrastructuro and Propertles Limited, Resldentlal Township namely Eldeco Estate Ond At Village"Rajpura, Husssalnpura and Bhatlon, Ludhlana. 
Proceedlngs of tho personal hearing glven by chalrman of the Board on 12.01,2022 u/s 25/26 and u/s 33-A of Water (Preventlon & Control of Pollutlon) Act, 1974 as amendcd In 1988. 

Er, Krunesh Garg, Member Secretary 

REGISTERED 

9n behalt of Puniab Pollutlon Control Board 

Er. Gurbakshlsh Slngh Gll, SEE, ZO-2, wdhlana. 
Er. Gursharan Dass Garg, EE, Z0-2, Ludhlana. 

On behal of the prolect 
Sh. Arvlnder Singh, Senlor General Manager 
Sh. Jagtar Thakur, General Manager 
Sh. Sumlt Kumar, In-charge of the project 

no. 

The officers of the Board brought out that the resldentlal colony was establshed after obtaining the 'Consent to Establish/NOC from the Board vide no: HO/LDH/NOC/2009/Colony/998 dated 12.06.2009, In an area of 49.01 acres (1,98,388.06 m2) In the revenue estates of vllages Hussainpura,; Rajpura & Bhattian. The 'Consent to Establlsh'/NOC was further extended upto 11.06.2013 vide Board's letter no: 803 dated 04.02.2013 and then agaln extended upto-11.06.2014 vide no R13LDH4CTE392047 dated 04.07.2013. 
The project proponent had obtalned 'Consent to Operate under the Water Act, 1974 & Air Act, 1981 vide no: R14LDH3CTOW1508765 dated 18.07.2014 & R14LDH3CTOA1370902, valid upto 31.03.2016 each, further extended for period upto 31.03.2018 each. Thereafter, the project proponent had obtalned 'Consent to Establish'/NOC expanslon vide no: CTE/Exp/LDH3/2017/5128801 dated 21.03.2017 for 

expanslon exlsting project from 1,98,388.06 m2, to 2,96,128.25 m2. The project proponent had also obtalned Environmental Clearance for 2,96,128.25 m2 area ( totl bullt up area 84170.98 m2) from the State Level Envlronment Impact Assessment Authority, Punjab under EIA notUflcatlon dated 14.09.2006 vide no: SEIAA/2016/3650 dated 23.11.2016. The Proect Proponent has obtalned Varled 'Consent to Operate' 

respectively. 

under the Water Act, 1974 8 the Alr Act, : 1981 vlde no CTOW/Varled/LDH3/2018/7167915 & CTOA/Varled/LDH3/2018/71682 19 both dated 29.05.2018, valid upto 31.03.2019 each, The 'Consent to Operate' under the Water Act, 1974 & the Alr Act, 1981 were further extended for period upto 31.03.2022 each vide 
CTOW/Renewa/LDH3/2019/9364225 & CTOA/Renewal/LDH3/2019/9364378, 

A complalnt was recelved through e-mal from the residents of the colony regardlng untreated domestlc water discharged Into raln water harvesting plts through flexlble plpes and onto land for stagnatlon In the area reserved for school. The complainants has complalned about poor handling of Munlcipal Solld Waste and discharge of untreated/partlally treated domestlc water Into parks of the resldentlal colony resulting In foul smell In the resldentlal colony. The complainants have also complalned about partlally treated water supplled for re-use Into lushing purpose. The resldentdal colony was vislted by offlcer of the Board on 17.09.2021 In the presence of resldents of the colony and It was observed as under; 
, The profect' proponent has provided ,STP of capacity 1220 KLD (02 module) for treatment'of domestlc waste water generated from lts premlses, As per occupancY of the resldentlal colony, present only one module of STP havlng capaclty 610 KLD Is In operation, The project proponent has provlded dl_trlbutlon network for dlscharge of treoted water Into 12 parks of the colony havlng total area of about 08.acres 

T 

ho 
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3 

Treated water from STP watouhd'dgchéthob ilò olot odlacont to ST lch is 

reseved for school as por tho lavout olan anorovod by the Chief Toin PIonner, 

ruyeo vid0 letter no. 223 dated 13).01,2016, Wild oross growth wias obsorved in 

this plot, The project proponent malntolning tho rocord of untrootod domastic 

Waste water gencrated howover, I hop not molntainod Uho rocord 0r Moito W0ler 

OScharged) reused for ushlng DurpoB0 and orovldod to the formors of ne0rby orca. 

he distrlbutlon network provldod In tho roaldont!al colony hos sevarol outlets lor 

provdling treated water from STP Into porks, Howoyar, at cortoin locatlons the outlet 

are very close to the raln watar harvosting olts ond dlschorgo.of troatað water Into 

ralh water harvestlng plts throuoh loxlblo plocs could not be ruled out, Durlng visit, 

the resldents havo olso shown the photoorophs of lexlblo plpes dlscharging water 

from dlstributlon network Into raln water harvesting plts. 

During vislt 03 raln water hanvestlng olts were (ound chocked ond raln ater ias 

Tound stagnated in low lylng areas of the colony and low laylng vacant plots. Water 

Samples were collected from the raln water harvesting plt In the park ncar the dub 

ànd the analysls results were observed as pH 7,6, TSS 30 mg/l, TDS 

mg/l, COD97 mg/l, BOD 24 mg/l and Oll & grease 4,2 mg/l. 
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4. The resldentlal colony has two no, bore wells In Its premlses for extraction of ground 

water for domestlc use. However, flow meter has been provlded with only one bore 

\well. The project proponent Is malntalning the record of ground water extractlon 

from one bore well only. 
S. The project proponent has provided mechanlcal composter for composting of blo 

degradable waste and the same was In operatlon. However, the waste collectlon 

System was not proper and MSW Is collected through two operí type vehlcles having 

no compartment system. Thus, there Is no segregatlon of waste durlng coklection 

time. Also project proponent Is not malntalning any record regarding recyclable 
waste sold to authortzed vendors and Inert waste sent to Munlclpal dumplng site. 
Munidpal Solid Waste was also found dumped In.the plot reserved for School. 

The project proponent Is VIölating the provislons of the Water (Prevention 
& Control of Polution) A�, 1974 and aondltion no. IM, G, I, vil, vli of the part 1V l.e. 
Conditlons for Operation Phase and Entre Ufe of the Environmental Clearance obtalned 
by It from the State Level Environment Impact Assessment Authorlty, Punjab under EIA 
notification dated 14.09.2006 vlde no: SEIAA/2016/3650 dated 23:11.2016. 

The matter has been consldered by the Competent Authority and It has 
been dedded to Issue notlce u/s 33-A of the Water (Preventlon & control of Pollutlon) 
Act, 1974 as amended In 1988 alongwith show cause notice for revocatlon of consent to 
operate gränted-under the Water (Preventlon & Control of Pollution) Act, 1974 with an 
opportunlty of personal hearing before Chalrman of the Board and,It has been proposed 
to Issue direction to the Revenue Authorty to stop reglstry of plots In the colony. 

Accordingly, notce u/s 33-A of the Water (Prevention & control of 
Pollution) Act, 1974 as amended In 1988 alongwith show cause notice for revocation of 
consent to operate granted under the Water (Prevention & Control of Pollution) Act, 
1974 was Issued to the Industry with an opportunlty of personal hearing before 
Chalrman of the Board on 12.01:2022. 

Sh. Arvinder SIngh, Senlor General Manager of the project attended the hearlng and submlted a writen reply stating as under: 
1. We are operating our STP In the colony on a regular basls and treated water is belng Used on large green areas, plantatlons, lushlng, washing of roads and pavement aress, We are Incurring huge cost on runnlng and malntenance of thls plant and. malntenance agency has been hlred to thls effect, We were dlscharalng the treated water In school area for malntenance of greenery In that area. Wild grass had grown due to heavý raln and some was cleared. We are encloslng recent photographs of thát area. Durlng vlsit of PPCB both flow meter were In worklng conditlon, We had Installed one at Inlet and one on outlet. We were supplylng water to adjacent farimers In paddy season but presently there ls no requlrement of the same In wheat season, However the surplus treated water Is belng utllzed to plot owner for constrycton purpose. 

2, We have constructed raln harvestlng plt In, varlous parks, The treated water Is never dlsposed Into R.M.P, The treated water ls released In parks for watering of olants'end grass. There ls no direct connectlon proVldad In raln harvesting plts, The delm by some disgruntled resldents Is false and frivolous. 
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.he ralnwater harvestlng plto have how bean cleonad os porlodic mointanance Was Aue for the same whlch ls basltally a malntanenco issu0. We ord enclosing photographs for the same. 
,We have two bore wells ln the colony but wotor Is suppllod to'tho colony from only ane bore well. The second bore well Is Used as stondby, Tho boro woll which Is belng meed has been provlded with a low meter, Tha record of wator balng pumped out of thls bore well ls duly malntained. In tho meanwhllo the procass of Installlng o flo 

meter on second bore well has been started, 
We have Installed a mechanlcal composter for composting of blodegradable waste. 

Wo need to have cooperatlon of resldents for storlng Woste In dllferont blns at the 
tlme of disposlng of the same, whlch ls totally lacklng from thelr slde. But as a 
service management agancy wa try our best to segregate the waste. Record is 

malntalned for waste disposed but during the vislt we were not asked to show the 
same. We have distrtbuted green and blue dustblns and pamphlets and seminars to 
Customers for segregation of garbage at source. 

We wlsh to make kind submlsslon that we are dolng our best to malntaln 
the faclitdes In our project and any shortcoming found are' not Intentlonal but 
maintenance issues. We request you to condone any shortcoming found slnce 
rectification process ls belng carried out on these shortcomings. 

It was discussed during the hearlng that the project Is discharging Its 
wastewater onto land for stagnation In the plot reserved from school and the project 
proponent has agreed for the same In the reply submited during the hearing. Further., 
rainwater-harvesting plts have been provlded by project proponent In the varlous parks 
In the colony, which is not allowed as per MoEF manual / guldellnes as the surface 
runoff may also not be allowed to discharge In these plts. As per the wastewater 
samples collected from the rainwater harvesting plt, BOD 24 mg/l and Oll& Grea_e = 
4.2 mg/l has been found, which Is a grave violation. The project proponent is not 
complying with the consent conditions as well as conditlons of Environmental Clearance 
granted to it. Therefore, It is a nt case to Initdate proceedings for Impositlon of 
Environmental Conpensation on the project proponent. 

Considering the above sald facts, after the hearing the representatives of 
the project and officers of the Board, the Chalrman of the Board decided as under: 
1. Consent to operate granted to the project proponent under the Water (Prevention & 

Control of Pollution) Ac, 1974 be revoked. 
2. The project proponent shall malntaln and operate lits sewage treatment plant (STP), 

regularly and eficlently, so as to achleve the efluent standards, consistently as 
prescribed by the Board. 

3. The project proponent shall discharge its treated domestlc effluent only as per the 
mode of disposal in the consent granted and also comply wlth the Municipai Solid 
Waste Rules, 2016. 

4. The project proponent shall not discharge any kind of Its wastewater into rainwater 
harvesting pits under any circumstances and shall discharge only roof top ralnwater 
Into the same. 

s. Environimental Engineer, Reglonal -office-3, Ludhlana shall calculate the 
Environmental Compensatlon on the project proponent for no. of days in violations 
as per above and get it approved from the EC veriflcation Committe and send the 
report, within 15 days. A separate order for Impostion of Environmental 
Compensation wll be passed. 

You are, therefor�, requested to comply with the decislons òf the personal 
hearing within the stpúláted period and submlt compllance report to the Board 

Endst. No..5.95.. 

For and on behalf of 
Punjab Pollution Control Board 

Dated 

A copy of the above:ls forwarded to the Envlronmental Englneer, Punjab 
Pollutdon Control Board, Reglonal oflce-3, Ludhlana for Informatlon & necassary actlon. 

Por and on behalt of 
Punjab Pollutlon Control Board 

4 
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No. 608 

TO 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 
REGISTERED 

Eldeco Inttostructure & Propertles Ltd., 

M/s Eldeco Infrastructura and Propertles Imlted, Residentlal Townshlp namely Eldeco Estata Ong At Village-Rajpuro, Husssalnpuro and Bhattan, Ludhlana, 

Annee 

Dated: 

.respectively, 

RevocatHon of conscnt to operato under Water (Preventlon & Control ofF Pollutlon) Act, 1974, 
Whereas, It Is mandatory on part of the project proponent to obtaln 'consent to establlsh' (NOC) u/s 25/26 of the Water (Preventlon & Control of Pollutlon) Act, 1974 and u/s 21 of the Alr (Preventlon & Control of Pollution) Act, 1981. And whereas, It Is also mandatory on part of the project proponent to obtaln consent to operate an outlet u/s 25/26 of the Water (Preventlon & Control of Pollution) Act, 1974 for discharge of trade effuent from its Industrial premises. And whereas, It Is also mandatory on part of the profect proponent to provide adequate & appropriate polution control arrangements to bring down the concentratlon of various pollutants within the permissible lImlts prescribed by the Board. 

And whereas, the resldential colony was established after obtalning the 'Consent to Establish'/NOC from, the Board _vide, no: Ho/LDH/NOC/2009/Colony/998 Kdated12:06:2009;in anjarea of 49.01 acres (198,388.06 m2) in the revenue estates ofVillagesHussalnpra, Rajpura & Bhattian, The Consent to Establish/NOC was further extendedUptojl106:2013 vIde Board's letter.no: 803 dated 04.02.2013 and then again extended upto 11.06.2014 vide no R13LDH4CTE392047 dated 04.07.2013. And whereas, the project proponent had obtained 'Consent to Operate' under the Water Act, 1974 & Alr Act, 1981 vlde no: R14LDH3CTOW1508765 dated 18.07.2014 & R14LDH3CTOA1370902, valld upto 31,03.2016 each, further extended for period upto 31.03.2018 each. Thereafter, the project proponent had obtained 'Consent to Establish'/NOC expanslon vide no: CTE/Exp/LDH3/2017/5128801 dated 21.03.2017 for expansion of existing project from 1,98,388.06 m2 to 2,96,128,25 m2. The project proponent had also obtalned Environmental Clearance for 2,96,128.25 m2 area ( total built up area 84170.98 m2) from the State Level Environment Impact Assessment Authority, Punjab under EIA notificatlon dated 14.09.2006 vlde no: SEIAA/2016/3650 dated 23.11.2016. The Project Proponent has obtalned Varied 'Consent to Operate' under the Water Act, 1974 & the Alr Act, 1981 vide no CTOW/Varied/LDH3/2018/7167915- & CTOAVarled/LDH3/2018/7168219 both dated 
29.05.2018, valld upto 31,.03.2019 each. The 'Consent to Operate' under the Water Act, 1974 & the Air Act, 1981 were further extended for perlod upto 31.03.2022 each vide 

CTOW/Renewal/LDH3/2019/9364225 & CTOA/Renewal/LDH3/2019/9364378, 
And whereas, a complalnt was recelved through e-mall from the resldents 

of the colony regarding untreated domestic water discharged into rain water harvesting 
pits through flexlble plpes and onto larnd for stagnation In the area reserved for school. 
The complalnants has'complalned about poor handllng of Municipal Soid Waste and 
discharge of untreated/partially treated domestic water into parks of the residentlal 
colony resulting In. foul smell the resldentlal colony. The complalnants have also 
Complained about partlally treated water supplled for re-use Into flushing purpose. 

And whereas, the residentlal colony was vlsited by officer of the Board on 
17.09.2021n the presence of resldents 'of the colony and It was abserved as under: 
J. The pròje�t proponent has provlded"STPof capacity '1220 KLD (02 module) for 

reatment of domestic waste water generated from lts premlses, As per occupancy 
of th¿ realdentlal colony, present only öne'iodüle of STP having capaclty 610 KLD IS 
Nioperatlon. The project proponent has provlded distrlbutlon network for dlscharge 

0trested water Into 12 parks of the coloný hävlig:total area of about 08 acres. 
Teated water from STP was found dlschargedi(itojplot adjatent to STP Whlch Is 

reserved for school as per the layout plantapproVedi by the Chlef Town Planner, 
Punjabvlde letter no, 223 dated 13:0120163Wildkiräss growth was observed in 
bl plot.. The profect proponent smalntal6ig herecord of untreated domestic 

Asteyater generat�d howoverEhas hot tnabpncalthe.record of waste water 
dschargedl, jeused for.filushih9lpurposeaia poVoho farmers of nearby area. 

SrsIEM 
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Eldoco Infr0structure & Propertles Ltd 

2. The dstrtbutlon notwork provlded In tho rosldontlal colony hos sevoral outlabe t. 
pmvdlno troatod water from STP Into parks. Howovor, ot cortaln locatlons the i 
aro veny closo to tho raln wator harvostlng plts ond dlschorOO of trontod wata l 
NIh Water haivestng pts througlh flaxiblo plpos could not bo rulad out. Durlng vistr 
the rostdents hnvo also shown tho phologrnphs of loxtblo plpas dlscharglng woter 
fron distbutlon nctwrork Into raln water harvosting plts. 

3, Durng vistt 03 raln wator harvesting pits waro found chocked ond raln water wAs 
tound stagnatcd in low lying orons of tho colony and low laylng vocant plots. Water 
san1plos wero collectod hom tho raln wntor harvosting plt In tho park ngor tho club 
and tho anatysls rosults woro obsorvod 0s pll 7.6, TSS 30 mg/, TDS 

mg, CoD 97 mg/, b0D 24 mo/l and Oll & gronso 4.2 ma/). 512 
4. The sldential colony has two no, boro wolls In Its promlses for oxtractlon of ground wter for domostlc use. Howavor, flow mator hos boon provldcd wlth only one bore Wel. me projcct proponent Is malntalnlng tho record of ground water cxtractlon boro wall only. 

26 

S. The praject proponent has provlded mechanlcal composter for composting of blo degradable waste and the same was In operatlon, However, the waste collectlon system waS not proper and MSW Is collected through two open type vehlcles having no compartment system. Thus, there Is no segregatlon of waste durlng collectlon tme. Al_o projcct proponcnt Is not malntalning any 'record regarding recyclable waste sold to authorized vendors and Inert waste sent to Munlcipal dumplng slte. Municipal Solld Waste was also found dumped In the pBot reserved for School, And whereas, the project proponent Vater (Prevention & Control of Pollutlon) Act, 1974 and condltlon n0. lIL, Iv, v, vll, vll 
vlolatlng the provislons of the of the part IV l.e, Conditlons for Operatlon Phase and Entlre Llfe of the Environmental Clearance obtained by It from the State Level Environment Impact Assessment Authorityy, Punjab under ElA notlficatlon dated 14.09.2006 vide no: SEIAA/2016/3650 dated,23,11.2016,hM 

And whereas, the matter has.been.consldered by the Competent Authorlty and it has been decIded to lssUe notlce u/s 33-A of the Water (Prevention & control of Pollution) Act, 1974,asamendedln 1988 alongwlth show cause notice for revocatlon of 
consent to operate grantedunder the Water (Preventlon & Control of Pollutlon) Act, 
1974 with an opportunlty of personal.hearlng before Chalrman of the Board and It has 
been proposed to ssue dlrectlon to the Revenue Authordty to stop reglstry of plots In 
the colony. 

And whereas, notlce u/s 33-A of the Water (Preventlon & control of 
Pollution) Act, 1974 as amended in 1988 alongwith show cause notlce for revocatlon of 
consent to operate granted under the Water (Preventlon & Control of Pollutlon) Act, 
1974 vas issued to the tndustry wlth an opportunlty of personal hearing before 
Chaiman of the Board on 12.01,2022. And whereas, Sh. Arvinder Slngh, Senlor General Manager of the project 
attended the hearing and submlted a written reply stating as under: 1, We are operatlng our STP In the colony on a règular basls and treated water Is belng 

used on large green areasiplantatlons, flushlng, washlng of roads and pavement 
areas. We are Incurring hugecost on unning and malntenance of this plant and a 
maintenance agency, hasibeenhlred to thls effect, We were dlscharging the treated 
water In school,area for-malntenance ,of greenery In that area. Wild grass had grown 
due to havyiraln end sarme;was;cleared. We are encloslng recent photographs of 
that, areaDürlng vlsIQf;PPCB!both.flow meter were in working condltlon. We had 
Installed one' at Inlet and one on outlet. We were supplylng water to adjacent 
farmers In paddy season but presently there Is no requlrement of the same 
season. However the surplus treated water Is belng utillzed to plot owner tor 
constructlon purpose. wheat 

2. We have consructed 28 raln harvestlng plt In varlous parks, The treated water is 
never disposed -Into R.M.P. The treated. water Is released In parks for watering or 
plants and. d,grass, There clalm by.Söme dlsgruntled residents Is false and trivolous, 

no dlrect connectlon provlded In raln harvestlng plts. ne 3. The ralnwater harvesting plts have now beentleàned as perlodlc malntenance Was 
due.fortthe same whlch Is basleally £ molnten£nce lssue, We are enclosing phiotogräphs for the same. 4, We-hava bwo bore wells In the colony but water one,bore,well, The second bore well s used as standby, The bore well whlch ls oe 

erlsisúpplled to the colony from only usedihas been provlded wlth a flow meter, The record of water belng pumped ou 
thls'bore well ls duly malntalned, In, the meanvwhile:the þrocess of Instaling a 

meter'on second bore well has been 5./Welhaye Installed a mechancalco KWe need to: Of-blodegradable waste. 
ONELoalualfarent bins at the 

DAom:thelr slde. But as a 
AY ONADe tosteddtGrhë: waste, Record IS 
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Eldeco Infrestructure & Propertes ttd., 
malntained for waste disposed but durlng the vlslt we were not asked to show the 

same. We have distrlbuted green and blue dustblns and pamphlets and seminars to 
CustomBrs for segregatlon of garbage at source. 

We wlsh to make klnd submission that we are dolng our best to malntaln the facillties In our project and Bny shortcomlng found are not Intentlonal but 
malntenance Issues. We request you to condone any shortcomlng found slnce 

rectificatlon process Is belng carried out on these shortcomlngs, 
It was discussed during the hearing that the project Is discharglng Is 

wastewater onto land for stagnatlon In the plot reserved from school and the project 

ralnwater-harvesting plts have been provlded by project proponent In the varlous parks 
proponent has agreed for the same In the reply submitted during the hearing. Further, 

he aolony, whlch ls not allOwed as per MoEF manual guldellnes as the surface 
In ay also not be allowed to discharge In these pits. As per the wastewater 
runo collected from the rainwater harvesting plt, BOD = 24 mg/i and Oll & Grease = 
Sa'ma has been found, whlch Is a grave vlolatlon. The project proponent is not 

ving with the consent conditions as well as conditlons of Environmental Clearance 
o It. Therefore, it Is a fit case to Initlate proceedings for imposltlon of 

ironmental Compensation on the project proponent. 
And whereas, conskdering the above sald facts, after the hearing the representatives of the project and officers of the Board, the Chairman of the Board 

decided as under: 

i. Consent to operate granted to the project proponent under the Water (Prevention & 
Control of Pollution) Act, 1974 be revoked. 

2, The project proponent shall maintain and operate Its sewage treatment plant (STP), 

reqularly and efficiently, so as to achieve the effluent standards, conslstently as 
prescribed:by.the, Board.. 

3. The project proponent shall discharge its treated domëstlc'effluent only as per the 

mode of disposal in the consent granted and alsocomply withthe Municipal Solid 

Waste Rules, 2016. 

4. The project proponent shall:not discharge.any kind of Its wastewater into rainwater 

harvesting pits under any circumstances and shall discharge ónly roof top ralnwater 

into the same. _hall calçulate Ludhiana the 
Engineer, Regional Office-3, 

5. Environmental for no.. of days in violations 

Environmental Compensation on the pFeaion Commlttee and send the 
as per above and get it approved from the EC 

15 days. A separate order for imposition of Environmental 

report, within 
Cormpensation wilIl be passed. 

And whereas, proceedings of aforesald personal hearlng were conveyed to 

the project proponent vide Board's letter no. 594-95 dated 24.01.2022 for making 

compllance. 
As such, In exercise of the powers conferred under the provisions of the 

Water (Preventlon & Control of Pollutlon) Act, 1974, consent to operate under the 

aforesald Act is hereby, revoked for the,reasons mentioned above, 

Endst. No. bo4 

For and on behalf of 
Punjab.Pollution Control Board 

Dated 

A copy of the.àbove Is forwarded to.the Environmental Englneer, Punjab 

Pollution Control Board,Reglonal office-3, Ludhiana for Informatlon and necessary 

actlon. 

For and on behalf of 
PunjabiPollutlon Control Board 

(5.s4 

24 
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Sub: 

PUNJAD 

Board. 

1 

PUNJAB POLLUTION CONTROL BOARD 

2 

Reglstered 

COnsent 

to establish' (NOC) u/s 25/26 of the Water (Prevention &Control of Pollution) 

ACt 
1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981. 

3 

M/s Eldeco Infrastructure and Properties Limited. 

Rosidential Township Namely Eldeco Estate One 

Village-Rajpura, 
Husssainpura and Bhatian, Ludhiana. 

4 

obiain 
consent 

to operate an outlet u/s 21 of the Air (Prevention & Control of Pollution) 

Show cause 
notice for refusal of consent to operäte under the Air 

(Prevention & Control of Pollution) Act, 1981. 

Datcd: 

Whereas. It is mandatory on part of the project proponent to obtain 

concentration 
of various pollutants within the permissible limits prescribed by the 

And whereas, it is also mandatory on part of the project proponent to 

01 for discharge of emissions from its industrial premises. 

And whereas, the Project Proponent was granted 'Consent to Operate' 
CTOW/Renewal/LDH3/2019/9364225 dated 

u0der the Water Act, 1974 vide no 

0 04. 2019 and under the Air Act, 1981 vide no. CTOA/Renewal/LDH3/2019/9364378 

dated 01.05.2019, both valid upto 31.03.2022. 

And whereas, it is also mandatory on part of the project proponent to 

dn adeguate & appropriate pollution control arrangements to bring down the 

And whereas, earlier a complaint was received through e-mail from the 

residents of the colony regarding untreated domestic water discharged into rain water 

harvesting pits through flexible pipes and onto land for stagnation in the area reserved 

for school. The complainants had complained about poor handling of Municipal Solid 

Waste and discharge of untreated/partially treated domestic water into parks of the 
residential colony resulting in foul smell in the residential colony. The complainants had 
also complained about partially treated water supplied for re-use into flushing purpose. 

And whereas, the residential colony was visited by officer of the Board on 
17.09.2021 in the presence of residents of the colony and it was observed as under: 

mg/l. 

The project proponent had provided STP of capacity 1220 KLD (02 module) for 

treatment of domestic waste water generated from its premises. As per oCcupancy 
of the residential colony, only one module of STP having capacity 610 KLD was in 
operation. The project proponent had provided distribution network for discharge 
of treated water into 12 parks of the colony having total area of about 08 acres. 
Treated water from STP was found discharged into plot adjacent to STP which is 
reserved for school and wild grass found grown in the plot. The project proponent 
was maintaining the record of untreated domestic waste water generated however, 
it had not maintained the record of waste water discharged/ reused for flushing 
Durpose and provided to the farmers of nearby area. 
Ihe distribution network provided in the residential colony had several outlets for 
providing treated water from STP into parks. However, at certain locations the 
ouTiet were very close to the rain water harvesting pits and there was possibility or 
dIsCharge of treated water into rain water harvesting pits through flexible pipes. 
During visit, the residents had also shown the photographs of flexible pipes 
ischarging water from distribution network into raln water harvesting pits. 
Oring visit 03 rain water harvesting plts were found chocked and rain water was 
ound stagnated in low lying areas of the colony and low laying vacant plots. Water 
amples were collected from the raln water harvesting pit in the park near the club 

Per analysis report, concentratlon of BOD was 24 mg/l and O &G was 4.2 

e residential colony had two no, bore wells In its premlses for extraction or 
ground water for domestic use. However, flow meter was provided with only one 
bore-well. The project proponent was malntaining the record of ground water 

extraction from one bore well only. 
dPJect proponent has provided mechanical composter for composting or bio 
3ddable waste and the same was in operation. However, the waste collection -
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1, 

2 

3 

4. 

System was not proper and MSW is collected through 

nàving no compartment system. Thus, there is no segregation of waste 
during 

And whereas, notice u/s 33-A of the Water 

Pollution) Act, 1974 alongwith show cause notice for revocation of 

under the Water (Prevention & Control of Pollution) Act, 1974 was issued 

12.01.2022, wherein, it was decided as under: 

5 

Collection time. Also project proponent is not maintaining 

recyclable waste sold to authorlzed vendors and inert 

dumping site. Municipal Solid Waste was also found dumped in 

SEIAA/2016/3650 dated 23.11.2016. 

1 

two open type 

Tor School, Thus, the project proponent was found violating the provisions of tho Water (Prevention & Control of Pollution) Act, 1974 and condition no. iii, iv, V, V, vii of the part IV i.e. Conditions for Operation Phase and Entire Life of the Environmental Clearance obtained by It from the State Level Environment Impact Assessment Authority. Punjab under EIA notification dated 14.09.2006 vide no:. 

proponent with an opportunity of personal hearing before the Chairman of the Board on 

any record 
waste sent to 

the plot resery 

& Control of Pollution) Act, 1974 be revoked. 

vehicdes 

prescribed by the Board. 

(Prevention 

regardiny Municipal 
yel 

& Control of 

Consent to Operate granted to the project proponent under the Water (Prevention 

Consent to operate 
to the project 

The project proponent shall maintain and operate its sewage treatment plant regularly & efficiently, sO as to achieve the effluent standards, consistently as 
The project proponent shall discharge its treated domestic effluent only as per mode of disposal in the consent granted and also comply with the Municinal 
Waste Rules, 2016. 

effluent even at present capaclty l.e. 610 KLD. 

r 

The project proponent shall not discharge any kind of its wastewater into rainwat. harvesting pits under any circumstances and shall discharge only ronf t 
rainwater into the same. 
Environmental Engineer, Regional Office - 3, Ludhiana shall calculate the Environmental Compensation on the project proponent for no. of days in violations as per above and get it approved from the EC verification committee and send the report, within 15 days. A separate order for imposition of Environmental Compensation will be passed. 

And whereas, in compliance of the decision no. 1 of the personal hearinga, 'Consent to Operate' granted under the Water (Prevention & Control of Pollution) Act. 1974 to the residential colony was revoked vide Board's letter no. 608 dated 24.01.2022. 
And whereas, the project proponent has now applied for obtaining 'Consent to Operate' under the Water (Prevention Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 on 17.02.2022. And whereas, the residential colony was visited by officer of the Board on 02.03.2022 in the presence of Er. S.K. Gupta, Member of SEIAA, Punjab and it was observed as under: 

The project proponent has provided STP of capacity 1220 KLD (02 module) ror treatmnent of domestic waste water generated from its premises. As per occupanCy of the residential colony, only one module of STP having capacity 610 KLD Was operation. The project proponent had provided distribution network for discharg of treated water into 12 parks of the colony having total area of about 08 aCre Now, the project proponent has also developed plantation as per Kae Technology in plot area reserved for school and treated water from STP Was discharged into this plot. The project proponent was maintaining the record of 
untreated domestic waste water generated however, It has still not maintained the 
record of waste water dlscharged/ reused for flushlng purpose and provided to the 
farmers of nearby area. As per Environmental Clearance, the surplus treated water 

farmer near to the project slte. However, during visit It was Observed that the + 
will be discharged on 04 acre land owned by project proponent and 20 acre land of 

acre land owned by project proponent has not been made part of the colony and is 

provided to discharge treated water of STP Into this land. The project proponent 

being used by the farmers for fodder cultivation, Further, no pipeline has been 

has also failed to produce any agreement with farmers of 20 acre land. Thus, tne 

residential colony has not adequate plantation area for disposal or 
the 

treated 
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4 

1here aro 

roponent 

total 21 raln water 
has now made all 

30 

observed in these pits. No treated | untreated water found discharged into these pits during visit. 

The 
residential colony has two no. bore wells In its premises for eztraction of ground 

water for domestic use. However, flow meter was provided vith only one bore-welI, 
The project proponent is maintaining the record of ground water extraction from one bore well only. 

The project proponent has provided mechanical composter for composting of bio-degradable 
waste and the same was in operation. The waste collection systern is still not proper as 

harvesting pits In the colony and the project DH 
the pits In operational stage and no choking was 

compartment system, Thus, there is no segregation of waste during collection ine. AlsO project proponent 

MSW is collected through two open type vehicles having no 

Clearance obtained 

Ivaste sold to authorized vendors and inert waste sent to Municipal dumping site. And whereas, the project proponent is violating the provisions of the 

dated 23.11.2016. 

Water (Prevention & Control of Pollution) Act, 1974 and condition no. ii, vi, vii of the 
part IV i.e. conditions for operation phase and entire life of the Environmental 

not maintaining any record regarding recyclable 

Authority, Punjab under EIA notification dated 14.09.2006 vide no: SEIAA/2016/3650 
it from the State Level Environment Impact Assessment 

And whereas, condition no. viii of environmental clearance granted to the project proponent is reproduced as under: -

"The facilities provided for collection, segregation, handling, on site 
-nra0e & processing of solid waste such as chute system, wet & dry bins, collection 
tre & mechanical composter etc. shall be properly maintained chute system provided 
for collection of solid waste. The collected solid waste shall be segregated at site. The 

elahle solid waste shall be sold out to the authorized vendors for which a written 
Hio-tu0 must be done with the authorized recyclers. Organic waste shall be composted 

by mechanical composters with a minimum capacity of 0.3kg/tenement/day and the 
inert solid waste shall be sent to the concerned collection centre of integrated municipal 
solid waste management facility of the area. A proper record in this regard shall be 
maintained. 

And whereas, the project proponent is not complying with the provisions 
of MSW Rules, 2016 and Air (Prevention & Control of Pollution) Act, 1981. 

And whereas, it has now been proposed to initiate action against the 
project proponent for refusal of consent to operate under the Air (Prevention & Control 
of Pollution) Act, 1981 after an opportunity of personal hearing. 

As such, you are, hereby, given an opportunity to file objections, if any, 
on the proposed action before the Chairman of the Board on 07.07.2022 at 10:30 
am in his office at Vatavaran Bhawan, Punjab Pollution Control Board, Nabha 
Road, Head Office, Patiala, failing which the proposed action shall be taken or any 
other action deemed fit in the matter will be taken without any further 
notice/opportunity. 

Endst. No.M.R.A..... 

to attend the hearing. 

Ihis 0ssues with prior approval of Chairman of the Board. 
For and on behalf of 

Chairman, Punjab Pollution CÍntrpl Board 

A Copy of the above ls forwarded to the Environmental Engineer, Punjab 

He tontrol Board, Reglonal Office-3, Ludhlana for information & necessary action. 

requested to Inform the project proponent regarding date of hearing at 
Regional Office level also and ensure representative of the project proponent 

Dated ..J.63 

For and on behalf of 

Chairman, Punjab Pollution Control Board 

Infmcd to sh 

abot 
doe 

tine 'ef he 
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PUNJAD 

Sub: 

PUNJAB POLLUTION CONTROL BOARD 

Ludhiana. 

M/S Eldeco Infrastructure and Propertles Limlted, 
Residential Township Namely Eldeco Estate One, 
Vllage-Rajpura, Husssainpura and Bhatian, sfaá.6 6 

The following were present: 

on behalf of PPCB 

Proceedings of the personal hearing given by Chairman of the 
Board on 07.07.2022 u/s 21 of the Air (Prevention & control of 
Pollution) Act, 1981, 

Er Gulshan Rai, CEE, Ludhiana 

Er Gursharan Dass Gar9, EE, Z0-2, Ludhiana. 

on behalf of Project Proponent 

granted 

REGISTERED 

Sh. Jagtar Thakur, Sr. Manager 

Sh. Jagdeep Singla, Project Manager 

31 

The officers of the Board brought out that the Project Proponent was 
'Consent to Operate' under the Water Act, 1974 vide n 

CTOW/Renewal/LDH3/2019/9364225 dated 10.04.2019 and under the Air Act, 1981 
ide no. CTOA/Renewal/LDH3/2019/9364378 dated 01.05.2019, both valid upto 
31.03.2022. 

Earlier a complaint was received through e-mail from the residents of the 
rolony regarding untreated domestic water discharged into rain water harvesting pits 

through flexible pipes and onto land for stagnation in the area reserved for school. The 
complainants had complained about poor handling of Municipal Solid Waste and 
discharge of untreated/partially treated domestic water into parks of the residential 
colony resulting in foul smell in the residential colony. The complainants had also 
complained about partially treated water supplied for re-use into flushing purpose. 

The residential colony was visited by officer of the Board on 17.09.2021 in 
the presence of residents of the colony and it was observed as under: 

The project proponent had provided STP of capacity 1220 KLD (02 module) for 
treatment of domestic waste water generated from its premises. As per occupancy 
of the residential colony, only one mnodule of STP having capacity 610 KLD was in 
operation. The project proponent had provided distribution network for discharge 
of treated water into 12 parks of the colony having total area of about 08 acres. 
Treated water from STP was found discharged into plot adjacent to STP which is 
reserved for school and wild grass found grown in the plot. The project proponent 
was maintaining the record of untreated domestic waste water generated however, 
It had not maintained the record of waste water discharged/ reused for flushing 
purpose and provided to the farmers of nearby area. 
Ihe distribution network provided in the residential colony had several outlets for 
providing treated water fromn STP into parks. However, at certain locations the 
0det were very close to the rain water harvesting plts and there was possibility or 
isenarge of treated water into rain water harvesting pits through flexible pipes. 
During visit, the residents had also shown the photographs of flexible pipes 
isCnarging water from distribution network into raln water harvesting pits. 

During visit 03 rain water harvesting plts were found chocked and rain water was found stagnated in low lying areas of the colony and low, laying vacant plots. water samples were collected from the rain water harvesting plt in the park near the club 

rng/. noper analysis report, concentratlon of BOD was 24 mg/l ando&G was 4.2 
The residential colony had two no. bore wells In Its premises for extraction or 9round water for domestic use. However, flow meter was provided with only one 
bore-well. The prooject proponent was malntalning the record of ground water Cxtraction from one bore well only. 
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1 

2 

The project 
proponent 

has 
provided 

mechanical 

composter 

for composting of hin 

degradable 
waste 

and the 
same 

was in 
operation. 

However, 

the waste COllection 

SYstem 
was not 

proper 
and 

MSW is 
collected 

through 
two open type vehicles 

COllection 
time. Also 

profect 
proponent 

is not 
maintalning any record regarding 

3 

having 

5 

alongwith show cause notice for revocation of consent to operate 

no 
compartment 

system. 
Thus, 

there is no 
segregation 

recyclable 
wasto sold to 

authorlzed 

vendors 
and inert 

waste 

�umping 
site. 

Municipal 
Solid 

Waste was also found 
dumped in 

wherein, it was decided as under: 

1 

SEIAA/2016/3650 dated 23.11.2016. 

for School. 
Thus, the project 

proponent 
was found 

violating the provisions of the 

Water 
(Prevention & Control of Pollution) Act, 1974 and 

Condition no. iii, iv, , vi, 

Vin of the part IV Le. 
Conditions for 

Operation 
Phase and Entire Life of the 

Assessment 
Authority, 

Punjab under EIA 
notification 

dated 14.09.2006 vide no: Environmental 

Clearance 
obtained by it from the State Level Environment Impac 

(Prevention & Control of Pollution) Act, 1974 was issued to the project proponent with 

an opportunity of personal hearing before the Chairman of the Board on 12. .01.2022, 
Notice u/s 33-A of the Water 

(Prevention & Control of Pollution) Act, 1974 

& Control of Pollution) Act, 1974 be revoked. 

of waste durinn 

sent to 
the plot 

prescribed by the Board. 

Municipal 
reserved 

Consent to Operate granted to the project proponent under the Water (Prevention 

Waste Rules, 2016. 

under the Wate: 

regularly & efficiently, so as to achieve the effluent standards, consistently as The project proponent shall maintain and operate its sewage treatment plant 

rainwater into the same. 

The project proponent shall discharge its treated domestic effluent only as per 

mode of disposal in the consent granted and also comply with the Municipal Solid 

The project proponent shall not discharge any kind of its wastewater into rainwater 
hàrvesting pits under any circumstances and shall discharge only roof top 

Environmental Engineer, Regional Office - 3, Ludhiana shall calculato .. 

Environmental Compensation on the project proponent for no. of days in violatione 

as per above and get it approved from the EC verification committee and send the 

report, within 15 days. A separate order for imposition of Environmental 

Compensation will be passed. 
In compliance of the decision no. 1 of the personal hearing, 'Consert to 

Operate' granted under the Water (Prevention & Control of Pollution) Act, 1974 to the 
residential colony was revoked vide Board's letter no. 608 dated 24.01.2022. 

The project proponent has now applied for obtaining 'Consent to Operate' 
under the Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & 
Control of Pollution) Act, 1981 on 17.02.2022. 

The residential colony was visited by officer of the Board on 02.03.2022 in 
the presence of Er. S.K. Gupta, Member of SEIAA, Punjab and it was observed as 
under: -

The project proponent has provided STP of capacity 1220 KLD (02 module) tor treatment of domestic waste water generated from its premises. As per OCCupancy of the residential colony, only one module of STP having capacity 610 KLD was n operation. The project proponent had provided distribution network for discharge of treated water into 12 parks of the colony havina total area of about 08 dcre Now, the project proponent has also developed plantation as per Kal Technology plot area reserved for school and treated water from STP was Tov discharged into this plot. The project proponent was maintaining the recor untreated domestic waste water generated however. it has still not maintalne 

efluent even at present capacity i.e. 610 KLD. 

record of waste water discharged/ reused for flushing purpose and provided to the 
farmers of neartby area. As per Envlronmental Clearance, the surplus treated af will be discharged on 04 acre land owned by project proponent and 20 acre land of 
farmer near to the project slte. However, during visit It was observed that the 4 
acre land owned by project proponent has not been made part of the coolony and is 
being used by the farmers for fodder cultlvatlon. Further, no pipeline has been 
provided to discharge treated water of STP into this land. The project proponent 
has alsSo falled to produce any agreement wlth farmners of 20 acre land. Thus, the 
residential colony has not adequate plantation area for disposal of the treated 
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by 

There are total 21 
proponent has now made all the plts In operatlonal stage and no choking was 
observed in these plts. No treated / untreated water found discharged into these 

pits during vislt. 

rain water 

The residential colony has two no, bore wells In Its premises for extraction of 
ground 

water for domnestic use. However, flow meter was provided with only one 
bore-welI. The project proponent is malntalning the record of ground water 

harvesting plts In the colony and the project 

extraction from one bore well only. 
project proponent has provided mechanlcal composter for composting of bio-

degradable waste and the same was In operation. The waste collection system is 
still not proper as MSW is collected through two open type vehicles having no 
compartment system. Thus, there is no segregation of waste during collection time. Also project proponent is not maintaining any record regarding recyclable waste sold to authorized vendors and inert waste sent to Municipal dumping site. 

& 
Control of Pollution) Act, 1974 and condition no. ii, vi, viii of the part IV i.e. 

Conditions for operation phase and entire life of the Environmental Clearance obtained 

The project proponent is violating the provisions of the Water (Prevention 
m the State Level Environment Impact Assessment Authority, Punjab under EIA 

notification dated 14.09.2006 vide no: SEIAA/2016/3650 dated 23.11.2016. Condition no. viii of environmnental clearance granted to the project nroponent is reproduced as under: 
"The facilities provided for collection, segregation, handling, on site 

cbnrage 8& procesSing of Solid waste such as chute system, wet be mechanical composter etc. shall be properly maintained chute system provided 
dry bins, collection 

callection of solid waste. The collected solid waste shalt be segregated at site. The rarvclable solid waste shall be sold out to the authorized vendors for which a written 
n must be done with the authorized recyclers. Organic waste shall be composted 

hy mechanical composters with a minimum capacity of 0.3kg/tenement/day and the 
inert solid waste shall be sent to the concerned collection centre of integrated municipal colid waste management facility of the area. A proper record in this regard shall be maintained. 

The project proponent is not conmplying with the provisions of MSW Rules. 2016 and Air (Prevention & Control of Pollution) Act, 1981. 

Conversion 

1981. 

Air (Prevention & Control of Pollution) Act, 1981 was issued to the project proponent with an opportunity of personal hearing before Chairman of the Board on 07.07.2022. The representatives of the project proponent attended the hearing and submitted a written reply alongwith copy of record maintained, which was taken on record. They informed that the project proponent as provided mechanical composter for composting of biodegradable waste and the same is in operation. The waste collection system is collected through vehicles with compartments. The waste is segregated as recyclable and inert waste is sent to Municipal dumping site. We wish to bring to your Kind notice that the problem being faced by us is that we have 400 families residing at 

Accordingly, show cause notice for refusal of consent to operate under the 

e. Despite our regular training and advisories residents do not segregate waste at the vurce thereby increasing our load manifold. We have provided separate blue and green bins in front of houses for bio-degradable and inert waste. Arrangement of vehicle with compartment system has now been provided. We have tried to educate our residents Tor segregation of waste but it is not an easy task though we have held seminars and send leaflets for the same. We as controling agency stll doing our best and hired a trained contractor for handling the waste. We are sending leaflets to the residents on a regular basis, Copy of which was submitted durlng the hearlng. Record of all the categories of waste is diligently maintalned. We have Installed mechanlcal composter (or compaction and Converslon of organic waste whlch Is used as manure after 1. The Complete cycle of waste generated is as under: d) Collection-of house hold and garden waste. D) Disposal of non-organic waste. Processing of organic waste by organic waste convertor. d) Using the converted waste in maintaining horticulture. They requested to grant renewal of consent to operate under the Air Act, 
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After hearing, 
representatives of the project proponent and 

Board, the Chalrman of the Board declded as under:-

I. The project proponent shall submit copy of agreements made 

for disposal of treated domestlc effluent onto land for irrigation. in the offfice of 

as an assurance to comply with the provisions of Water ACt, 

Environmental Engineer, Regional Office-3, Ludhiana, within 07 dase 

2. The project proponent shall furnish a bank guarantee amounting 

the office of Environmental Enginecr, Regional Office-3, Ludhiana, within 07 days 

the ElA notification dated 14.09.2006. 

the tinmes. 

officers of tho 

farmers 
with the 

Clearance granted to it under the EIA notification dated 

and spirit. 

and MSW Rules, 2016 and conditions of Environmental Clearance granted under 

1 to Rs. 

3. The project proponent shall comply with the provisions of MSW Rules, 2016 at all 

renewed for one year, subject to same conditions. 

1974, ir 

4. The project proponent shall comply with the conditions of Environmental 

the compliances made and send the report, within 15 days. 

Endst. 

10 Lac in 

. No.H&l.,... 

14.09.2006 

Act, 1981 

5. Consent to operate under the Air (Prevention & Control of Pollution) Act. 1981 be 

6. Environmental Engineer, Regional Office-3, Ludhiana shall visit the project, verify 

in true \etter 

hearing within stipulated period and submit compliance report to the Board. 
You are, therefore, requested to comply with the decision of the personal 

For and on behalf of Punjab Pollution Congrolr olBoard Dated ...a.a.\acaa 
A copy of the above is forwarded to the Environmental Engineer, Punjab 

Pollution Control Board, Regional Office-3, Ludhiana for information & necessary arti 

For ard on behalf of Punjab Pollution Control Board 
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Subject: 

Board. 

1 

COMTRO 

2 

PUNJAB POLLUTION CONTROL BOARD 

ENTrO IN 

3 

consent to establish' (NOC) u/s 25/26 of the Water (Prevention & Control of Pollution) 

Act, 
1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981. 

4. 

M/s Eldeco Infrastructure & Properties L.tgl 35 

And whereas, it is also mandatory on part of the project proponent to 
ie consent to operate an outlet u/s 25/26 of the Water (Prevention & Control of 
Pollution) Act, 1974 for discharge of trade effluent from its premises. 

5 

REGISTERED 

Infrastructure and Properties Limited, 
ENeKtial Township namely Eldeco Estate One 
At Village-Rajpura, Husssainpura and Bhatian. 
Ludhiana. 

And whereas, it is also mandatory on part of the project proponent to 
rmide adequate & appropriate pollution control arrangements to bring down the 
PAnrentration of various pollutants within the permissible limits prescribed by the 

Anee 

And whereas, the project proponent was granted 'Consent to Operate' 
under the Water Act, 1974 vide no CTOW/Renewal/LDH3/2019/9364225 dated 
10 04.2019 and under the Air Act, 1981 vide no. CTOARenewal/LDH3/2019/ 9364378 
dated 01.05.2019, both valid upto 31.03.2022. 

Revocation of consent to operate under Water (Prevention & 
Control of Pollution) Act, 1974. 

And whereas, earlier a complaint was received through e-mail from the 
residents of the colony regarding untreated domestic water discharged into rain water 
harvesting pits through flexible pipes and onto land for stagnation in the area reserved 

for schoo. The complainants had complained about poor handling of Municipal Solid 
Waste and discharge of untreated/partially treated domestic water into parks of the 
residential colony resulting in foul smell in the residential colony. The complainants nad 
also complained about partially treated water supplied for re-use into flushing purpose. 
The residential colony was visited by officer of the Board on 17.09.2021 and some 
observations were observed. 

Dated: 

Whereas, it is mandatory on part of the project proponent to obtain 

And whereas, accordingly, notice u/s 33-A of the Water (Prevention & 
Control of Pollution) Act, 1974 alongwith show cause notice for revocation of consent to 
operate under the Water (Prevention & Control of Pollution) Act, 1974 was issued to the 
project proponent with an opportunity of personal hearing before the Chairman of the 
Board on 12.01.2022, wherein, it was decided as under: 

C 

Consent to Operate granted to the project proponent under the Water (Prevention 
& Control of Pollution) Act, 1974 be revoked. 
The project proponent shall maintain and operate its sewage treatment plant 
regularly & efficiently, so as to achieve the effluent standards, Consistently as 
prescribed by the Board. 
The project proponent shall discharge its treated domestic effluent only as per 
mode of disposal in the consent granted and also comply with the Municipal Solid 
Waste Rules, 2016. 
The project proponent shall not discharge any kind of its wastewater into 
rainwater harvesting pits under any circumstances and shall discharge only roo 
top rainwater into the same. 

24.01.2022. 

Environnmental Engineer, Reglonal Offlce-3, Ludhlana shall calculate the 

Environmental Compensation on the project proponent for no, of days In violations 
s per above and get It approved from the EC verlflcatlon commlttee and send 

Compensation will be passed. 
Within 15 days. A separate order for Impositlon of Envlronmental 

And whereas, In compliance of the decislon no, 1 of the personal hedrg 'Consent to Operate' granted under the Water (Preventlon & Control of Pollution) Act, 
1974 to the residentlal colony was revoked vide Board's letter no. 608 dated 

(Prevention & Control of Pollutlon) Act, 1981. 

Operate under the Water (Prevention & Control of Pollution) Act, 1974 and the Air And whereas, the project proponent had applled for obtalning 
'Consent to 

02.03.2022 in the presence of Er. s.K. Gupta, Mernber of SEIAA, 
Punjab and again And whereas, the residential colony was visited by officer of the Board on 

observed some Violations. The project proponent was not complying with the 
provisions 
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of MSW Rules, 2016, Alr (Preventlon & Control of Pollution) Act, 1981 
and various COnditions of the Envionmental Clearance. 

And whereas, accordingly, show cause notice for 

1 

operate under the Air (Preventlon & Control of Pollutlon) Act, 1981 was \ssued tO tho project proponent with an opportunlty of personal hearing before Chairman of the board on 07.02.2022. whereln It was decided asS underi 

2 

3 

5 

1. 

2 

M/s Eldeco Infrastructure & Properties Ltd. 

3 

4 

The project proponent shall submit copy of agreernents made with the farmers for disposal of treated domestic effluent onto land for irrigation, in the offlce of 

5 

the EIA notification dated 14.09.2006. 

6 

Ehvironmental Engineer, Reglonal Offlce-3, Ludhlana, within 07 days. The project proponent shall furnish a bank guarantee amounting to Re 
10 Lac in 

the office of Environmental Engineer, Regional Office-3, Ludhiana, within 07 days 
as an assurance to comply with the provisions of Water Act, 1974. Air Act, 1981 
and MSW Rules, 2016 and conditlons of Environmental Clearance granted under 

the times. 
The project proponent shall comply with the provisions of MSW Rules, 2016 at all 

refusal of 

renewed for one year, subject to same conditions. 

under the Water Act, 1974 vide no CTOW/Renewal/LDH3/2022/18019165 dabd 
24.06.2022 
CTOA/Renewal/LDH3/2022/18019167 dated 22.07.2022, valid upto 21.07.2023 with 

upto 30.09.2022 and under the Air Act, 1981 vide n certain conditions mentioned therein. 

The prooject proponent shall comply with the conditions of Environmental 
Clearance 

granted to it under the EIA notification dated 14.09.2006 in true letter and spirit, 
Consent to operate under the Air (Prevention & Control of Pollution) Act, 1981 be 

CoNsent to 

the compliances made and send the report, within 15 days. 

And whereas, the project proponent was also requested to bank 
guarantee amounting to Rs. 10 lac vide Board's letter no. 4756 dated 01.08,2022 
however the project proponent has not deposited the bank guarantee of Rs 10 lac till 

date. 

Environmental Engineer, Regional Office-3, Ludhiana shall visit the project, verify 

And whereas, now, a fresh complaint was received in the Board on 

02.08.2022 agairnst the.residential colony regarding stagnation of treated water from 

STP in the land reserved for school. And whereas, the residential colony was visited by officer of the Board on 

03.08.2022 and it was observed as under: 

valid 

And whereas, the project proponent was granted 'Consent to Operate' 

The STP provided by the residential colony for treatment of domestic waste water 

was in operation (one module of 610 KLD only). The residential colony was in 

process of starting the second module of capacity 610 KLD and work related to 

mechanical fittings was going on. The residential colony is maintaining the record regarding operation of STP. 

However, sludge filter press was not in operation. Moreover, sludge settling in the 

STP was not proper. Effluent samples from outlet to STP were collected and as per 

analysis report, the concentrations of various parameters were observed as pH @ 

7.06, TSS @ 19 mg/, TDS @ 394 mg/\, COD @ 46 mg/l, BOD @ 14 mg/l and 0&G 

@ BDL. As per above results, all the parameters were found within the permissible 

limits prescrlbed by the Board. The residential colony was discharging its treated water partially onto land for 

Stagnation 
within the residentlal colony. Wild growth was observed 

the land reserved for school and partlally into the parks developed 
school and this wlld growth has overcome the tree saplings earller planted by the 

residential colony. 
the land resenved for 

The resldential colony has stlll not developed 04 acres land reserved for plantation 

and the same land Is even not made the part of resldentlal colony. The resldential 

colony has provided pipelne for dlscharge of treated water Into the land of Maln 

Farms ocated adjacent to the resldentlal colony, however no record regaralng 

amount of water dlscharged In this land has been malntalned, Moreover, padoY 

crop was standing In 20 acre fleld and no plantatlon has been provlded in g 

land, thus the resldentlal colony has no alternatlve disposal durlng no demand 

waste. 

perlod. Durlng vlslt, als0 treated water was not dlscharged into the above Sala 

land as flelds were already Irrigated with ralnwater, farmers for disposal of treated domestlc effluent. 

The resldentlal colony falled to produce any latest copy of agreement made with 
The project proponent has engaged prlvate flrm namely M/s Reddonatura India 

Private Limlted, Bangalore for door to door collectlon and segregation of municipal 

solld waste. The project proponent has provlded blo-Composter for processing of 

de-gradable solld waste. However, the resldentlal colony falled to produce any 

agreement regarding flnal disposal of nert / non-blodegradable municipal soid 
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proponent 

with 

the 

condItlons 
of the Environmental Clearance, provlslons of Water (Preventlon & 

Control 

of 
Pollutlon) Act, 1974, Solid Waste Management Rules, 2016 and declsions of 

the 

personal | hearing dated 07.07. .2022. 

34 

And whereas, the matter was consldered by the Competent Authority of 

the 

Boardi 

and It has been declded that consent to operate earller granted to the profect 

M/s Eldeco Infrastructure & Properties Ltd., 

And whereas, the project proponent Is chronlc vlolator and not complylng 

Endst. No. 

action. 

Control of Pollutlon) Act, 1974 be revoked. 
under the Water (Preventlon & 

Ae such, in exerclse of the powerS conferred under the provlslons of the 

Water 

(Prevention & Control of Pollutlon) Act, 1974, consent to operate under the 

aforesald 
Act is hereby, revoked for the reasons mentioned above. 

This 
0ssues 

with Lprigr approval Lof Chairman of the Board. 

5988 

For and on behalf of 

Punjab Pollution Control Bpard 
Dated 39 222 

A COpy of the above is forwarded to the Environmental Engineer, Punjab 

Pollution 
Control Board, Regional Ofice-3, Ludhiana for information and necessary 

For andlon behalf of 

Punjab Pollution Control Board 
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No. 

PUNUAR 

Subject: 

SrSICM 

1. 

o-l LUDHIANA 

2 

RUNJAB POLLUTION CONTROL BOARD 

3 

Whereas, it is mandatory on part of the project proponent to obtain 
cont to establish' (NOC) u/s 25/26 of the Water (Prevention & Control of Pollution) 

co74 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981. 

4 

M/s Eldeco infrastructure & Properties Ltd., 

BEGISTERED 

S Etdeco Infrastructure and Properties Limited, 
Residentlal Township namely Eldeco Estate One 
At Village-Rajpura, HusSsalnpura and Bhatlan, 
Ludhiana. 

And whereas, it is also mandatory on part of the project proponent to 
ktain consent to operate an outlet u/s 21 of the Air (Prevention & Control of Pollution) 
Act. 1981 for discharge of emissions from its premises. 

5 

And whereas, it is also mandatory on part of the project proponent to 
nrovide adequate & approprlate pollution control arrangements to bring down the 
roncentration of various pollutants within the permissible limits prescribed by the 
Board. 

And whereas, the Project Proponent was granted consent to Operate' 
under the Water Act, 1974 vide no CTOW/Renewal/LDH3/2019/9364225 dated 
10.04.2019 and under the Air At, 1981 vide no. CTOA/Renewal/LDH3/2019/ 9364378 
dated 01.05.2019, both valid upto 31.03.2022. 

Anneru-H lkn 

Dated: 

Revocation of consent to operate under Air (Prevention & Control 
of Pollution) Act, 1981. 

And whereas, earlier a complaint was received through e-mail from the 
residents of the colony regarding untreated domestic water discharged into rain water 
harvesting pits through flexible pipes and onto land for stagnation in the area reserved 
for school. The complainants had complained about poor handling of Municipal Solid 
Waste and discharge of untreated/partially treated domestic water iinto parks of the 
residential colony resulting in foul smell in the residential colony. The complainants had 
also complained about partially treated water supplied for re-use into flushing purpose. 
The residential colony was visited by officer of the Board on 17.09.2021 and some 
observations were observed. 

And whereas, accordingly, notice u/s 33-A of the Water (Prevention & 
Control of Pollution) Act, 1974 alongwith show cause notice for revocation of consent to 
operate under the Water (Prevention & Control of Pollution) Act, 1974 was issued to the 
project proponent with an opportunity of personal hearing before the Chairman of the 
Board on 12.01.2022, wherein,it was decided as under: 

Consent to Operate granted to the project proponent under the Water (Prevention & Control of Pollution) Act, 1974 be revoked. 
The project proponent shall maintain and operate its sewage treatment plant regularly & efficiently, so as to achieve the effluent standards, consistently as prescribed by the Board. 

24.01.2022. 

The project proponent shall discharge its treated domestic effluent only as per mode of disposal in the consent granted and also comply with the Municipal Solid Waste Rules, 2016. 
The project proponent shall not discharge any kind of its wastewater into rainwater harvesting pits under any ircumstances and shall discharge only roof top rainwater into the same. 

38 

Environnmental Engineer, Regional Ofice-3, Ludhiana Environmental Compensation on the project proponent for no, of days in violations 
shall calculate the 

as per above and get It approved from the EC verification committee and send the Teport, within 15 days. A separate order for imposition of Environmental Compensatlon will be passed. 
And whereas, In compliance of the decislon no, 1 of the personal hearing 0t to Operate' granted under the Water (Prevention & Control of Pollution) ACt, 1974 to the residentlal colony was revoked vide Board's letter no. 608 dated 

(Prevention & Control of Pollutlon) Act, 1981. 

And whereas, the project proponent had applled for obtaining Consen Operate' under the Water (Prevention & Control of Pollutlon) Act, 1974 and the Air 

And whereas, the resldentlal colony was vislted by officer of the boin 02.03.2022 in the presence of Er. S.K. Gupta, Member of SEIAA, Punjab and again Observed some violations. The project proponent was not complying with the provisions 
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of MSW Rules, 2016, Air (Preventlon & Control of Pollution) Act. 1981 and various Conditions of the Environmental Clearance. 
And whereas, accordingly, show cause notlce 

operate under the Alr (Preventlon & Control of Pollutlon) Act, 1981 was Issued to the 
project proponent with an opportunity of personal hearlng before Chalrman of the 1, 

board on 07.07.2022. wherein It was declded as under: 

3 

4 

S. 

6 

M/s Eldeco Infrastructure & Properies Ltd., 

1 

2. 

3 

4. 

5. 

The project proponent shall submit copy of agreements made with the farmers for disposal of treated domestlc effluent onto land for Irrlgatlon, In the office of 

6. 

for refusal 

Environmental Engineer, Reglonal Office-3, Ludhlana, wlthin 07 days. 

the EIA notification dated 14.09.2006. 

34 

the office of Environmental Engineer, Reglonal Offlce-3, Ludhiana. within 07 days 

The project proponent shall furnish a bank guarantee amounting to RS. 10 Lac in as an assurance to comply with the provlsions of Water Act, 1974. Alr Act, 1981 
and MSW Rules, 2016 and conditlons of Environmental Clearance granted under 

the times. 
TIhe project proponent shall comply with the provisions of MSW Rules, 2016 at al 

of consent to 

renewed for one year, subject to same conditions. 

And whereas, the Project Proponent was granted 'Consent to Operata! Under the Water Act, 1974 vide no CTOW/Renewal/LDH3/2022/18019165 datoa 24.06.2022 valid upto 30.09.2022 and under the Air Act, 1981 vide n CIOA/Renewal/LDH3/2022/18019167 dated 22.07.2022, valid upto 21.07.2023 witk 
certain conditions mentioned therein. And whereas, the project proponent was also requested to banlk 
guarantee amounting to Rs. 10 lac vide Board's letter no. 4756 dated 01.08.2022 nowever the project proponent has not deposited the bank guarantee of Rs 10 lac til 
date 

The project proponent shall comply with the conditlons of Environmental 
Clearance granted to it under the EIA notiflcation dated 14.09.2006 in true letter and spirit. Consent to operate under the Air (Prevention & Control of Pollution) Act, 1981 be 

And whereas, now, a fresh complaint was received in the Board on 
02.08.2022 against the residential colony regarding stagnation of treated water from 
STP in the land reserved for school. 

the compliances made and send the report, within 15 days. 

And whereas, the residential colony was visited by officer of the Board on 
03.08.2022 and it was observed as under: 

Environmental Engineer, Regional Office-3, Ludhiana shall visit the project, verify 

The STP provided by the residential colony for treatment of domestic waste water 
was in operation (one module of 610 KLD only). The residential colony was in 
process of starting the second module of capacity 610 KLD and work related to 
mechanical fittings was going on. The residential colony is maintaining the record regarding operation of STP. 
However, sludge filter press was not in operation. Moreover, sludge settling in the 
STP was not proper. Effluent samples from outlet to STP were collected and as per 
analysis report, the concentrations of various parameters were observed as pH @ 
7.06, TSS @ 19 mg/l, TDS @ 394 mg/l, COD @46 mg/l, BOD @ 14 ma/l and 0&G 
@ BDL., As per above results, all the parameters were found within the permissible 
limits prescribed by the Board. The residential colony was discharging its treated water partially onto land for 
stagnation in the land reserved for school and partially into the parks developed 
within the residential colony. Wild growth was observed in the land reserved for 
school and this wild growth has overcome the tree saplings earlier planted by the 
residential colony. 
The residential colony has stlll not developed 04 acres land reserved for plantation 
and the same land Is even not made the part of residentlal colony, The residential 
colony has provided plpellne for discharge of treated water into the land of Malhi 
Farms located adjacent to the residentlal colony, however no record regarding 
amount of water discharged In this land has been malntained, Moreover, paddy 
crop was standing In 20 acre fleld and no plantatlon has been provlded in this 
land, thus the resldentlal colony has no alternatlve dlsposal during no demand 
period. During vislt, also treated water was not discharged Into the above sald 
land as fields were already Irrlgated wlth ralnwater. The residentlal colony falled to produce any latest copy of agreement made wlth farmers for disposal of treated domestlc effluent. The project proponent has engaged prlvate firm namely M/s Reddonatura Indlà private Limited, Bangalore for door to door collectlon and segregatlon of municipal Solid waste. The project proponent has provlded blo-composter for processing or de-gradable solld waste. However, the resldentlal colony falled to produce any agreement regarding final disposal of Inert / non-blodegradable municipal solid waste. 
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with the 

Control 
of Pollutlon) Act, 1974, Solld Waste Management Rules, 2016 and decisions of 

the 
personal hearing dated 07.07.2022. 

And whereas, the project proponent Is chronlc vlolator and not complving the Envlronmental Clearance, provislons of Water (Prevention & 
conditlons of 

proponent 

the Board and It has been decided that consent to operate earller granted to the project 

Endst. No. 

M/s Eldeco Infrastructure & Properties Ltd. 

And whereas, the matter was consldered by the Competent Authority of 

action. 

under the Alr (Prevention & Control of Pollution) Act, 1981 be revoked. As such, In exercse of the pwers conferred under the provisions of the Air (Preventlon & Control of Pollution) Act, 1981, consent to operate under the 
aforesaid Act is hereby, revoked for the reasons mentloned above. 

Jhis 0ssues with prior approval of Clhairman of the Board, 

5184 
For and on behalf of Punjab Pollution Contrgl Bpard 

Dated. 23,jao A CODy of the above is forwarded to the Environmental Engineer, Punjab bian Control Board, Regional Office-3, Ludhlana for information and necessary 

For and on behalf of 
Punjab Pollution Control Board 
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NO. 

TO 

PUNJAL 

Sub: 

PUNJAB POLLUTION CONTROL BOARD 

M/s Eldeco Infrastructure and Properties Lite 
Residential Township namely Eldeco Estate One 
at Village-Rajpura, Husssainpura and Bhatian, 
Ludhiana 

REGISTERED 

Notice u/s 33-A of the Water (Prevention & Contfol of Pollution) 
Act, 1974 alongwith show cause notice for refusal of consent to 
operate under the Water (Prevention & Control of Pollution) Act. 
1974 and Air (Prevention 8& Control of Pollution) Act, 1981. 

-Annexue- I Pye: 

Whereas, it is mandatory on part of the project proponent to obtain 
ocent to establish' (NOC) u/s 25/26 of the Water (Prevention &Control of Pollution) 

Act 1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981. 

Dated: 

And whereas, it is also mandatory on part of the project proponent to 
abtain consent to operate an outlet u/s 25/26 of the Water (Prevention & Control of 
Pollution) Act, 1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 

for discharge of trade effluent / emission from its premises. 
And whereas, it is also mandatory on the part of the project proponent to 

provide adequate & appropriate pollution control arrangements to bring down the 

concentration of various pollutants within the permissible limits prescribed by the 

Board. 
And whereas, the residential colony was granted Consent to Operate' 

and the Air 1974 Act, 1981 vide no. 
Act, under the Water 

CTOW/Renewal/LDH3/2019/9364225 & CTOA/Renewal/LDH3/2019/9364378, valid upto 

31.03.2022 with conditions mentioned therein. 

And whereas, thereafter, a complaint was received through e-mail from 

the residents of the colony regarding untreated domestic water discharged into rain 

water harvesting pits through flexible pipes and onto land for stagnation in the area 

reserved for school. The complainants had complained about poor handling of Municipal 

Solid Waste and discharge of untreated / partially treated domestic water into parks of 

the residential colony resulting in foul smell in the residential colony. The complainants 

had also complained about partially treated water supplied for re-use into flushing 

purpose. 
And whereas, accordingly, the residential colony was visited by officer of 

the Board on 17.09.2021 and the colony was found violating the provisions of 

the Water (Prevention & Control of Pollution) Act, 1974. The project proponent was 

given an opportunity of personal hearing before the Chairman of the Board on 

12.01.2022, wherein, it was decided as under: 

1. Consent to Operate granted to the project proponent under the Water (Prevention & 

Control of Pollution) Act, 1974 be revoked. 

into the same. 

Z. The project proponent shallI maintain and operate its sewage treatment plant 

regularly & efficiently, so as to achieve the effluent standards, consistently as 

prescribed by the Board. 

me project proponent shall discharge its treated domestic effluent only as per mode 

OT disposal in the consent granted and also comply with the Municipal Solid Waste 

Rules, 2016. 
4. The project proponent shall not discharge any kind of its wastewater into 

rainwater 

harvesting pits Under any circumstances and shall discharge only roof top 
rainwater 

5. Environmental Engineer, Regional Office 

Compensation will be passed. 

3, Ludhiana shall calculate the 

Environmental Compensation on the project proponent for no. of days in violations 

as per above and get it approved from the EC verification committee and send the 

report, within 15 days. A separate order for imposition of 
Environmental 

And whereas, iin compliance of the decision no. 1 of the 
personal 

hearing, 

Consent to Operate' granted under the Water (Prevention & Control 
of 

Pollution) 
Act, 
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24.01.2022. 
residential Colony Wds 

And whereas, thereafter, the project proponent applied tor obtainino 
'Consent to Operate' under the Water (Prevention & Control of Pollution) Act, 1974 and 
the Air (Prevention & Control of Pollutlon) Act, 1981 on 17.02.2022. 

And whereas, the residential colony was visited by officer of the Board on 
02.03.2022 in the presence of Er. S.K. Gupta, Member of SEIAA, Punjab and it was 
observed that the residential colony Is not complying with the provisions of MSW Rules, 
2016, Water (Prevention & Control of Pollution) Act, 1974 and various conditions of the Environmental Clearance. Accordingly, the project proponent was again given an 
opportunity of personal hearing before Chairman of the Board on 07.07.2022, wherein 

it was decided as under: -
A ne project proponent shall submit copy of agreements made with the farmers for 

OIsposal of treated domestic effluent onto land for irrigation, in the office of 
Ehvironmental Engineer, Reaional Office-3, Ludhiana, within 07 days. 

e project proponent shall furnish a bank quarantee amounting to Rs. 10 Lac in the 
Offrice of Environmental Enaineer, Reaional Office-3, Ludhiana, within 07 �ays as an dssurance to comply with the provisions of Water Act, 1974, Air Act, 1981 and MSW Rules, 2016 and conditions of Environmental Clearance granted under the EIA notification dated 14.09.2006. 

e project proponent shall comply with the provisions of MSW Rules, 2016 at all the times. 

Te project proponent shall comply with the conditions of Environmental Clearance granted to it under the EIA notification dated 14.09.2006 in true letter and spirit. DConsent to operate under the Air (Prevention & Control of Pollution) Act, 1981 be renewed for one year, subject to same conditions. b. Environmental Engineer, Reaional Office-3, Ludhiana shall visit the project, verify the compliances made and send the report, within 15 days. And whereas, the Project Proponent was also granted 'Consent to Operate' under the Water Act, 1974, vide no CTOW/Renewal/LDH3/2022/18019165 dated 24.06.2022 valid upto 30.09.2022 and under the Air Act, 1981, vide no. CTOA/Renewal/LDH3/2022/180191167 dated 22.07.2022, both valid upto 21.07.2023. And whereas, thereafter, again a complaint was received in the Board on 02.08.2022 against the residential colony regarding stagnation of treated water from STP in the land reserved for school. Accordingly, the residential colony was visited by officer of the Board on 03.08.2022 and it was observed as under: 1. The STP provided by the residential colony for treatment of domestic waste wNater was in operation (one module of 610 KLD only). The residential colony was in process of starting the second module of capacity 610 KLD and work related to mechanical fittings was going on. 2. The residential colony is maintaining the record regarding operation of STP. However, sludge filter press was not in operation. Moreover, sludge settling in the STP was not proper. Effluent samples from outlet to STP were collected during visit and sent to Zonal Lab, Ludhiana for analysis of the same. Also, the analysis report of effluent sampling carried out on 03.08.2022 has been received and as per the report, the concentration of pararmeters is pH = 7.06, TSS = 19 ma/, TDS=39419 ma/l, COD=46 mg/l, BOD=1419 mg/| & O&G= BDL, which is within the prescribed limits of the Board. 
3. The residential colony was discharging its treated water partially onto land for stagnation in the land reserved for school and partially into the parks developed within the residential colony. Wild growth was observed in the land reserved for school and this wild growth has 0vercome the tree saplings earlier planted by the residential colony. 
A The residential colony has stll not developed 04 acres land reserved for plantation and the same land is even not made the part of residentlal colony. The residential calonv has provided plpeline for discharge of treated water into the land of Malhi Carms located adjacent to tne residentlal colony, however no record regarding nt of water discharged In this land has been malntalned, Moreover, paddy crop was standing in 20 acre field and no plantatlon has been provided in this land, thus 

the residential colony has no alternatlve disposal during no demand period. During 
visit, also treaated water was not discharged Into the above said land as fields were 

already irrigated with rainwater. 
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5. The residential colony failed to produce any latest copy of agreement made with 

6 

farmers for disposal of treated domestlc effluent. 
The project proponent has engaged prlvate firm namely M/s Reddonatura India 
Private Limited, Bangalore for door to door collectlon and segregation of municipal 
solid waste. The project proponent has provided blo-composter for processlng of de-

aradable solid waste. 

waste. 

agr reement regarding final disposal of inert / non-blodegradable municipal solid 

43 

And whereas, the project proponent was not complying with the 

was decided that 

provisions of MSW Rules, 2016, Water (Prevention & Control of Pollution) Act, 1974 and 
conditions of the Environmental Clearance and decisions of the personal hearing dated 
07.07.2022. The matter was pursued by the Competent Authority of the Board and it 

However, the resldential colony failed to produce anv 

1. Consents to operate granted to the project proponent both under Water Act, 1974 

and Air Act, 1981 may be revoked. 

2. GLADA authorities may be directed not to grant completion certificate to the 

calonizer till it makes adequate arrangements for control of environmental pollution 

to the satisfaction of PPCB. 

- Cuitable amount of EC may be imposed for its failure tO provide adequate disposal 

arrangements. 

A RO may be requested to file prosecution case against the project proponent and its 

directors for violation of conditions of environmental clearance and provisions of 

Water Act, 1974. 

5. The project proponent may be given one more opportunity of personal hearing to 

stress upon it to comply with conditions of environmental clearance, operate STP 

properly and make adequate disposal arrangements at the earliest. 

And whereas, accordingly, Consents to Operate under the Water 

(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) 

Act. 1981 were revoked Board's letter nos. 5982 & 5984 respectively, both dated 

23.09.2022. The Chief Administrator, Greater Ludhiana Area Development Authority, 

Ludhiana was also directed vide Board's letter no. 5987 dated 23.09.2022 as under: 

"GLADA Authorities may be directed not to grant 

to the colonizer till it makes adequate 
completion certificate 

arrangements for control of environmental pollution to the satisfaction 

of PPCB. 

And whereas, in compliance to the decision no. 4 of the Competent 

Authority and in light of Board's office order no. 213 dated 15.04.2021 regarding 

formation of oversight committee for de-criminalization of Environmental laws. 

And whereas, now, the project proponent applied for renewal of 'Consent 

to Operate' under the Water (Prevention & Control of Pollution) Act, 1974 and the Air 

(Prevention & Control of Pollution) Act, 1981 on 17.02.2022. 

And whereas, the residential colony was visited by officer of the Board on 

25.11.2022 and it was observed as under: -

1. The STP provided by the residential colony for treatment of domestic waste water 

was in operation (one module of 610 KLD only). The residential colony is in process 

Or starting the second module of capacity 610 KLD and work related to mechanical 

fittings has been completed. 

STP was not proper. 

2. The residential colony is maintaining the record regarding operation of STP. 

However, sludge filter press was not in operation. Moreover, sludge settling in the 

residential colony. 

3. The residential colony was discharging its treated water partially onto land for 

stagnation in the land reserved for school and partially into the parks developed 

within the residential colony. Willd growth was observed in the land reserved for 

School and this wild growth has overcome the tree saplings earlier planted by the 

Farms located adjacent 

4. The residential colony has still not developed 04 acres land 
reserved for plantation 

and the same land is even not made the part of residential colony. The 
residential 

colony has provided pipeline for discharge of treated water into the land of Malhi 

to the residential colony, however 

no record regarding 

amount of water discharged in this land has been mnaintained. 
Moreover, 

no crop is 

residential colony has no alternative disposal during ongoing no 
demand 

period. 

standing in 20 acre field and no plantation has been provided in this 
land, 

thus the 
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2) 

3) 

Duing Visit also treated water was not discharged 

ne project proponent has installed 03 no. DG sets of capacities 380 KVA, 380 u 

and 250 KVA and all are equipped with canopies and stacks of adequate height 
And whereas, the project proponent is violating the provisions of the 

Water (Prevention & Control of Pollution) Act, 1974 and condition no. i, vi, vii of tha 
Part 1v i.e. Conditions for Operation Phase and Entire Life of the Environmental 
earance obtained by it from the State Level Environment Impact Assessment 
AUthority, Punjab under EIA notification dated 14.09.2006 vide no: SEIAA/2016/3650 
dated 23.11.2016. 

4) 

Crop has grown in these fields. 

And whereas, the matter has been considered by the Competent Authority 
and it has been decided to issue notice u/s 33-A of the Water (Prevention & contro! of 
POllution) Act, 1974 along with show cause notice for refusal of consent to 0perate under the Water (Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 with opportunity of personal hearing before Chairman of tne Board and it has been proposed to issue the following directions: 

5) 

ne residential colony failed to produce any latest copy OT dgreement made with 

farmers for disposal of treated domestic effluent. 
e project proponent has engaged prlvate firm namely M/s Reddonatura Indis 

Private Limited, Bangalore for door to door collection and segregation of municipal 
Solld waste. The project proponent has provided bio-composter tor processing of de:. 
9radable solid waste. However. the residential colony failed to produce an.. 
agreement regarding final disposal of inert / non-biodegradable municipal solid 
waste. 

) Tnat, the project proponent will dismantle and remove all outlets and stop rorthwith discharging its waste water onto land for stagnation / inland surface water or through any other mode. 
Inat, the project proponent will not restart any process unless all necessary water pollution control measures are taken and concentration of variouS pollutants in the treated trade effluent conforms to the effluent standards laid down by the Board for such discharges. 
That, the consent to operate under Water (Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 applied by the project proponent will be refused. 

That, the Punjab State Power Corporation Limited will disconnect the supply of electricity available to project proponent. That, the Revenue Authorities / Registrar of Land shall not to register any sale deed related to any plot/flat/house/shop/any other component of this project with immediate effect. 
As such, you are, hereby, given an opportunity to file objections, if any, on the proposed actions before the Chairman of the Board on 17,01.2023 at 11:00 am in his office at Vatavaran Bhawan, Punjab Pollution Control Board, Nabha Road, Head Office, Patiala, failing which the proposed action shall be taken or any other action deemed fit in the matter will be taken without any further notice/ opportunity. 
It is also directed that only authorized signatory or representative with proper authority letter shall attend the above said personal hearing. This issues with prior approval of Chairman of the Board. 

Endst. No. 4 
For and on behalf of 

Chairman, Punjab Pollu�ion Control Board Dated 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution Control Board, Reglonal Offlce-3, Ludhlana for information & necessary action. He is requested to Inform Industry regarding date of hearing at Regional Office level also and ensure representatives of Industry to attend the hearing. 

For and gn behalf of 
Chalrman, Punjab Pollution Cohtrol Board 

1212g 
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PUNJAC 

No. S 
To 

Sub: 

PUNJAB POLLUTION CONTROL BOARD 

M/s Eldeco Infrastructure and Propertles LImited, 
Residentlal Township namely Eldeco Estate One, 
At Village-Rajpura, Husssalnpura and Bhatian, 
Ludhlana. 

The following were present: 

On behalf of PPCB 

Er. Harbir Singh, CEE, Ludhiana 

Proceedlngs of the personal hearing glven by Chairman of the Board on 
25.01.2023 u/s 33-A of the Water Act, 1974 alongwlth show cause notice for 
refusal of consent to operate under the Water Act, 1974 and Alr Act, 1981. 

Er. R.K. Ratra, SEE, ZO-2, Ludhlana. 

On behalf of Project 

REGISTERED 

Er. Satyajeet Singh Attri, EE, ZO-2, Ludhiana. 

Sh. Jagtar Thakur (Senlor Manager) 

Dáted: 

A nnexuee 

The officers of the Board brought out that the residential colony was granted 
'Consent to Operate' under the Water Act, 1974 and the Air Act, 1981 vide no. 
CTOW/Renewal/LDH3/2019/9364225 & CTOA/Renewal/LDH3/2019/9364378, valid upto 
31.03.2022 with conditions mentioned therein. 

Thereafter, a complaint was recelved through e-mail from the resldents of the 
colony regarding untreated domestic water discharged into rain water harvesting pits through 
flexible pipes and onto land for stagnation in the area reserved for school. The complalnants 
had complained about poor handling of Municipal Solid Waste and discharge of untreated / 
partially treated domestic water into parks of the residential colony resulting in foul smell in the 
residentlal colony. The complainants had also complained about partlaly treated water 
supplied for re-use into flushing purpose. 

same. 

Accordingly, the resldential colony was visited by officer of the Board on 
17.09.2021 and the colony was found violating the provisions of the Water (Prevention & 
Control of Pollution) Act, 1974. The project proponent was given an opportunity of personal 
hearing before the Chairman of the Board on 12.01.2022, wherein, it was declded as under: 
1. Consent to Operate granted to the project proponent under the Water (Prevention & 

Control of Pollutlon) Act, 1974 be revoked. 
2. The proj2ct proponent shall maintaln and operate Its sewage treatment plant regularly & 

efficlently, so as to achleve the effluent standards, consistently as prescribed by the Board. 
3. The project proponent shall discharge Its treated domestic effluent only as per mode of 

disposal In the consent granted and also comply with the Municipal Solld Waste Rules, 
2016. 

4. The project proponent shall not discharge any klnd of its wastewater Into ralnwater 
harvesting pits under any clrcumstances and shall dlscharge only roof top ralnwater Into the 

3. Environmental Engineer, Reglonal Offlce - 3, Ludhlana shall calculate the Environmental 
Compensatlon on the project proponent for no. of days In vlolatlons as per above and get t 
opproved from the EC veriflcatlon committee and send the report, within 15 days. A 
separate order for Imposltlon of Envlronmental Compensatlon wlll be passed. 

In compllance of the declslon no. 1 of the personal hearlng, 'Consent to Operate 
8ronted under the Water (Preventlon & Control of Polutlon) Act. 1974 to the resldentlal colony 
was revoked vide Board's letter no, 608 dated 24.01.2022. 

45 
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under the Water (Preventlon & Control of Pollutlon) Act, 1974 and the Alr (Prevention & 

Thereafter, the project proponent applied for obtalning Consent to Operate' 
Control of Pollution) Act, 1981 on 17.02.2022. 
presence of Er, S.K. Gupta, Menber of SEIAA, Punjab and It was observed that the residential 

The resldential colony was vislted by offlcer of the Board on 02.03.2022 in the 
colony is not complying with the provislons of MSW Rules, 2016, Water (Prevention & Control 
of Pollution) Act, 1974 and varlous conditlons of the Envlronmental Clearance. Accordingly, the 
project proponent was agaln given an opportunity of personal hearing before Chairman of the 

Board on 07.07.2022. wherein it was declded as under: 1. The project proponent shall submit copy of agreements made with the farmers for disposal 
of treated domestlc effluent onto land for irrigatlon, in the office of Environmental Engincer, Reglonal Office-3, Ludhlana, within 07 days. 2. The project proponent shall furnish a bank guarantee amounting to Rs. 10 Lac in the office 

T 

OT tnvironmental Engineer., Reglonal Offce-3. Ludhlana, within 07 days as an assurance to 
comply with the provisions of Water Act, 1974, Air Act, 1981 and MSW Rules, 201.6 and 
conditions of Environmental Clearance granted under the EIA notification dated 14.09.2006. 

3. The project proponent shall comply y with the provisions of MSW Rules, 2016 at all the times. 
ne project proponent shall comply with the conditlons of Environmental Clearance granted 

to it under the ElA notification dated 14.09.2006 in true letter and spirit. 
D. Consent to operate under the Alr (Prevention & Control of Pollution) Act, 1981 be renewed 

for one year, subject to same conditlons. b. Environmental Engineer, Reglonal office-3, Ludhlana shall visit the project, verify the 
compllances made and send the report, withln 15 days. The Project Proponent was also granted 'Consent to Operate' under the Water 

Act, 1974, vide no CTOW/Renewal/LDH3/2022/18019165 dated 24.06.2022 valid upto 
30.09.2022 and under the Air Act, 1981, vide no. CTOA/Renewal/LDH3/2022/18019167 dated 
22.07.2022, both valid upto 21.07.2023. Thereafter, again a complalnt was recelved In the Board on 02.08.2022 against 
the residentlal colony regarding stagnatlon of treated water from STP In the land reserved for 

school. Accordingly, the residential colony was visited by offlcer of the Board on 03.08.2022 and 

it was observed as under: 1. The STP provided by the resldential colony for treatment of domestic waste water was In 

operation (one module of 610 KLD only). The resldentlal colony was In process of starting 
the second module of capacity 610 KLD and work related to mechanlcal fittings was golng 

on. 

2. The resldential colony is maintaining the record regarding operation of STP. However, 
sludge filter press was not in operation. Moreover, sludge settling in the STP was not 
proper. Effluent samples from outlet to STP were collected during visit and sent to Zonal 
Lab, Ludhlana for analysis of the same. Also, the analysis report of effluent sampling carricd 
out on 03.08.2022 has been recelved and as per the report, the concentration of 
parameters is pH= 7.06, TSS = 19 mg/l, TDS=39419 mg/, cOD=46 mg/l, BOD=1419 mg/ & 

0&G= BDL, which is within the prescrlbed limits of the Board. 3. The resldential colony was discharging its treated water partlaly onto land for stagnation in 
the land reserved for school and partlally Into the parks developed within the resldential 
colony. Wild growth was observed In the land reserved for school and this wild growth has 

overcome the tree saplings earller planted by the resldentlal colony. 
4. The resldential colony has stll not developed 04 acres land reserved for plantatlon and the 

same land Is even not made the part of resldentlal colony. The resldentlal colony has 
provided plpellne for discharge of treated water Into the land of Malhl Farms located 
adlacent to the residentlal colony, however no record regarding amount of water 
discharged in thls land has been malntalned. Moreover, paddy crop was standlng In 20 acre 
field and no plantatlon has been provlded In this land, thus the resldentlal colony has no 
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alternatlve disposal durlng no demand perlod. Durlng visit, also treated water was not discharged Into the above sald land as flelds were already Irrigated wlth ralnwater. The resldential colony falled to produce any latest copy of agreement made with farmers for disposal of treated domestlc effluent. 
6. The project proponent has engaged prvate firm namely M/s Reddonatura Indla Prlvate Limited, Bangalore for door to door collectlon and segregatlon of munlclpal solld waste. The project proponent has provlded blo-composter for processing of de-gradable solid waste. However, the resldentlal colony falled to produce any agreement regarding flnal disposal of 

inert /non-blodegradable munlcipal solid waste. 
The project proponent was not complylng with the provislons of MSW Rules. 

2016, Water (Preventlon & Control of Pollutlon) Act, 1974 and conditions of the Environmental 
Clearance and declslons of the personal hearing dated 07.07.2022. The matter was pursued by 
the Competent Authority of the Board and It was decided that 

1. Consents to operate granted to the project proponent both under Water Act, 1974 and Air 
Act, 1981 may be revoked. 

2. GLADA authoritles may be directed not to grant completion certificate to the colonizer till it 
makes adequate arrangements for control of environmental pollutlon to the stisfaction of 
PPCB. 

3. Suitable amount of EC may be imposed for its failure to provide adequate disposal 
arrangements. 

4. RO may be requested to flle prosecution case against the project proponent and its 
directors for violation of conditlons of environmental clearance and provisions of Water Act, 
1974. 

5. The project proponent may be given one more opportunity of personal hearing to stress 
upon it to comply with conditions of environmental clearance, operate STP properly and 
make adequate disposal arrangements at the earllest. 

Accordingly, Consents to Operate under the Water (Prevention & Control of 
Pollution) Act, 1974 and Air (Preventlon & Control of Pollution) Act, 1981 were revoked Board's 
letter nos. 5982 & 5984 respectlvely, both dated 23.09.2022. The Chief Administrator, Greater 
Ludhiana Area Development Authority, Ludhiana was also directed vide Board's letter no. 5987 
dated 23.09.2022 as under: 

"GLADA Authoritles maybe directed not to grant completion certiflcate to 
the colonizer till It makes adequate arrangements for control of environmental 
pollution to the satisfaction of PPCB," 

compliance to the decislon no. 4 of the Competent Authority and In light of Board's office order no. 213 dated 15.04.2021 regardlng formation of oversight committee for 
de-criminalization of Environmental lawS. 

Now, the project proponent applled for renewal of 'onsent to Operate' under the Water (Prevention & Control of Pollution) Act, 1974 and the Air (Preventlon & Control of Pollution) Act, 1981 on 17.02.2022. 

The residentlal colony was visited by offlcer of the Board on 25.11.2022 and it was observed as under: 

1. The STP provided by the resldentlal colony for treatment of domestlc waste water was In operatlon (one module of 610 KLD only). The resldentlal colony ls In process of starting the second module of capacity 610 KLD and work related to mechanlcal fittings has been completed. 
L. The resldentlal colony Is malntalning the record regarding operatlon of STP. However, SIudge fllter press was not ln operatlon, Moreover, sludge settling In the STP was not proper. 

3. The resldentlal colony was discharglng Its treated water partlally onto land for stagnation in he land reserved for school and partlally Into the parks developed withln the resioene cOlony. Wld growth was observed In the land reserved for school and thls wlld growth nas overcome the tree saplings earller planted by the resldentlal colony. 
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4. The resldentlal colony has stll not 
devolo0ed 04 ACres land 

reserved tor 
plantation and the 

Same land Is even not made the part of 
rosidentlal 

colony. The 
residentlal colony has 

adjacent to the rosldentlal colony 
however no record 

regardlng 
amount of water 

provlded plpellne for discharge of treated 
water Into the land of Malhl Farms located 

discharged In thls land has been malntalned. 

Moreover, no crop ls standing In 20 acre field 

and no plantatlon has been provlded In thls land, thus the 
resldentlal colony has no 

alternatlve disposal durlng ongolng no demand perlod. Durlng vlsit also treated water was 

not discharged Into the above sald land as no crop has grOwn In these flelds. 

S. The residentlal colony falled to produce any latest copy of agreement made with farmers 

tor disposal of treated domestlc effluent. 

1 

eet proponent has engaged prlvate Arm namely M/s Reddonatura India Private 

SNted, tBangalore for door to door collection and segregatlon of munlclpal solia Waste. The 

Heponent has provided blo-composter for processlng of de-gradable solid waste. 

ever, the resldential colony falled to produce any agreement regarding tinal aisposal of 

inert / non-biodegradable munlclpal solid waste. 
SPOject proponent has Installed 03 no. DG sets of capacitles 380 KVA, 380 <VA and 250 

AVA and all are equipped with canoples and stacks of adequate helght 
Tne project proponent is violating the provisions of the Water (Prevention & 

Ontrol of Pollutlon) Act, 1974 and condition no, lit, wi, vil of the part IV l.e. Conditions for 
PClalon Phase and Entire Life of the Environmental Clearance obtained by it from the State 
vel Environment Impact Assessment Authorlty, Punjab under ElA notification dated 
14.09.2006 vide no: SEIAA/2016/3650 dated 23.11.2016. 

Accordingly, notice u/s 33-A of the Water Act, 1974 alongwith show cause notice 
Tor retusal of consent to operate under the Water Act. 1974 and Alr Act, 1981 was Issued to the 
POjet proponent with opportunity of personal hearing before Hon'ble Chairman of the Board 
on 17.01.2023 rescheduled on 25.01.2023. 

Sh. Jagtar Thakur (Senlor Manager) of the Industry attended the hearing and Submitted a written reply which was taken on record and stating that one module of STP is functional whle the second module will be used only when the water load Increases. They are maintaining all the record of STP at the project Site. The sludge filter press Is functional and working properly. At the time of your visit, it was under cleaning and maintenance. The treated waste water of STP Is meeting the water requirement for landscape, tress plantatlon and irrigation etc. of school and parks. Necessary permisslon has been obtalned from the school management for using the treated waste water In landscape development. Additlonally, the maintenance /eradication of seasonal/ wild weed etc. Is under progress. They have 16.50-acre green area for the horticulture purpose and this land is within the project boundary. As and when required/ requested by the farmers of nearby flelds the treated water is discharged for crop plantation and preparation of flelds. The record is being maintained regularly. The GLADA has approved a plpeline from outslde of our colony to he connected with Munlcipal Corporatlon sewerage treatment plant Bhattlan to carry out the excess treated water from the colony. They have been directed to provlde the plpeline from our STP to outslde of our colony. The work for the same Is golng on and lkely to be completed shortly. Also resident welfare assoclatlon has flled a court case for tlme bound Implementatlon of this plpeline and Is under fast track process. The Inert and recycle waste Is collected, managed and disposed to authorlzed vendor/recycler as per SoHd Waste Management & Handling Rules. The offlcers of the Board submitted that the STPS of Municlpal Corporation, Ludhlana are not adequate capaclty and some are under rehablltatlon and 2 STPS are yet to commissloned. Further, the sewerage connectlon tself will be In vlolatlons of the Environmental Clearance granted to the project. 
After hearlng, the Senlor Manager of the prolect proponent, offlcers of tne Board, the Chalrman of the Board declded as underte 

The Envronmental Compensatlon bo Imposed to the project proponent for above sald vlolatlon under the Water (Preventlon & Control of Pollutlon) Act. 1924 and for vlolation 
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2 

3 

4. 

af Environmental Clearance granted to the prolect. The Environmental Engineer, Reglonal 
offce-3, Ludhlana shall calculate Envlronmental Compensatlon (EC) for the no. of days of 
violatlons get It verlfled from EC Committee constituted by the Board wthin 07 days. A 
separate order for the Imposition of EC shall be passed, accordingly. 
The project proponent shall not connect Its effluent to the sewer tll obteln revlsed 
Environmental Clearance and NOC of the Board. 
The GLADA authoritles shall be written not to connect the effluent of any project / 
establishment with the Munlcipal sewer of Ludhlana tll the commissloning of new STP's 
of Ludhlana and having Munlcipal Corporatlon, Ludhlana had adequate treatment 
capaclty for domestic efluent. The existing STP'S are already under capacty and 
untreated effluent Is belng discharged Into Buddha Nallah end ultimately Into Rlver Satluj. 
The following directlons be lssued to the project proponent and concerned Departments: 
a) The Revenue Authoritles / Reglstrar of Land be directed not to reglster any sale deed 

related to any plot/flat/house/shop/any other component of this project with 
Immediate effect. 

b) The GLADA Authorities shall be directed not to sanction any new bullding plans in the 

resldentlal colony for any plot/flat/house/shop/any other component of this project. 

c) The Punjab State Power Corporatlon LImited Authorities be directed not to Issue any 

new electrlc connection In the premises of project proponent 

You are, therefore, requested to comply with the decisions of the personal 

hearing and submit compliance report to the Board. 

Endst. No........S. 

For andon behalf of 
PollutlonCorftrol Board 

Dated .24/.a/23 
A copy of the above Is forwarded to the Environmental Engineer, Punjab 

Pollution Control Board, Reglonal Oflce-3, Ludhiana for Informatlon & necessary action. 

For and on behalf of 
Punjab Pollutlon Control Board 
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OMce Dispatch No : 

lo. 

Snbcct: 

hikant int ajodia 
201 lo 212 Sccond Floor Splendor Forum Jasola )District ('entre Ncw Delhi hi.\Cwdelhi-I10025 

1. Daitlas of(eriicate 

PUNJAR POLLTON CONTROL BOARD 
0natber-0,648-1, Backsile C 0iee Ph[. Iocal Point. L.udhiana 

onR: iocrate Certificate No. 

)At. of e piry : 

Ketisal of consent to operate under the Water (Preention & ('outrol of Pollution) \. 1974. 

(ertilieale Type: 
Previous CTO No. & Validity : 

2.Priulars of the lndustry 

ane :ignation of the Applicant 
Ltea idustrial premises 

apital Insestment of the Industry 
(alury of Industry 

Tspe of Industry 

Registered/Speed Post 

Scale o te Industry 

oice Ditrict 

:702.2023 
CTOWRenewaliLDH3. M23 20390143 

|Not Applicable 
Refrsal 

From: 

Shrikant Jajodia, fDirector) 

1467.0 lukhs 

Eldeco Infrasructre And Pioperties linitei Resicdeutiul Teavpship Naeh ldeo Etute Or A Village-rajpura. Ilussseinpura And Bha:in l t!eilhtetna Jagroan, Ludhianu lii-l4i0j 

Red 

Building, Const projes, 

Date 

..... 

\ppication \: 

Small 

... cOvered wder:L} & i: lopms,p 

|Lulhiuna li 
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" NCool ot Pallutoy AL 
Te, i ahmandao on the 

\:hN h, 

Doponent to olbtain 'eonsent to cstablish (NOC)us 2S/26 

ndus lof he Air Pcvenuon & Control of Pollution) Act, 198I. 

proponent to obtam conscnt lo opeate an outlet us 25/26 

rojcet. 
opriate Erflucnt Treatment 

of the Water 

approp 
974 'or d'sbarte ot trade ettluent from ts pry & 

part of the prolcet proponent to provide adequate 
lU pollutants u thn the pcrmissible limits prescribcd by thc Board. 

noloN Was uanled'Const ta Oneeder hc Water Act. 1974 and the Air Act, I981 vide no 

CTOA Rencal D09/9 3h437%. valid uplo 3.03.2022 with condiiOns 

6 of the Water 

TCgardng untcatcd donicstc 

IMCT disho ll lr hreUls throueh lKihle Dpes and onto land Tor slagnau in the arca rescrved for 

sehnot. Th o.ins hal compialed about r banl uunicinal Solid Wastc and discharge of untrcatcd partially 
tiid dnNteT mie parks o the esidential lont rsing in oul suhell in the residential colony. The conplainants had 
also conlnd..bout palially ivaled aler supplied for re-use into llushng purpose 

" 

AndheeaN, dedngl,. the restdental colony was visiled by ollicer of Uhe Board on 17.09.2021 and thc colony was tound 
latng the o Non of the Water (Prev ention & Control of Pollution) Act. 1974. The project proponent was given an OPporu!n"ty ophcng betoic the Chainnan otthe Road on 1201 2022. hercin, it was dccidcd as undcr 
I.C00sl loOwA ntcd to the project Droponent under the Waler (Prevention & Control of Pollution) Acl, I9 T be 

ie ;'k iMi ll mamtan and perale its NeWae Ileathent Dlant reoularly & elliciently, so as to acmee 
lnl i oNlcntlh as prescribed by ihe Board. The M!sM;Nhall disharge its treated doneeslie .l..ount rnnls ns ernode o'disposal in the cOnsent yranted and ais 
Ohh th Dl Solid Waste Ruley. 010 

nllll nol lischargC any k nd of its wateealer inta ranwaler harvcstins pils under any Circumslanees nd shl dish.ul oolop ranwaler into the same IuonneNtal ngmcer. Regional Orice - 3. Ludhiana shall calculate the Environmental Compensation on the proJCCt n \olaions as er above and tel it anorol ed ioun the EC veritication coMmillee and send ne TCo. wloder or mposilion of Euonnental (ompenstlion will be passCd. lCe ol lhe decision no. of the personal heariny Consent lo Operate ranted under the Waler P ') (ol olPolluuon) Ac, 1974 lo the resdenual colony wasevoked ide Board's letter no, 608 dated 
AniCur, ihercaer, he projec Drononent of Pollulion) Ac. 1974 and the Air (Prevention & Control of Pollution) Act, 198I on 17.02.2022 

apied lor obiainng Consgnt o Oper:te' under the Waler (Prevention &Control 
And whereas, the residential colony was visiled by ofticer of the Board on 02 03.2022 in the presence of Er. S.K. Gupla, 1Member orSELA1. Puniab: and it was observed that the residential colony is not complying with the provisions of MSWV Rules. 20l0. latrPreention & Control of Pollutuo) Act, 1974 and various conditionN of the Environmental Clearance. \iCodimgi the pocDioponent was again iven an opportunity ol personl hearinu belore Chairman of the Board on 0iiin l a deeided :as under: 
1 iheupocnl shall submit coy of agreement Made with the larmers for disposal of trealed domestic elluent onto I3W Llo). ) he ollice ul Environmental Enginecr. Regional OTice-3. L.udhiana, witlhin 07 days 2Ti:toenl shall furnish a bank guarantee amounting to Rs. 10 Lac in the office of Environmental Engineer. Re i! 0t- LuWhina, within 07 davs as an assurance lo comply with the provisions of Water Act. 1974. Air Ae 19sI :itu \Il kid, 0l6and conditions of Environniental learance granted under the EIA notification datcd 14.09.2006. i Tt. p0ponent Nhall comply with the provINIONS of \MSW Rules. 16ut all the times. 4. lle 0lw;)Jnen hall comply witlh the cond1tions of Environmental Clearancc granted to it under the ElA notitication datcd | 920:o ) ruc leller and spirit. 
5.Concll lo o)erdle under the Air (Prevention & Control of Pollution) Act, 198| be renewed for one year, subiect o same conditions, 
6. Fnsirhental Lngncer, Regional Office-3. Ludhiana shall visit thc project, verify the compliances made and scnd the report. wiihin 3 dys. 
And wh!C. ihe Pwjet Pioponent was also granted 'Consent to Operate' under the Water Act. 1974. vide no COW Richdl LUSU2 I809165 daled 24 06.2022 valid upto 30.09,202? and under the Air Act, 1981, vile no. WOARennl DWR 2022 T8019167 dated 22.07.2022, both valid untu 21.07.2023. And wlicrcan. tciater. Jgain a complaint was received in the Board on 02.08.2022 ugainst the residential colony rcgurdiny stugnation ol ue.Al Qd walcI from STP in the land reserved for school. Accordingly. the residential colony wvas visited by otticer uf the Board on 0) 08 2022 and it was obscrved as under: L The STP o, iud hy the residential colony for treatment of domestie waste water was in operation (one module ot 60 KL) on') olOl.Jay was n process of starting the second module of capacity 610 KLD and work related to mechuical 

.t..t.sa.iN Li.ntnung the record regarding operation ofSTP However, sludye tilter ress was not in onraton Mor0 !. ludt etliny n the STP was nof proper. EMuent smples lrom outlet to STP were collected luring viit and sent to 
Zu)al Lal:, I uil.l..l.a fot ah.iys1s ol the sunle. Also, the analyS0s report of efluent sumpling carried out on 03.08.2022 has been lCLcIh cd d s thport. he concenration of parameiers Is pll 7.00, TSS 19 u 1, TDS-39419 lt 1, (OD-46 m . BOD 41ig la0&O BDL., which is within the prescribed lls of the Boaud 3. The rsidcnuat colony Was disclharging its lrcated water artially onto land tor slagnation in the land reserved to school and 
partiallvy iniv he piks d, cluped ithin thc tesidential colony. Wild growth us ohserved in hi, uil .h Lsol c).c Ihe IIee saplms carliT :lmted by the resilenual eoluny. 

lin the land reserved tor schoul an 

"This iv nputer generated locument f'om 0CMS by PPC'B" 

4 he tis br. ,oiony ls sll not developed ) ies l:nd resrved lor lantation nd he sne lnd is even not made the art 
.t. si it! |,lential coloy Ih.s uUded pipeine lor diseh.rg of rellcd waler into he land ot \1alhi Farms 

S| 

Ed'o luasut tune d Propeies Lintited ,Resndential Towuship Nuner Eldevo Estute One At l'iluge-rajuru. Hussseinpura And Bhutan 
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llat,ton ol munwpal solid waNe. The procel proponent lhs proled n of de 

|' 

hComwiCnt Aulhorits of the Board n: il was decided tha 

wtlh the 

nld lo de MOjcet proponent both under W ater Act. 1974 an.d l.ix ber kt 

iheiihnay be givn one more opportunity of personal hearing to stress upon it o comply wth condiion ot 

hieeted not to grant conpletton cetiicate to the colon/u ill it n4hett,:ilnt tot 
iiuion lo the satistacton of PCB 
.0!1, be noscd lor us laulure to provide adequate d1sposa!yehens. 

lo lle plescCulton ase against the proect proponen and its iltectos for \oithenod en tioo iaend prousions of Water Act. !974. 

*i!!n.CsCnls lo Operate under the W.ater (Prevention & Control of I'ollutton} At. 197 and AI 
iilielof Pollution) Act. 198l were revoked Board's letter nos. 59s2 & SaN4 respectively. botlh dated 

) ThehT\dministrator. Greatcr Ludhiana Arca Develonment Authorit. Ludlhina was also drceiedidC boaru s 
Iett no ion datcl 3.09.2022 as under: 

ui 

lee, oncate STP propcrly and make adeuuate disposai atrangements at the carlie-!. 

"1\\Iieies Nay be drctcd not to gant comnletion certificate to the colon/et ll it makes lequate aTgemelis T 

! "s nmplance lo the decison no 4 ot the Conetent Authonty nd u l'il o: Board's ollice ordei ho. -T 0ted 
*04_TIegang lornalion of Overstght comullee lor de-crnim1nal1zat1on of Eniionmental lawS Anl I*hTeN he rojee proponent applied for renewal of Consent to Onerate' under tthe Water Prevenon &Cntolo 
Polua \co. i74 and the Air (Prevention& Control ot P'ollution Act. 198| on 1702.2022. Andhe, th: iidenal colon was viiled by otficer of the Board on 25.11 2022 and it was obseitd as unue. ITieSTPP Ided by ihe residential colony for treatmentl of domestic waste water w as ) operation one Module of 6|0KLD 

deil cotony is in process of arting the ccond modu!e ot capacitK) d :cltcd to meclhaneal 
ICNOiuple:. 

0:eatd pollutio; lo tlhe satisfiction of PPCB 

.11. 

Tn ofony wJs dischaiging ils trcaleú u aler partiail, onto lard tor dghn n ne and.JIsclhoot d :: he.ark dereloped within the resIdentiai colony. Wiid grou ih was cterved n t'he land rC sCICd'or sehool and tus oh l;as overcome the tree saplings carlier planted by the tes1dent1al coloay 

.ir n. Coon\ I hamtaning the record regard.ng operal:on ol STP Howudge ile: Ws t ) oeraon 
t:lin: in he $TP was not prope. 

4. The rilentiai colony has still not developed 04 acres land reserved for plantation and the sanme ladisevn le the art chargc of ireated waler nto tlhe land of \allht Fams ! .to the tesil.ntil lds provided pipelne for disel 
however no record regarding anount of water discharucd in tlis land h. been 

i licol). The residential 

vio 0w, no crop is Ntanding in 20 acre ficld and no plantation Ihas I:cen proted in this lnd, thu the resilental twhNtiu disDosal during ongoing no demand period. DuringVINIl als Ireatcc iter A.ot dided into th abui lid lud as o cIop has grown in these fields. 
5. The reidcnlial culony tailed to produce any latest copy of agrcement made w1h tarmes tot çsp sot:at i domestu: ciMuent. 
6,The mwjcct DloDonent has engaged private firm namely Ms Reddonatura India l'rivate I nitet. isangaleorç fr dooi fo doo col'll and eicuaioa of municipal solid waste. I hc projccI proponcnt has pkled 0-c0eo.sDg ot de Lweer. the residential colon fled to produce any grcen M reLrd:ne iral ,ut net olid waste. 

A...k of lequate height 

..u, i-A ol the Water Act, |974 tongwtlh ow Calle oi n Itu of consopt wnder the 
t,don |7,0123 reschcduled on !50|0 
.., h.ku (Senor Mge)of thc MolAllended the w1: d bmtia wullen nh ulici was 

d tatny that olne )odule of STPI Iuncunal whle the sccond oul wtl h ndonlv when the watr lod 
inceae, Ilhc .ar: mintaining all the recOrd ol STIa he ocl Sile. TIhe sludgr ltr press Is !untional nd norkinu proel. Ahe lhe of your visit, it was under 
reobieuhent for andscape, lress plantation and inripaion ele. ol school and pths. Nces emissln hs hcen oht:uncd from 

and naintennc. Ilhe reAled usle walei of STP Is Meting the water ihvuul .:, lenl lu using he realed waste lcr m landscap developnent onalls, the n)4:Mehale: eraicain 
) ld wecd et IS nder progreiS. They lhave T0.-re reen arc l th horiculi:e pumUsC and thus landis 

wilhin th: lelcl boundary. As and when requred' Tcquestel hy the lareis ol n.rhy tiel ihe real er Is disehartel fr 

t, i .dl itult : !4!tt! 

332



Crop planlaien and Meaon o ticlds. The record is being mantaincd regularly 

The G \DAa )ol cda ppelme from outside of Or coony o be conneccd with Municpal Cornoraton seweraue 

treaunenl plan Bhaan to caIy u the evcess trcated water troni the Colony, They have been directed to provide the Dpeline 
Iikely to be completed shorily. Ako resident 

tiom our SPio outsde ot oul Colon\. The VOrk for the san1e is gong on : 
tis nineline and is under fast track process. The 

weltare asoCatioh ilcda court case for timc bound implementation of 

inert and recye IN ollectcd. managcd and disposcd to authorizcd vendor/rccycler as per Solid Waste Management & 

lIandhn: Rule 
The oiees oh Boudl submted that the STP's of Municipal Corporation. Ludhiana are not adequate capacity and some arc 

uni, bah !T'et to cusso0ncd. lFulher. lhe scwerage connccuon itself will be in violations of the 

i I!llion bc imposcd to the projvet proponent lor abOve sadl violation under the Water (Pres cntion &: 

, 
:e \, 0 nd or iola0) oEvironnmental Clearance uranted to the project. The Environmental 

Ln:eL, Kl, iOi. uthiana shall calculate Environmentaul Compensation (EC) for the no. of days of violations, get i 
euicd tnoiieostituted by the Board within 07 days. A separate order for the imposition of EC shall be passcd. 

.l b Illen nol lo conncei the efluent of' any projcct establishment with the Municipal sewer ol 
:wtilsthing ol ncw STP's of Ludhiana and having Municipal Corporation, Ludhiana had adcquate treatnent 

Capl io ton.ucnt. The exIsing STP's arc alreadv under capacity and untreated efflucnt is being discharged nto 
Buddh.. \L. uln nlo River Satluj. 
4. The foliomg dacilen be issued to the projcct proponent and concerned Departments: 

bu lhe 

bs!n th SDOL \llileL o the procet proponent. ollieers ol the Board. tlhe Chaur)an of the Board 

) The Rer \uhorlics Regisrar of Land bc dircctcd not to register any sale deed related to any plo/lat/housc/shop any 
immediate elfect. 

|), ) hll oo Connccits etluent lo the sewer till obtain reviscd Environmental Cleurance and NOC of the 

ic! 
\il 

i S.. e PoWer (ooon Lmiled Autlhorities be diuected not lo iasue anv new electric connection in the premises 

<l20 
\n!I 

Endsu. o. 

boHhll be directed not lo sanction any new building plans in the residential colony for any 
st. Dn 0ier component of this project. 

h rlmyy ol alofesud personal hearimg were conveved to the project proponent vide Board's letler nl0. 8Y4 

0ikng cOmpliance. 
Hh 
ptl 
Io 

ller ls COnsidercd by theCompelent Authority of the Board and decided to retuse the consent lo operale 

h ojecl roponent under the ler Prev ention &Control ot Pollution) Act, 1974. 
oL CIs COnlerred under the provNIOns ol the Water Prevention &Control of Pollution) Act, 1974. 

( Satyajeet Singh Attri ) 
Environmental Engineer 

(Punjalb Pollution Control Board) 

nded to the following for information and nccessary action please: 

For & on behal! 

Dated: 

T111!!mcer. l'unjab 'ullution Control Bo.rd. Repional Oiee-3. Lulhiana tor intorunalion and necessry action 

"Thx is umpter guerated duwmewton )CA/S h PPCA 
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Ph 0161 -26 70141 

ENTERED IN 

SYSTEM 

DUNJAE 

No. PPCB/SEE/ZO-2/LDH/2023/. 

'Subjott 

PUNIAB POLLUTION CONTROL BOARD 
Zonal Ofice-Il, E-648-B, Backside C1CU OfMce, Phase-5, Focal Point, Ludhiana 

E-Mall: seezo2 ldhppcb@yahoo.com 
Dated ...... 

Endst.No. 

effect. " 

Endst.No. 

Registered 

The Sub-Registrar-Cum-Tehsildar (West), 

Ludhiana. 

It is intimated that the Competent Authority of the Board has decided to not to 

register any sale deed related to any plot/flat/house/shop/any other component of this proiect 

with immediate effect. 

As such, you are, hereby directed u/s 33-A of the Water (Prevention & Control of 

Pollution) Act, 1974 as amended in 1988 to comply with the following directions: 

Directions u/s 33-A of the Water (Prevention & Control of Pollution) Act. 1974 

M/s Eldeco Infrastructure and Properties Limited, 
as amended in 1988 

One, At Village-Rajpura, 
Residential Township namely Eldeco Estate 

Husssainpura and Bhatian, Ludhiana. 

"That outhorities concerned shall not register any sale deed related to any 

plot/flat/house/shop/any other component of this project with immediate 

Failure to comply with the above said directions, shall make the authorities and 

officers concerned liable for action u/s 41 of the Water (Prevention & Control of Pollution) Act, 

1974 as amended in 1988. 

For and on behalf of 

Punjab Pollution Control Board 

Dated. 

A copy of the above is forwarded to M/s Eldeco Infrastructure and Properties 

Limited, Residential Township namely Eldeco Estate One, At Village-Rajpura, Husssainpura and 

Bhatian, Ludhiana for information and necessary action. 

For and'on behalf of 

Punjab Pollution Çontrol Board 

Dated, aa? 

A copy of the above is forwarded to the Environmental Engineer, Punjab 

Pollution Control Board, Regional Office-3, Ludhiana for information and compliance. He is 

oirected to submit report regarding effective compliance of above said directlons, within 

days positively. Any non-compllance of directions of the Competent Authority will be nisyte 
personal responsibility. 

For and on behalf of 

Punjab Pollution Control Board 

4 
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poLLUTIO 

yan 

TO 

PUNJAB 

Ph 0161-2670141 

No. PPCB/SEE/ZO-2/LDH/2023/....... 

cONIi 
SYSTEM 

ENTERi 

0.-1, LUDHIANA 

PUNJAB POLLUTION CONTROL BOARD 
Zonal office-II, E-648-B, Backslde C1CU OfMce, Phase-5, Focal Point, Ludhiana 

E-Mall: Seezo2ldhppcb@yahoo.com 

The Chief Administrator, 

GLADA, 
Ferozepur Road, Ludhiana. 

Endst.No. 

Reglstered 

Dated 

Directions u/s 33-A of the Water (Prevention & Control of 
M/s Eldeco Infrastructure and 

as amended in 1988 
One, At 

Residential Township namely EldeCo Estate 

Husssainpura and Bhatian, Ludhiana. 

It is intimated that the Competent Authority of the Board has decided to not to 

Sanction any new building plans in the residential colony for any plot/flat/house/shop/any 

other component of this project with immediate effect: 

As such, you are, hereby directed u/s 33-A of the Water (Prevention & Control of 

Pollution) Act, 1974 as amended in 1988 to comply with the following directions: 

1) "That authorities concerned shall not connect the effluent of any project/ 

establishment with the Municipal sewer of Ludhiana till the commissioning of new 

STP's of Ludhiana and having Municipal Corporation, Ludhiana had adequate 

treatment capacity for domestic effluent. The existing STP's are already under capacity 

and untreated effluent is being discharged into Buddha Nallah and ultimately into 

River Satluj with immediate effect. " 

Pollution) Act. 1974 
Properties Limited, 

Village-Rajpura, 

2) "That authorities concerned shall not san ction any new bullding plans in the 

residential colony for any plot/flat/house/shop/any other component of this project 

with immediate effect." 

Failure to comply with the above said directions, shall make the authorities and 

officers concerned liable for action u/s 41 of the Water (Prevention & Control of Pollution) Act, 

1974 as amended in 1988. 

Endst.No. 349 

personal responsibility. 

For and on behalf of 

Punjab Pollution Control Board 

Dated. 

A copy of the above is forwarded to -M/s Eldeco Infrastructure and Properties 

Limited, Residential Township namely Eldeco Estate One, At Village-Rajpura, Husssainpura and 

Bhatian, Ludhiana for information and necessary action. 

For and on behalf of 

Punjab Pollution Cgntrol Board 

Dated. 

A COpy of the above is forwarded to the Environmental Engineer, Punjao 
Pollution Control Board, Regional Offiee-3, Ludhiana for information and compliance. He is 
directed to submit report regarding effective compllance of above sald directibns, within 7 
days positively. Any non-compliance of directions of the Competent Authority l be his/her 

For and'on behalf of 

Punjab Pollution Control Board 
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CO, 

L 

Ph: 0161-267014 1 

ENTERED IN 

2 SYSTEM 

NJAE 

uDHIA 

No. PPCB/SEE/Z0-2/LDH/2023/.... 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 
Zonal Office-II, E-648-B, Backside C1CU Office, Phase-5, Focal Point. Iudhians 

E-Mall: Seezo2ldhppcb@yahoo.com 
Dated .....s** 

Registered / E-mall 

1) The Chief Engineer (DS-Central) 

Endst.No. 

Punjab State Power Corporation Limited, 

Opp. PAU, Ferozepur Road, Sarabha Nagar, Ludhiana- 141001 

2) The Superintending Engineer (DS-Suburban), 

Punjab State Power Corporation Limited, 

Opp. PAU, Ferozepur Road, Sarabha Nagar, Ludhiana- 141001. 

Aneee 

Husssainpura and Bhatian, Ludhiana. 

Directions u/s 33-A of the Water (Prevention & Control of Pollution) Act. 1974 
as amended in 1988 - M/s Eldeco Intrastructure and Properties Limited. 

Residential Township namely Eldeco Estate One, At Village-Rajpura. 

It is intimated that the Competent Authority of the Board has decided to not to 

issue any new electric connection to any plot/ flat/ house/ shop/ any other component of this 

project with immediate effect. 

As such, you are, hereby directed u/s 33-A of the Water (Prevention & Control of 

Pollution) Act, 1974 2s amended in 1988 to comply with the following directions: 

"That authorities concerned sholl not issue any new electric connection to any 

plot/ flat/ house/ shop/ any other component of this project with immediate 

effect." 

ftt 

Failure to comply with the above said directions, shall make the PSPCL 

authorities and officers concerned liable for action u/s 41 of the Water (Prevention & Control of 

Pollution) Act, 1974 as amended in 1988. 

Endst.No. Q4o3 

Dated. 

For and on behalf of 

Punjab Pollution Control Board 

A copy of the above is forwarded to M/s Eldeco Infrastructure and Properties 

Limited, Residential Township namely Eldeco Estate One, At Village-Rajpura, Husssainpura and 

Bhatian, Ludhiana for information and necessary action. 

For and on behalf of 

Punjab Pollution Çontrol Board 

Dated. A£la 

A Copy of the above is forwarded to the Environmental Engineer, Punjao 

Pollution Control Board, Regional Office-3. Ludhiana for information and comAlan 
directed to submit report regarding effective compllance of above sald direcjons, w 
days positively. Any non-compllance of directions of the Competent Authority 
personal responsibility. 

Poye 

For and on behalfof 

Punjab Pollution Control Board 
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PUN JAN 

Zonal oftice-1, E-648-13, Back Side CICU Oice. Phase-S. Focal Point. Idhana 
E-mail: seezo2ldhppcb@yahoo.com 

To 

No. PPCB/SEE/ZO-2/LDH/2024/....... 

PUNJAB POLLUTION CONTROL BOARD 

Sub: 

M/s Eldeco Infrastructure and Properties Limited, 
Residential Township namely Eldeco Estate One, 
At Village-Rajpura, Husssainpura and Bhatian, Ludhiana. 

1981. 

The following were present: 

On behalf of PPCB 

Er. G.S. Majithia, Member Secretary 

Proceedings of the personal hearing given by Chairman of the Board on 
23.07.2024 for refusal of consent to operate under the Water (Prevention 
Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 

Er. Pardeep Gupta, CEE, Ludhiana 

Er. Kuldeep Singh, SEE, ZO-2, Ludhiana 

Regd. 

Er. Nikhil Gupta, EE, ZO-2, Ludhiana 

On behalf of the project proponent 

Sh. Ravinder Singh, G.M. 

Dated 

Ph No. 0161-26 70141 

OLUTION CO 

ENTERED IN SYSTEN 
.0.-1 LUDHIAN 

LiFE 
Lifestyle for 
Environment 

1. The residential colony shall not discharge any effluent into land reserve for school. 

The Environmental Engineer, Zonal Office-2, Ludhiana, brought out that the 
residential colony was granted 'Consent to Operate' under the Water Act, 1974 vide no: 

1Cw/Renewal/LDH3/2023/22 168180 dated 02.08.2023, upto 31.01.2024 and ur:der th. Air 
AcL, 198! vide no. CTOA/Renewal/LDH3/2023/22168945 dated 02.08.2023, upto 31.01.2024 tor 
operation of residential colony (Residential Colony - 300 plots, 01 club, 01 dispensary and 10 
shops and totai land area of 47465 square meters) along with Domestic effluent @ 429.0 KLD( 
Qut of which 160 KLD shali be utilized for flushing and remaining 261 KLD shall be utilized citn 
land fàr plantation / horticulture after treatment in STP) subject to suitable condition along w:it 
íoliowing special conditions: 

2. The cesidential colony shall not discharge any effluent into rain water harvesting pits. 

na:pes its mode oi dispos�l of treated wastewater any time in future. 

3. The residential colorny shall maintain proper record regarding waste water generation, 
treated water discharged into 04 acres 06 kanals land, treated water discharged into patks 
and Ereen areas and treated water re-Used for flushing purpose. 

The pronoter companv shall ensure that it complies with the conditions of Water (Preventicot1 
& Control of Pollution) Act, 1974 and a suitable machanism be crcated so that t Is ensurea 
that eyen if the project is handed over to thc resident welfare Association, the STP is i. 
operatior and treated effluent is ut1lized onto land for plantation as per the EC condiuo 

and the consent conditions. Also, a suitable condition in this regard be imposed whie handing 
over the projec to the Resident Welfare Association, in absence of which the ag:eement for 
handing over the project to the RWA shall not have any legal validity and the promoter 
co npany shall only be responsible for any violation observed thereafter. 

5. The prooter company shall obtain amendment in the Environmeatal Clearance in cusc i 

54 
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Earlier. many complaints were recetved by the Board regarding unauthorized 
dicnnsal of the untreated domestic effluent. Accordingly, the project proponent was afforded 

personal hearing before the Chairman of the Board many a times in the past and accordindly 
following directions were passed by the Board to PSPCL/ Revenue Authorties /GLADA: 

, wThot Avthorities concerned shall not issue any new electric connection to uny 

plot/flat/house/shop/any other component of this project with immediote effect." 

Thot Authorities concerned shall not register any sale deed related to any 

plot/flat/house/shop/ony other component of this project with immediate effect. " 

2. That Authorities concerned shall not connect the effluent of any project/ establishment 
with the Municipal Sewer of Ludhiana till the commissioning of New STP's of Ludhiana and 

having Municipal Corporation, Ludhiana had adequate treatment capacity for domestic 
effluent. The existing STP's are already under capacity and untreated effluent is beina 
discharged into Buddha Nallah and ultimately into River Sutlej with immediate effect. 
4. "That Authorities concerned shall not sanction any new building plans in the residential 

colony for any plot/flat/house/shop/any other component of this project with immediate 
effect." 

The said Directions were dropped after approval from the Competent Authority in 
light of compliances as submitted by the Regional Office in the consent application. 

Earlier, in the personal hearing afforded to the promoter company by the Chairman of the Board on 07.07.2022, it was decided that prosecution be filed against the project proponent for violation of the conditions of Environmental Clearance obtained by the promoter 
company and for violation of the provisions of Water (Prevention & Control of Pollution) Act. 1974. However, in the previous consent application, it was decided the matter for not taking legal action against the project proponent be referred to the Senior Law Officer (SLO). The file was put up to the SLO which is pending with the Regional Office at present. 

Earlier, in the personal hearing afforded to the project proponent it was decided that "the Environmental Compensation be imposed to the project proponent for above said violation under the Water (Prevention & Control of Pollution) Act, 1974 and for violation of Environmental Clearance granted to the project. The Environmental Engineer, Regional Office-3, Ludhiana shall calculate Environmental Compensation (£C) for the no. of days of violations, get it verified from EC Committee constituted by the Board within 07 days. A separate order for the imposition of EC shall be passed, accordingly." The file in this regard has already been put up to the higher authorities through E-office note no. 182177 which is pending with the Environmental Engineer, HQ. 
Thereafter, a CWP no: 29160 of 2023 was filed before the Hon'ble Punjab & Haryana High Court by Sh. Naval Tapar in year 2023. The Hon'ble Punjab & Haryana High Count had disp0sed of the case vide its order dated 22.12.2023 with directions as under: "At the outset, learned State counsel submits that since the competent autnoy is already in seisin of the matter, It would be expedlent if the petition is disposed of, at nb stage, to enable It to address the concerns/grlevances of the petitioner, as sought to be raiseu in the petition. And take necessary measures, If required, that if necessary, the petitloner shall also be afforded a hearina. Learned counsel jor the 

accordance with law. He submits 
petitioner is in agreement with the course suggested by the learned State counsel, and submi that let this petition be disposed of, In terms of the stotement made by him. However, it is urged that the authorities be directed to do the needful within a specified time. In response, leume State counsel, on instructions from Mr. Rajesh Mahajan, SDE (Public Health) and Mr. Devinde Goel, Law Officer, GLADA, Submits that the necessary measures, as indicated above, sha resorted to, within a period of eight weeks from today. The petition is gccordingly disposed oJ, in terms of the statements made by learned counsel for the parties, Nepdless to assert that this 
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an not constitute any expression of oninion on the merits of the case of either party, 

s inaicated above, the competent authority shall examine the concerns/grievances of the 

petitioner, strictly in accordance with law." 
ACCordingly, the GLADA has asked PPCB vide letter no: 30 dated 11.01.2024 to 

cOlect effluent samples from outlet and inlet to STP installed by the residential colony. 

orunBY, the residential colony was visited by officers of the Board along with GLADA officials 

On 27.03.2024 and effluent samples from outlet to STP installed by the residential colony and 

n e rain water harvesting pits were collected, As per analysis reports, concentrations of 

Vdrious parameters (Outlet to STP) is DH= 7.2. TSS = 78 mg/l, COD = 228 mg/l, BOD = 65 mg/, 

O= 11.2 mg/| and F. coli = 2700 and concentration of various parameters (Rain Water 

harvesting pits) is pH = 6.6, TSS = 140 me/l., COD = 884 mg/, BOD = 290 mg/I, O&G = 11.4 mg/I 

dna F. Coli = 54,000. Thus, from the above results, it is clear that the STP is not achieving the 

prescribed standards and residential colony has discharged its untreated effluent into rain water 

harvesting pit. 
Now, the residential colony has applied for renewal of 'Consent to Operate' under 

the Water (Prevention & Control of Pollution) Act. 1974 and the Air (Prevention & Control of 

Pollution) Act, 1981. 
The residential colony was visited by undersigned on 20.05.2024 and it was 

observed as under: 

1. The STP provided by the residential colony was in operation. The residential colony is 

operating both modules of its STP and total capacity of STP is 1220 KLD. 

2 The residential colony is discharging its treated water partially into 12 parks and 27 green 

areas (combined area 7.01 acres) developed within the residential colony and partially into 

04 acres 06 kanals land taken by it on lease from Sh. Amandeep Singh Malhi S/o Sh. Sukhjinder 

Singh Malhi. The residential colony has done registered land lease agreement with Sh. 

Malhi for 06 khasra 04 kanals land from 
Amandeep Singh 
S//13,14,15/1,2, 11,9,20/1, 21/12, 22,23, 24/1 and 11//4/1, 2/2, 2/3/2,3/1. The land taken on 
lease in located near the STP and project proponent has laid underground PVC pipeline 
system for discharge of treated water into 04 acres 06 kanals land. The project proponent has 

provided eucalyptus saplings as per karnal technology in this 04 acres 06 kanals land and 

condition of plantation is good. The project proponent has also laid two pipelines into 
remaining 13 acres land of "Malhi Farms" to discharge treated water (one pipeline for 07 

acres land and second for 06 acres land). Registered land lease agreement is valid upto 
30.04.2028. 

acres 
no: 

3. The residential ¬olony has applied CTO for generation of domestic effluent @ 429 KLD for 
partial reuse into flushing system (168 KLD) and for partial discharge into plantation area 
(140) and horticulture (121 KLD). The residential colony has sufficient land for discharge of 
140 + 121 = 261 KLD. However, estimated discharge of colony at present is 620 KLD. Max1mum 
33% of treated effluent ( i.e. 204.6 KLD) will be reused for flushing through dual plumbing 
system. Thus, remaining discharge will be 620-204.6 = 415.6 KLD. The residential colony has 
04 acres 06 kanals land as per Karnal technology and this land can handle 4.75 acre x 60 
KLD/acre = 285 KLD discharge. The residential colony has 7.01 acres park and green area and 
this can handle 05 litre/rn2 of treated trade effluent i.e. 02 KL/Acre x 7.01 acre = 14.02 KLO 
discharge. Thus, residential colony have land to handle discharge @ 299.02 KLD only. 

4. Th¹ residential colony had not developed 04 acres land reserved for plantation. This land is 
located at a distance of about 10 acres from the colony. As per Environmental Clearance., the 
Project proponent had proposed this land for discharge of treated trade effuent. 

S. The residential colony had engaged private firm namely M/s Reddonatura India Private 
Limited, Bangalore for door to door collection and segregation oi municipal soiid waste. ihe 

project proponent has provided bio-composter for processing of de-gradable solid waste. 
Firal disposal of inert ! non-biodegradable municipal solid waste is done at duiny site efi." 
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Municipal Corporation, Ludhiana. The residential colony has obtained necessary permissior 

from MCL vide no: 942/MOH/D dated 03.02.2010 regarding disposal of MSW at dump site cf 

MCL. 

6. The residential colony has installed 03 no. DG sets of capacities 380 KVA, 380 KVA and 250 

KVÀ and all are equipped with canopies and stacks of adequate height. 

The residential colony is not complying with the provisions of the Water 

(Prevention & Control of Pollution) Act, 1974 and conditions for Operation Phase and Entire Life 

of the Environmental Clearance obtained by it from the State Level Environment Impact 

Assessment Authority, Punjab under ElA notification dated 14.09.2006 vide no: SEIAA/2016/3650 

dated 23.11.2016 and had discharged untreated effluent into rain water harvesting pits. 

Show cause notice for refusal of consent to operate under the Water (Prevention 

& Control of Pollution) Act. 1974 and Air (Prevention & Control of Pollution) Act, 1981 was issued 

to project proponent with an opportunity of personal hearing before Chairman of the Board on 

09.07.2024 postponed to 12.07.2024, postponed to 16.07.2024 and postponed to 23.07.2024. 

Sh. Ravinder Singh, G.M. attended the hearing and submitted a written renl 

which was taken on record. He stated that earlier the sample was collected from the outlet of 

the STP by the Board on 12.01.2024 and the same was found within the permissible limits. He 

further stated that there is a temple near the Rain water harvesting pits from which the sample 

was collected by the team on 27.03.2024. The offerings made by the devotees in the temple such 

as milk find its path to the rain water harvesting pits due to which the sample did not meet the 

prescribed norms. 

The matter was deliberated in detail and the reply submitted by the project 

proponent was not found satisfactory. It was noticed by the chair that the project proponent is a 
regular offender and is violating the Environmental norms constantly. 

After hearing the G.M. of the promoter company, officers of the Board, the 
Chairman of the Board decided that: 

1. The consents under the Water (Prevention & Control of Pollution) Act, 1974 and Air 

(Prevention & Control of Pollution) Act, 1981 applied by the promoter company be refused. 
2. The Environmental Compensation (EC) for the previous violations be imposed immediately 

and order be issued in this regard without any further delay. 
3. Environmental Engineer, Regional Office-3, Ludhiana shall calculate the amount, of 

Environmental Compensation for the continued period of violation, up to date and send to 
the EC verification committee for verification of amount of EC. 

4. Notice to issue directions u/s 33-A of the Water (Prevention & Control of Pollution) Act. 1974 
and u/s 31-A of the Air (Prevention & Control of Polution) Act, 1981 be issued to the 
promoter company along with an opportunity of personal hearing. 

5. Environmental Engineer, Regional Office-3, Ludhiana shall launch prosecution against the 
project proponent and its responsible persons for violation of provisions of Water (Prevention & Control of Pollution) Act, 1974. 

4938. Endst. No... 

For and on behalf of 
Punjab Pollution Control Board 

Dated ss 
A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution Control Board, Regional Office-3, Ludhiana for information & necessary action,. 

For and on behal 2/9/ 
Punjab Pollution Control Board 
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Ievention & Ca . 

4 

3! 

lo 

/onallice||68-D, Back Side (CICU Ofice, Phase-5, Focal Point, Lulliana E-moil seczo2ldhpp boyohoo.com 

Sub: 

CSIdential cola. 

No. PPCB/SEE/20-2/LDH/202a/.601 

PUNJAB POLLUTION CONTROL B0ARD 

-pICS and stach 

M/sIdeo tnfr.astruture and Properties Limited, 

The following were present: 
On behalf of PPCB 

Residentual lovnship namely Fldeco Estate One, 

colony 

A Village Raipura, Huss5ainpura and Bhatian, Ludhiana. 

Fr. Pardeep Gupta, CEE, Ludhiana 

conditic11s: 

Majithia, Member Secretary 

Er Kuldeep Singh, SEE, Z0-2, Ludhiana 

On behalf of project 

Er. Nikhil Gupta, EE, ZO-2, Ludhiana 

Sh. Arvinder Singh, G.M. 

Regd, 

Procecdings of the personal hearing given by Chairman of thc Board on 18.09.2024 w.r.t notice to issue directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 as amended 1988 and u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1988. 

Mohd. Kalam, Manager Facility 

LiFE 
'h No. 0161-26 7)14| 

Dated .1o 

AnneuL 

estyle to 
Ennonriert 

Environmental Engineer, Zonal Office-2, Ludhiana brought out that the residential was granted 'Consent to Operate' under the Water Act, 1974 vide no: CTOW/Renewal/LDH3/2023/22 168180 dated 02.08.2023, upto 31.01.2024 and under the Air Act, 1981 vide no. CTOA/Renewal/LDH3/2023/22168945 dated 02.08.2023, upto 31.01.2024 for operation of residential colony (Residential Colony- 300 plots, 01 club, 01 dispensary and 10 shops and total land area of 47465 square meters) along with Domestic effluent @ 429.0 KLD (out of whish 30 KLO shall be utilized for flushing and remaining 261 KLD shall be utilized onto land for piantat1un cu'ture after treatment in STP) subject to suitable condition along with following special 
1. The residential colony shall not discharge any effluent into land reserve for school. 2. The residential colony shall not discharge any effluent into rain water harvesting oils. 3. The residential colony shall maintain proper record regarding waste water generation, treated water discharged into 04 acres 06 kanals land, treated water discharged into parks and green areas and treated water re-used for flushing purpose. 

The promoter company shall ensure that it complies with the conditions of Water (Prevention & Control of Pollution) Act, 1974 and a suitable mechanism be crcated so that it is ensured that even if the project is handed over to the resident welfare Association, the STP is in operation and treated effluent is utilized onto land •or plantation as per the EC conditions and the consent conditions. Also, d suitable cond1tion in this regard be imposcd while handing over the project to the Resident Welfare AssoCIJIon, in absence of which the agreenenlor Ihaudog uvor (he projec! (o the RWA shall not have any lepal validity and the pronioter coMpony slhll only be respons1bl: for any violation ohserved thereafter. 
The pronoter company shall oblain amendment in the Environmental Clearance in case i changes its mode of disposal of treated wastewater any time in future. 

Earlier, many compla1nts were received by the Board regard1ng unauthorized disposa! of the untreated domestic effluent. Accordingly, the project proponent was alforded person2, 

"u lof4 

341



heating beforr the Charman of the Boad onany à *no in the pa,t r! 

(rcctiony were 

,. 

d to PSPCI 
/Povenur 

tuthtiitye, / ID 

passcd by the Board t 

2. 

1. "That Authorities concerned 
sholI not issue ony ncw elvctric 

plot/flat/housc/shop/ony 'other 
component of this projcct with 

immediote elfect." 

"That Authoritics concerncd sholI not register any sale deed reluted to 

plot/flat/house/shop/ony other 
component o/ this project with 

inediote cffect." 

3. "Thot Authoritics concerncd d s shall not connect the effluentof ony profect/cstablishment with tht. 

Municipal Sewer of ludhiana till the commissioning of New STP's ofludhianu and having Municipol 

Corporation, Ludhiano had adequate treotment capacty for domestic effluent. The exis ting STP': 

are olreody under capacity and untreated effluent is being discharged Into Buddha Nolloh und 

wltimately into River Sutlei with immediate effect. 

. "That Authorities concerned shall not sanction any new building plans in the residentiol colho. 

for any plot/flot/house/shop/any other component of this project with immediate effect " 

The said Directions were dropped after approval trom the Competent Authorit I :%. 

i"ght of compliances as submitted by the Regional Office in the consent applícation. 

Earlier, in the personal hearing afforded to the promoter company by the 

Chairman of the Board on 07.07. 2022, it was decided that prosecution be filed against the prr eoe0 

proponent for violation of the conditions of Environmental Clearance obtained by the promoier 

company and for violation of the provisions of Water (Prevention & Control of Pollution) ct. 

1974. However, in the previous consent application, it was decided the matter for not taking legal 

Ction against the project proponent be referred to the Senior Law Officer (SLO). The file was put 

up to the SLO which is pending with the Regional Office at present. 

Earlier, in the personal hearing afforded to the project proponent it was decided 

that "the Environmental Compensation be imposed to the project proponent for above sai 

violation under the Water (Prevention & Control of Pollution) Act, 1974 and for violation o: 
Environmental Clearance granted to the project. The Environmental Engineer, Regional Office-3, 
Ludhiana shall calculate Environmental Compensation (EC) for the no. of days of violations, get it 

y verified from EC Committee constituted by the Board within 07 days. A separate order for the 
imposition of EC shall be passed, accordingly." The file in this regard has already been put up to 
the higher authorities through E-office note no. 182177 which is pending with the Environmertal 
Engineer, HQ. 

Thereafter, a CWP no: 29160 of 2023 was filed before the Hon'ble Puniab 9 
Haryana High Court by Sh. Naval Tapar in year 2023. The Hon'ble Punjab & Haryana High Cur' : 
disposed of the case vide its order dated 22.12.2023 with directions as under: 

"At the outset, learned State counsel submits that since the competent authority is olready in seisin of the motter, it would be expedient if the petition is disposed of, at this stoge, to engble it to oddress the concerns/grievances of the petitioner, as sought to be raised in the petition. And take necessary meosures, if requlred, in accordance with law. He submits thot if necessary, the petitioner shall also be offorded a hearlng. Learned counsel for the petitioner is in agreement with the course suggested by the learned State counsel, and submits that let this petition be disposed of in terms of the stotement made by him. However, It is urged that the outhorities be directed to do the needful withln a specified time. In response, learned State counsel, on Instructions from Mt. Raiesh Mahajon, SDE (Publlc Health) and Mr. Devinder Goel, Law Offlcer, GLADA. submits thot the neressory measures, as Indlcoted aboVe, Shall be resorted to, withino period of eloht weeks from todoy. The petition is accordingly dlspo5eo oj, In rerms of the statements made by learned counsel ae the parties, Needless to 0ssert that this order shall not constltute any expression of opinion on ho merits of the case of either por Jor, as Inaicoted above, the competent quthorlty sholl 
ovemine the concerns/grievonces of the petitioner, strictly in accordance with Inw 4 

Accordingly, the GLADA has asked PPCB vide letter no: 30 dated 11.01.2024 to collect to STP installed by the residential colony, Accordingly. effluent samples from outlet and inlet 
the 
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(Pr 
04. 

KU 
tCSOC0al colonv h 

denlal colony was visiled by officers 
tluel samples from outlet to STP Ihavesing pitS wore collected. As per analysis 

of the Board along 

installed by the 1o STP)is pB = 72, TSS = 78 me/, COD -228 mg/\, B0D 65 mg/l, 0&G 11.2 mg/l and F. coli = 2700 and concentration of various pparameters (Rain Water Harvesting pits) is pH 6.G, TSS = 140 mp/., 

3 

(Preventton & Control of 1981 

Js under: 

COD = 884 mg/, BOD = 290 iis clear that the STP is not achieving 
mg/, O&G = 11.4 mg/l and F .coli = 54,000. Thus, from the above results, 

itS untreated effluent into rain water harvesting Pll 

the prescribed standards s and residential colony has discharged 

2 

reports, 

The residential colony applied for renewal of 'Consent to Operate' under the Water 

with GLADA ollcials on 27 03. 2024 and 

residential colony and lrom the taun water 
(Outlet concentrations of variouS pararneters 

Pollution) Act, 1974 and the 

1. The STP provided by the residential colony was in operation. The residential colony is 

Operating both modules of its STP and otal caoacity of STP is 1220 KLD. 

The residential colony is dischargine its treated water partially into 12 parks and 2/ Breen 
areas (combined area 7.01 acres) develoned within the residential colony and partially intO 

e Air (Prevention & Control of Pollution) Act, 

Gresidential colony was visited by undercigned on 20.05.2024 and it was observed 

MCL. 
6. The residential 

aCres Ob kanals land taken by it on lease from Sh Amandeep Singh Malhi S/o Sh. Sukhjinder 

Singh Malhi. The residential colony has done registered land lease agreement with Sh. 

Amandeep Singh Malhi for 04 acres 06 kanals land from khasra no: S//13,14,15/1,2,11,9,20) 
21/12, 22,23, 24/1 and 11//4/1, 2/2, 2/3/2,3/1. The land taken on lease in located near the 
STP and project proponent has Ilaid underground PVC pipeline system for discharge of treated 
Water into 04 acres 06 kanals land. The project proponent has provided eucalyptus saplings 

as per karnal technology in this 04 acres 06 kanals land and condition of planta tion is good. 

The project proponent has also laid two pipelines into remaining 13 acres land of "Malhi 
Farms" discharge treated water (one pipeline for 07 acres land and second for 06 acres 

land). Registered land lease agreement is valid upto 30.04.2028. 

The residential colony has applied CTO for generation of domestic effluent (@ 429 KLD for 

partial reuse into flushing system (168 KLD) and for partial discharge into plantat1on area 

(140) and hort1culture (121 KLD). The residential colony has sufficient land for discharge ot 

140+ 121 = 261 KLD. However, estimated discharge of colony at present is 620 KLD. Maximun 

22% of treated effluent (( i.e. 204.6 KLD) Will be reused for flushing through dual plumbing 

cVstem. Thus, remaining discharge will be 620-204.6 = 415.6 KLD. The residential colonv has 

n4 acres 06 kanals land as per Karnal technology and this land can handle 475 acro v EO 

e - 285 KLD discharge. The residential colony has 7.01 acres park and green area and 
.hic can handle 0.5 litre/m2 of treated trade ettluent i.e. 02 KL/Acre x 7.01 acre = 14 02 KO 

dierharpe. Thus, residential colony nave land to handle discharge @ 299.02 KI D only 

developed 04 acres land reserved for plantation. This land is 
The residential colony had not 

Reotod at a distance of about 10 acres trom the colony. As per Environmental Clearance the 

Deoinrt oro00nent had proposed this land for discharge of treated trade efluent 

The residential colony had engageO privale lirm namely M/s Reddonatura lnda Prist.. 

Lumted. 8angalore for do0r lo do0r coleciion and segregation of imunicipal solid vaste. Ihe 

project proponent has prov1ded bio-composter for processing of de-gradable solid waste. 

Final disposal of inert / non-biodegradable municipal solid waste is done at dump site of the 

Municipal 
Corporation, Ludhiana. The residential colony has obtaincd nccessary pemisson 

from MCL vide no: 942/MOH/D dated 03.02.2010 regarding disposal of MSW at dunp 

3 colony has installed 03 no. DG sets of capacities 380 KVA, 380 KVA and 250 

KVA and all |are equipped with canoples and stacks of adequate height. 

The residential I colony is not complying with the provislons of the Waler (Prevention 

8 
Control 

of Pollution) Act, 1974 and conditions for Operation Phase and Entire Life of th 

Environmental 

Clearance 
obtained by it from the State Level Environment Impact Assessment 
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Authernty, Puab mder IA nothcation 
dated 4 09 2006 vicle no 

SFIAA/2016/3(.50 

)112016 nd had dischaugcd untrea aled ottluct inlo rain woter 
harvesung pit. 

vV OT Dbove, 
showCausenoure lot relual ofcon4ent lo opcritr under the Wi. 

n &(ontrol of Pollutinn) Aet 1034 3al Ai tb evention & Control of Polluion) A, i931 

propotcnt with n opporlunily of personal hearng hrlore Charman of the 

Rord on 0007 2021 DOstponrd to 12.07 2024, postponed 
lo l60/ 2024 and postponed t 

'02024. 
Aler heang, it was decided that: 

nSCnts under the Woter (Prcventuon & Control of Pollubon) hrt, 10/4 inn! /ut 

venton & Control of Polluion) Aet 198) pplicd by the pronnotrr tompony br efutod 

nronmentol Compensotion (ECl for the prcvious violations br imposcd immedately un 

Order be issued in this regard without any further delay. 
hrOnmcntal Enoinoor Rooinnel office. 2 ludhiang shall calculate the amount of 

onmentol Compensotion for the continued 0eriod of violotion, up to date and sPnd to thn 

tC verification committee for verification of omount of tC. 
to Ssue directions uls 33-A of the Woter (Prevention & Control of Polluticn) Act, 1974 

etysJl-A of the Air (Prevention 8 Control of Pollution) Act. 1981 be issucd to the promotar 

COmpony olong with on opportunity of personal hearing. 
5. Environmental Engincer, Regionel office-3, Ludhiona sholl lounch prosccution e2 

2roject proponent ond its responsible persons for violation of provisions of Water (Preveriicn 
Control of Pollution) Act, 1974. 

In compliance of decision no. 1 of the personal hearing, the consent to operate under 
1he iter (Prevention & Control of Polution) Act. 1974 and Air (Prevention & Control of Poilution) 

Act. 1981 Were refused vide no. CTOW/Renewal/LOH3/2024/25 152659 

(04/Renewal/LDH3/2024/25152384 dated 07.08.2024. 
In compliance of decision no. 2 of the personal hcaring, order for imposition of 

Anvironmental Compensation (EC) amounting to Rs. 1,30,50,000/- for the previous violatinns for the 
Deriod 17.09.2021 to 25.11.2022 was issued vide order no. 330 dated 25.07.2024. 

Sh. Arvinder Singh, G.M. and Mohd. Kalam, Manager Facility on behalf of the projcct 
proponent attended thc hearing and submitted a written reply which was taken on record. Ho stated 
that against the decision of Competent Authority the project proponent has filed an appeal with the 
Aopellate Authority on 19.08.2024. He further informed that all the environniental issues ptaini;, 
to the proiect had been rectify and requested for revisit to verify the compliances made by the croiect 

roponent. 
After hearing G.M. and manager of the pronmoter company and off:rorr, of h:. 

*he Chairman of the Board decided as under: 
i The oroject proponent shall submit within 07 days a Bank Guarantee of Rs. 20 L?. ) ar 

assurance to comply with the provisions of environmental laws 
2 The project proponent shall apply within 07 dayS for consents under the Water (Preyention & 

Control of Pol!ution) Act, 1974 and Air (Prevention & Control of Pollution) Act. 1981, irnmediat ely. 
2 Eovironmental Engineer, Regional ofice-3, Ludhiana shall visit the proiect to yeny its 

contentions compliances and process the Consent applications on merits. 
You are, therefore, requested to comply with the decisions ol the personal hearing 

within stipulated period and subnit compliance report to the Board. 

kd 
For and on behalf of 

Punjab Pollution | Board 
Dated 14os Endst. No. 

Atony of the above Is forwarded t0 the Environmental Engineer. Punjab Pollutio: 
Control Board, Regional ottic(-3, Luaniana tor intormation & necessury action 

1, For and on behalf of 
Punjab Pollution Control Board 
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FUNJAT 

To 

Zonal office-I, E-648-B, Back Side CiCU Office, Phase-5, Focal Point, Ludhiana 
E-mail: seezo2ldhppch@yahoo. com 

No. PPCB/5EF /20-2/LDH/225/YY48 

Subjeci: 

The follo.ng Were preen' 

On behaif of PPCB 

1UNJAB POLLUTION CONTROL BOARD 

Er. Lavnect Kinirst bie nber Secretary 

Er. R.K. P tai.71 

Er. Kuldeep Singh, St., zO-2, Ludhiana 

On behal! of project 

residQ12 

i1/s tideco inirastrucure and Properties Limited, 
Residential Township namely Eldeco Estate One. 
At Village-Rajpura, Husssainpura and Bhatian, 

Ludhiana. 

Sh. Baljhc Eecuertie 

Air At 

Sh. Gagande cp Singh, Avp 

thereirn. 

flexible r 

suppiea 

Regd 

heaone l 
1. Costst 

iOCregs oi the personal hearing given by Chairperson of the Board on 
08.07.2025 w.r.t 1. Notice to issue directions u/s 33-A of the Water (Prevention 
& Controi of Pollution) Act, 1974 as amended in 1988. 2. Show cause notice for 
refusal of consent to operate under the Water (Prevention & control of 
toliution, Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981. 

Amexue 

enea tAanager 

2016. 

- Q 

loge ro 65 

i0Se. 

LiFE 

9364378 iated bi.05.2019 both of which expired on 31.03.2022 with conditions rnentioned 

Lifestyie for 
Environment 

Ph No. 0161-2670141 

trn omplaint was received through e-mail irom the residents of the 
.ittte obte stic water dis charged intc rain waler narvesting pits through 

i ior stanaticn in the area rescrved for school. The conplainants 
had comp. hned about puur ihandling of Municipal Solid Waste and discharge of unt:eated / 
partially trested iomostir s ater into parks of the residentia' colonv resulting in foul cmel in thc 
residenti'kot iplania its had aiso tompiained about partially trcated water 

Dated .18lo763095 

Senio: fEn ziu onmental Engineer, Zonal Office-2, Ludhiana brought out that th 
atted Consent to operate' under the Water Act, 1974 and the 
/Fenawal/LDH3/2019/9364225 & TOA/Renewai/tDHS/2019/ 

0ilgiy. tiic residenial colony was visited by ofiicer of the Board on 

17.09.202 l and the colony was found violating the provisions of the Water (Prevention 
Control ct sou4 Heprcject proponent was afforded an opportunity f nerscnal 

1:91.2072, liere, it wasdecided as.itiCer 
wi leu to tie projcct proponent under the Water (Prevertion & 

Contre! of Pollutiun) . *t !974 e revaked. 
2. The projcct proponens shcHt mointain and operate its sewage treatment plant regulariy & 

efficien te t. tit. the e,fuen: standards, consistently us prescribed by the board. 
3. Th ! hurG: its reated tlomestic effiueat oniy as per mode of 

dispos t tic s. t ranted and tsc comply with the iMunicipal Solid Waste Rules, 
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4. The project proponent shall not di. 

barvesting pits under ony circunstat. ces 

the same. 

S. Lnviror mental Fngincer, Reqionul O 

Tlhereafier, :e project pipnent apii cUli 
k..ter the Walcr (Pievcntion & Contrc! iullutic, 10 
Control of Pollution) Act, 1981 on 17.02 7:2 

Compensation on the project proponert t 0. 0! y) viot 

pproved from the EC verificoion co:lee1 ti 

separate order for imposition of Environntental Cupen sation will be nassed. 

In compliance of the decision ac. 1 of the per sonat he a ing, Consent to Operate 
granted under the Water (Prevention & Conrol of Politiion) /Act, 1he 

wis revoked vide Board's lette no. 608:101 

d shi cischarae orlv roof ton roinvater into 

Thereafter, the project piu nt wa 

xred on 30.09.2022 

The residentiat colony wa; ited by izer cf the 
pre ence of Er. S.K. Gupta, Member of 5 urjal 
coleny was not complying with the prov: ons of tvi Ruies, "01at:r (l entio: 

Lontro! of Pollution) Act, 1974, Air (Prevnticn & Co 1iol af Polir innt i. 1931 a i vericus 
con titions of the Environmental Clearance rnted te i 

The project proponent w. 

consent to operate under the Water (PtQvwi)n & uiroi of P k , de iet:er 

no. 2898 dated i6.05.2022 to submit repty, within 07 days The roject pro0nent subnmitted 
rep:y w.r.t show cause notice issued to it ad was gentcd 'Consont to Opcrat nde: the 

waler ACt, 1974, vide no CiOW/Ronew.3/202 /3019i5 vhich bad 

2C sh. 

j4.09.2006. 

: 2$ 

unde 

, 

1. The project proponcnt shall submit ec;grcos cde 

ier 

operate under the Air (Prevention & Cotrot oi Poile.r) Act, 198. ide letter n0. 4 206 dated 
23 06.2022 and was again afforded an oppnnity ol parsona! heng bafors Chairman of the 
Board on 07.07.2022, wheron it was deid 

cih4 

of treated domestic efluent onto z for irrgaiiorn, in" ofce of En goamentai 
Engineer, Regional Office-3, Ludhiana, t»ithin 07 dtys. 

2. The project proponent shall furnish u n ik guara..ee ornounting tu e. 30the offce 
of Environmental Engineer, Regional ofice-3, LuchiGno, withi D2 davs as (anrasce to 

comply with the provisions of Water ct, 1974, is 2c:, 198i r 5SWRe, 16 and 
yconditions of Fnvironnnenta! Clearo .* grentd under hr E)A ro tifte tinn dated 

3. The project proponent shall comoly :wi ihe ps visicn5 of vi/. Jl the 

times. 

6. Environmentol Engineer, Regional Ofica i, Ludit:z slali v 

compliances inade and send the repot, ithin 15 days. 

4. The project proponent shall compl; i(t the Gnditions of Envirormeital clcarance 
yranted to it under the ElA nc tificatio! dted 14.0.).2O06 in tru: !ctier a:dpirit. 

5. Consent to operate under the Air (Prev!vion & Croi of iPoi::lc'. !031 renewgd 

jor one year, subject to same conditic: 

The prOceedings of afores iic 'erson ieaing we cONYeyec te t projct 

proponent vide letter no. 4810 dated 2?.07 C2. 

uprrale under the Air Act, 1981, t. 0. CI. al, ti2022, 20: 
22.07.2022, which had expired on 21.07.2C: s. 

Ii compliance of decision ) heCi DrO)ODoT :'ile 1t to 

deted 

Thereafte, a conplant was az"m recetved by the bt aid on 02.08.. J2 against 
the residential colony regar ding stagnattan oi treatei wales ítomP i th inc o re: ior 
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school. ÀC dingly. the restdential colony was visited by officer of the Board on 03.08.2022 and 
it was olbserved as under: 

1. The STP provided by the residential colony for treatment of domestic waste water was 
in operation (one module of 610 KLD only). The residential colony was in process of 
sta ing the second module of capacity 610 KLD and work related to mechanical fittings 
Was going on. 

2. The esidential colony was maintaining the record regarding operation of STP. However, 
sludge fiiter pross was not in operation. Moreover, sludge settling in the STP was not 

Liluent Soiples from outlet to STP were collected during visit. As per the 
ahal s icpor, tnc concentration of various parameters are pH = 7.06, TSS 19 mg/l, 

TOS-39419 mg/, COD=46 mg/, BOD=1419 mg/l & O&G= BDL, which are within the 
presc:bed li:aits of the Board. 

3. Th sic nti cclony was discharging its treated water partially onto land for 
ri iani reserved for schooi and partially into the parks developed within 
i0enti: Coiony. Wild growth was observed in the land reserved for school and 

this wild growth has overcome the tree saplings earlier planted by the residential 
colony. 

sta 
th 

4. Th sidntia oovy had still not developed 04 acres land reserved for plantation and 
the .n nc R not made the part of residential colony. The residential colony 

hac roVIIed p)ene tor discharge of treated water into the land of Malhi Farms 

iocated aijacent to the residential colony, however no record regarding amount of 
waier discharged in this land has been maintained. Moreover, paddy crop was standing 

: iii nd plantation had been provided in this land, thus the residential 

coto h tiaive disposal during no demand period. During visit, also treated 
walur was not d sciafged into the above said land as fields were already irrigated with 

ra:.ter 

5. Thrsitien::at clrov failed to nrouce any latest copy of agreement made with 

ar iet'hSt iltceted domesi efíluent. 

6. The Jjct hio,phient had engaged private firm namely M/s Reddonatura India Private 
Limited, Bangalore far door to door collection and segregation of municipal solid waste. 
The nroject proponent had provided bio-composter for processing of de-gradable solid 

Clearance 
the Cop 

troie ital cciony faded to produce any agrccment regardng final 

Ite prcCt proponent was not complying with the provisions of SWM Rules, 
2016, Wat :r Preventon & Control of Pollution) Act, 1974 and conditions of the Environmental 

n Grisi Dth, ot tie personal hearng dated 07.07.2022. The matter was pursued b, 
;ot te Board ana it s decidoi tha: 

-DcCer adal ie munic1pai solid waste. 

it tdio t: proicci proponent boh under Woter Act, 197: and 
Air Ack, 154i tna; De revoke d. 

3. Suit i 

2. GLi) authorities niy be directed not to grant completion certificate to the colonizer 

mgemcnts for contr of enfonmental pollut3n to the 

a, be Inposed for its foilure to provide adequote disposcl 

4. RO hat De ieOcstel to fle prosecution case vgoinst the project proponent ond i's 
d.r tion of environm:ntal ciearn ond provistons of Water 

S. Inei ec pponcL: May )0 givcn one more opportunity of personal hecring to stress 

upcn i: to compiy witin conditions of environmental clearance, operate STP properly and 
make d utottisccniata10enents ot the earliest. 
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Accordingly, in complianc he deci 
th Water (Prevontion o Control of : 

roilution) Act, 1981 were revoked/cancei!de lette3) 
In compliance to the decisi 

Area Deveiopment Authority, Ludhi£na v 
9.2022 as under: 

"GLADA Authorities may be 

the colonizer till it makes adegquiis 

potlution to the sotisfaction of PFCt: 

In conpi.ahce to thu dec: 

imlazatiCn of nyrennhental laws 

vweh ubs ived as under 

1. The STP provided by the residentu 
in cperation (ore module of 61( 
starting the secoind :nodule of car 
Iad beert conpiet:d 

The project proponent ap:l ior re:.twai f Cc te Cpeal.uier tho 
Water (Prevention & Control of Pollution; Ac, 1974 2nd he i h oventin . 
Po tion) Act 1981. 

2. The residential colony was mantz 

sludge filtler pres> V.ds nc It op: 

3. The residentiai ony wes d 

The residentiat colorv was .ib 

7 

colony 
d. lhe residential colony had strll no 

stagnation in the land reserved for-ned anc 
the residentiat colony. Wild growia obse:co the esrved fr 
this wild growth bas overcome le e sa.t 

water discharied in this lai:d had 

20 acre field and e plantatioi 

no. 02, lie Chief Aimunistrator, Gte iur Ludhiana 

ioo nc nt 

S. The residentia. culony failed to 

wr Gnge:neiis jor conro: of enviionuntal 

the same land is even not nade :0f 

had provided pipeline for discht 

iocated adiacent to the resident a 

irme< for diposalf treatod io 

Linited, Bangalere for door to dour 

.y fo ttentstic aeter was 
n). inedeti, oolen 
il Ko 

colony had no altenative dispost o;o-i3 

he project prponeat had provio: 
waste. However, il resIdential c 

disposal of inert / non-biodegrada 

treated water was not discharge 'j he a:ve sci 

these fields. 

The prOjct proponr 

Corrol of Pollutior) Act, 74 and co 

treal: 1er i 

2l 

6. The project proponent had engageate fit. iielv 0doaiurale rivate 

of 

,ny, i,ce. # no cei,nount oi 
aib, 

yiler 

)towever 

icipa so1dwasit. 

250 KVA and al! are equipped wi hnes ang siasoiC.t 

chool and 

siientiat 

The project proponent had installu C. 0. DGf capaitin, 330 V4 KV and 

Operation Phase and Enöre Life of the E:vt;entai c alce ol!aiiied Dy i! frn the State 
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Level Environment Impact Assessment Authority, Punjab under ElA notification dated 
14.09.2006 vile ho: SfIAA/2016/3650 dated 23.11.2016. 

ocin:. nsice u/s 33-A of the Water Act, 1974 alongwith show cause notice 
for refusat st onent to operate urnder the Water Act, 1974 and Air Act, 1981 was issued to the 
project proponent with opportunity of personal hearing be fore Chairman of the Board on 
25.01.2023, wherein it wvas decided as under: 

1. The vironm an tal Compensation be iniposed to the project proponent for above soid 

ViJ ater iPrevcntion & Control of Pollution) Act, 1974 and for violation 
ojinnel earornce granted to the project. The Environmental Enginecr, 
Regional Office-3, ! uahiana shall calculate Environmental Compensation (£C) for the no. 
of ioys of violations, get it verified from EC Committee constituted by the Board within 

07 days. A separete order for the imposition of EC shall be passed, accordingly 
2. The oject proponent shall not connect its effluent to the sewer till obtoin revised 

Envii onnental Ciearance and NOC of the Board. 
3. The LADA authorities shalt be written not to connect the effluent of ony project / 

estuoishn cnt witin the Muricipal sewer of Ludhiana till the commissioning of new STP's 
of2na nu n0ving Municipal Corporation, Ludhiana had adequate treatment 
ca; 22:y or 1Otic5tic cfluent. Tne exis ting STP's are already under capacity and 
untr ated effuet is being discharged into Buddha Nallah and ultimately into River 
Satlj 

4. Th cin rins he issued to the project proponent and concerned Departments.: 

Regstrur of Land ve directed not to reg1ster any sale deed 
ate t 1ot. jlat/house/snnp/any other component of this project with 

immediate effect. 
b) The GLADA Authorities shal! be directed not to sanction any new building plans in 

te resicientias coiony for cny piot/flat/house/shop/any other component of this 

(Prevent 
vide no 2: 

in ti: 

l. That Authorities concerned shali not connect the ef•luent of any 
project' rstcblisirsent with the Municipal Sewer of Ludhiana til the commissioning 
of Ne. Te's of tutithianc und having Municipal Corporation, Ludhiana hod adequate 
treat .t Kiyacir jo aoinestic effluent. The existing STP's are already under 
capacity Gnd untre. ted efiluent is being discharged into Buddha Nallah and 

ultimately into River Sutlej with immediate effect. 

o,ab.celowct Corpo.ation Limited Authorities be directed rnot to issue any 
new eiectric connection in the premises of project proponent. 

Gny 
effect. 

In compliance of decision no. 03 and 04(b), directions u/s 33-A of the Water 
liaii ct, i37:: iireclions were issue0 to the GLADA Authorities 

...20!3 as under: 

it Conphnce of üvcision n. 04(c), directions u/s 33-A of the Water (Prevention 
& Contro! c Pciutici) hct, 1974 werc issued to the PSPCL Authorities vide no 2400-01 dated 
26.05.202 

26.05.202 

2. That Authorities concerned shall not sanction any new building plans 
cilstiad fss ory plot/fiat/house/shop/any other component of his 

d. .5Hrein: d saall not issuc any new eleciric connection to 
Jh/.t.ny other component of this project with immediate 

In compliance of de cision no. 04(a), directions u/s 33-A of the Water (Prevention 
& Control - Dciluticn' 4:,971 :"ere issucd to the Revenue Authorities vide no 2404 dated 

Page 5 ofi! 
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"That Authorities con 10 sh all ejiste! ony sie decd l tcd to 

any plo/flat/house/shop/any other ce pone:t cf this roiect wit i otic te 
effect " 

Thereaft r he redent 

Cptate under the Watcr Prevention &tof 2 tut 
Control of Pollution) Act, 1981 

The residential coloy had re used to ichrge k ircatet v atoaly into 
12varks dnd 27 green areas (combined a 
aie partially into 04 dcres 06 kanals lani 
Sio Sh. Sukhjinder Singlh Malhi. The 
rement with Sh. Amandeep Singh 
S/!.3,14,15/1,2, 1 1,9,20/1, 21/12 22,23 

icdse was located near te STP and p ropda. 
svstenn for discharge of treated vwater in 

by it u 
etial 

condition of plantation was good. 

i: for 0 

lop 

prunded eucalyptus saplings as per ka i:chnou this 

Ihac tosit ettere 

2.: O3 kis land frcs 

The resicientiai colony wa: i2rted 'C 
974 vide no: CTOW/Renrwal/LDH3/2 

(1CA/Penewal/LDH3/202422 158025 
Uperation of residentiai colony (ke siden 

shops and total land area of 474C5 squer 
out of which 160 KLD shall be utilized for 

lare for plantation/ horticultwwe ft: 

The proj:ci poroporent har: tc 
i.ihi Far1ns" to discharge tre32d wa! 

acs land). During visit, rice crop va: 2 d 

Cischarged into this land. Registered ano 1greer ali u 

to 

i Special conditicns as thntiouth 
The said Directions were 

in ight of compliances as submitted by th 
Thereafter, a CWP no: 291 

iCOurt uy Sh Nav.th iapr wet 

disposed of the cast vide order datec 
"At the outsei, 

competent authority is already in srisi 

petition is disposed of, at is 
concerns/grievances af the petiti: 
toke necessary megsures, if re;u rea, i; occu'::.n viti i 

necessary, the petitioner shali alyc i ,orde: .aartnc. 
petitioner is in agreenent with the 9se Ug, igiiv ti 
ad subnits that let this netition 

by him. However, l is urgd h. 

within a specified time. In resp 

Mr. Rajesh Mahajan, SDE (Publie 
GLADA, submits that the necessrv 

to, within a period uf eigh: week 
of, in terms of tthc stutciicnts hici 

t d at. val 
p.utal t fit.the 
': of2023 lor 

**;C Str:* t !sol 

of the it * 
stage, 

d lese 

) 

i asra no: 

hsur5) e tly iDi iu it29.0 KLD( 
'hhng an i i2ed onto 

: 7rnettcoUr: 

i*:aith) a1 iir. Dcvi r3oc! 
)rres, 'ee orl-ie 

oiny " 4t1 

and and 

tde tVater hct, 

204 ior 

'or 06 

Athority 

iaryena 

ic) thc 

t if 

c, 

assert that this order shall not ce:uie any xr3sion of rinion on the orits 
of, the case of either party, for, oi ; tiicated cuG, the co02tent authoily soli 
exanine the concerisfgrievances ie peiltcn:, stri:tii cor tt. . 
law." 
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The 

effluent sityev 're 
Acringly, ite residential colony was visited by officers of the Board along with GLADA 

officials on 27.03.2024 and effluent samples from outlet to STP installed by the residential 
colony and from the rain water harvesting pits were collected. As per analysis reports, the 

concentratuns of vaious paramet crs (Outlet to STP) is pH = 7.2, TSS = 78 mg/l, COD = 228 mg/l, 
BOD = 65 , O&G 11.2 mg/l and F. coli = 2700 and concentration of various parameters 

(Rain Water liarvesting pis) is pri = 6.6, TSS = 140 mg/l, COD = 884 mg/\, BOD = 290 mg/, 0&G 
- 11.4 mg l and F. coli = 54,000. Thus, from the above results, it was clear that the STP was not 
achievinge prescribei etandards and residential colony was discharged its untreated effluent 
into raitn 

dental colony had again applied for renewal of Consent to Operate' 
under the Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & 
Control of Pollution) Act, 1981. 

observed 

1. The Puroviace by the residential colorny was in operation. The residential colony was 
operating both modules of its STP and total capacity of STP is 1220 KLD. 

GLADA Wwas asked PPCB vide letter no: 30 dated 11.01.2024 to collect 

ontet and inlet to STP installed by the residential colony. 

2. The residential coiony was discharging its treated water partially into 12 parks and 27 
grern arens tuombined area 7.01 acres) developed within the residential colony and 
wit oros 0G kanals land taken by it on lease from Sh. Amandeep Singh 

iMall s/o Sh. Sukhjinder Singh Malhi. The residential colony had done registered land 

ieas grcement th Sh. Amandeep Singh Malhi for 04 acres 06 kanals land from 
khs rc. 5/'13,14 15/1,2.11,9,20/1, 21/12, 22,23, 24/1 and 11//4/1, 2/2, 2/3/2,3/1. 

ase localed near the STP and project proponent had laid 
uhd Ve pipeline system for discharge of tre ated water into 04 acres 06 kanals 
lan: The projec! proponent had provided eucalyptus saplings as perkarnal technology 
in 01 ac:es O6 kanals land and condition of plantation is good. The project 

ient . od Iv.G pipelnes into remaining 13 acres land of "Malhi Farms to 

itse pipene for 07 acres land and second for 06 acres land). 
Retered 1ard ie3se agreement is valid upto 30.04.2028. 

1 

The esidantal coleny was visit ed by undersigned on 20.05.2024 and it was 

3. The residenti.al colony applied CTO for generation of domestic effiuent @ 429 KLD for 
parttal reuse into flushing system (168 KLD) and for partial discharge into plantation 

6. b victitt 33% of treated ffluent ( i.e. 204.6 KLD) would be reused for 

tioing thret gh dud plumbing systcm Thus, remaining discharge will be 620.20: 6 -
4 

iatur: (1?1 KLD). The residential colony had sufficient land for 
-21KLD, towever, estimated discharge of colony at present is 

KI hSontial colony had 04 acres 06 kanals land as per Karnal technology 

1)e 4 ?ncte 6t KID/nre285 KLD cischarge. The residenttal 

de ted ad s can handie 0.5 ltre/m2 of treateu 
trailcH, z K/crek7.01:= 14.02 KLD discharge. Thus, residential colonv 
Walatlti 1onndi disclharge @ 299.02 KLD only 

cfl.tuent. 

4. hn!ily had n0t d vetoped 0 acres land roserved for plantation. Ths 
iLtance of about 10 aCI es fron the coiony. AS per Environmental 

Clee, le iioyet uroponent had proposed this land for discharge of treated trade 

5. The residential co.oy had engaged private firm namely M/s Reddonatura India Private 
1 douLoion ud segiegation of mnicipal solid waste. 

iconposte for processing of de-gradable solid 

l ie i n biudegradable municipal solid waste was done at 
duin sit nt the Municipal Corporation, Ludhiana. The residential colony obtained 
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disposal of MSWat dump site of i 
6. The residential colony had instat:n C: 10 D 

250 KVA and all are cquipped with can:nies ai 
The residenttai colory wa 

(Prevention & Control of Pollution) Act, iSc cot t 
cf the Environmental Clearance obtained t fr. 

Assessment Authority, Punjab under no: fration datcd 14 09 2005 

SElAA/2016/3650 datod 23.11.2016 an.ar isch 
hatvesting pits 

Accordingly, show cause 

wirddidof the Bor 0.2U2 

1. ine consents uiGe the Water 

Water (Prevention & Control of Pollutior; c: 1974 Ai breurytin & Cortun Polluti on) 
Act, 1981 was issued tn project propo2 

2. The Environmentai Compensat. 
imnediately and orter be issued 

3vitonnienttl ikheer. he;h 

Environmental Conpensatior: for t, .tinue 

to the EC verification committee fo: soicotio: 
4. Nouce to issue dteciions /S 35-0 

1974 and u/s 3i hofihe 4r(Pr 

the pronoter compaiy aiong wit! 

Prevention & Control of Polluti ict, 19! spiied by ie piomcter c pany ve 
refused. 

5 EnvirOnmentat ngineer. Region. 
tne project proponent and its resr t cle oe 

(Preven tion & Control of Polluticrs lt, ; 71 

Vas iniposed Environmental Co) nsl!.C) 3 

forf 

previous violations for the period 1?. 09.20. i io 25.11 2 

pruponent with an opportunity of oer 

f canncitie, 380 K\A !9) KVA 1nd 

In complhance of decision of the.d 

under the Water (Prevention & Control cf Prt!tion) . , ig74 an A (Prevenitor 
Pollution) Act, 1981 were refused 
CTCA/Renewal/LDH3/202&/25152384 ci 

.092024, wherein it was tecided as ut:t. 

St ate tove tavron 

Act, 1981, immediately. 

d of 
orount c Lt. 

1. The project proponent shall subnnit itnia 07:r: crk 3* 
assurance to comply with the provis ss of envitsninntal i. . 

2. The project proponent shutt aprt *thin t7 dis for n 
(Prevention & Controf of Pollutior!074 

The project proponent sut; ite Ean 
an assurance to comply with the provision: 
upto 02.10.2025. 

Notice u/s 33-A of the Wator (ravent.on Contri ::ttion t, 1974 and 
"u/s 31-A of the Air (Prevertion & Cor: 

C 

3. Environmental Engineer, Regionoi ijic3, t. h,t sho!! visit t ry 
contentions/ compliances 1)i pr 

ier 

tirc tife 
1t mpact 

(D 

vide 

inpg*d 

ind send 

Controi of 

i-2659 

tor lihne 

Voter 

very its 

as 

Envi:renal Lav:, w'ici is val :r pur od 

The project proponent fi!: c appe:i o !7 of 02 ! 1. *. /2025 & 
140/2025) before the Hon'ible GT g2)d 
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Board. The matter was listed on 04.03.2025 for the first time and the Hon'ble NGT has asked 
respondents to file the reply. The matter is now listed for hearing on 28.08.2025. 

The residential colony applied for renewal of 'Consent to Operate' under the 
Water (Prevention & Contro! of Pollution) Act, 1974 and the Air (Prevention & Control of 
Pollution 10! 

itdenual coloay was visited by officer of the Board on 19.03.2025 and it 
has been reported as under: 

1. The SP provided by the residentiai colony was in operation. The residential colony is 
op ing bo h modules of its STP and total capacity of STP is 1220 KLD. Effluent 
boutiet of STP instaled by the residential colony were collected and as per 

5n is, tic concentrations of various parameters (Outlet to STP) is pH = 7.32. 
TSS - 61 ng/1, TOS = 738 mg/l, COD = 117 mg/, BOD = 27 mg/l, 0&G = 6.2 mg/l and F. 
coli = 3,50,000. As per the analysis report, the concentration of F.coli is beyond the 
pres tibcd iinits as prescribed by the Board. 

2. ilsicienual coiony is discharging its treated water partially into 12 parks and 27 
grecn areas (combined area 7.01 acres) developed within the residential colony and 
partvally iato 94 acres 06 kanals iand taken by it on lease from Sh. Amandeep Singh 
Mali Sc Sh utnjinder Singh iMalhi. The residential colony has done registered land 
leatew en ii Sh. nanceep Singh Malhi for 04 acres 06 kanals land from 
kiaa,,15/1, 2. 11,9,20/1. 21/12, 22,23, 24/1 and 11//4/1, 2/2, 2/3/2,3/1. 
Regi:tereu lat.d lease agreement is vaiid upto 30.04.2028. 

3. The resiiential colony has applied consent to operate for generation of domestic 
el otinuro nto flushng system (168 KLD) and for partial 

aton l10t ana hortiCuituro (121 KLD). The residential colony dis 

uilcrent lovd ior discharge of 140 121 = 261 KLD. However, est imated discharge 
of colony at prescnt is 620 KLD. Maximum 339% of treated effluent (i.e. 204.6 KLD) wil! 
be seuscd for fiushing through dual plumbing system. Thus, remaining discharge will be 
6204.6 = 4156 KLD. The residential colony has 04 acres 06 kanals land as per Karnal 

tet ndc hndlc i.75 acre 60 KLD/acie 235 KLD discharge. The 
reskenii, co.0ay ilos 7.01 acres park and green area and this can handie 0.5 ittre/m2 of 
trorade aft uont i.a. 02 KL/Acre x 7.01 acre = 14.02 KLD discharge. Thus, residentia! 
co' 3 ve laoio thandie aischarge @ 299.02 KLD only. 

4 T ei a not d.voloped h4 acres land reserved for plantation. This 
lai .ates ai i distanre of about 10 acres irom the colony. As per Environmental 
Clea nnce the projct prononent had proposed this land for discharge of treated trade 

5. Tinti,!oo. had c. pagci private frm nan1cly M/s Reddonatura India Private 

dour to dour coltection and segregation of municipal solid waste. 
ire oject pC, onent nas provided bio-composter for processing of de-gradable solid 
waste. Fnal aisposat of inert /non-biodegradable municipal solii waste is done at durp 
site s tlie Municipal Corporation, Ludhiana. 

ti 

6. T: 

p 
s it il 03 i0. DG Sels of cipacities 380 KVÀA, 380 KVA and 

hanopies and stacks of adequate height. 
7. Thopt pro )0icit s tarted planning to connect its sewer with STP Bhattian aíter 

Cros ing unde: iaional ilighw iy 44 which will result in violation of the conditions of 
nco obtained by it from SEIAA vide o. SEIAA/2016/3650 datoci 

Lite of the 

not connplying with the provisions of the Water 
(Preventir a atr icDaltio ct, 1974 and Conditions for Operation Phase and Entre 

VirOmhtai carance obtained by it from the State Level Environment imp3Ct 

Page 9 o'! 
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SSSSIinent Authoity, Puniab 

SE1AA/2016/3650 dated 3.11.201t 
The matter was considere: ee Cop 

decided to issue notice u/s 33-A of the wy 

1 nded in 1988 

It has also decided to tefu: 
Ontol of Poilution) ct, 1974 and A ion stdrol 

bv the industry with an opportunity of per.hal hearing before the Charpersor of n Board. 

Accor dingly, notice to isstue directions u/s 33-A of the Water (frntion & 
usal of Centrol of Pollution) Act, 1974 as ament 98 

on ent to operate undr the Water :t 

Pvention & Control of Poilution Act?: 

reve:ion & Contri of Prl':*:oni j074 as 

Cjportunity of personal hearing before tlhperscl.e Boai d o 38.C7. 202 

Sh. M.D KaBam Uddian. Assista:o Garorl h4anage alnyorsh hficiats of 

the project attended the hearing and suh niei a Nr i 

It was observed by tht 

ClearanCe was granted fo: n expete 

itushing, HVAC, horticulture, and irrigat:c: 

siat2d that the STP :s being operated wt 
results. Only tthe f-Col: are beyond imi! 

iarther informed that the present generat.an ci sewage Is 429 KL and the gene ati0n of 620 

ped the 
KRLD is not practicaliy possible. In additio: ciis, the infopierd thri ov hue o 

Oponent 
land to accommodate the reated sewage iioiEi 

that the proposition of connectivity to thc:"P 3attia planai:tanc h wasmd bv 

he project proponent that they woulo co:yi the sevvr with the srp Bhattian att: aking ali 

the necessary approval from the Concerned itioriti:s 

cien 
hich ihey havo 2n 

iher, i. 

it de r 

use tr tt2:1d VaC 

was not being implenmented in practice. iioreove , he practi on matO treated 

eftuent for horticulture and plantation is ipaiicanth inited dur 

Furthermore, the project probonent hed ied to 20 
t 

th st 

er 

The matter was deliberaled ictail r 

proponent was not found satisíactory. It is ioiced ' ..iar 

piantation as comnitted durin the s"men 

hng and 
enyronmenta! clearance. The non-mpleahisiuprn of reus <* of troztastipey' 'c 

other purposes further exacerbates the sittsatio), Adcitinaily. the 0s:C d s,oítreated 

! i1 iy itth the 
ffluent into the sewage network lead'ng i0 the :.attian Si, i 

environmental clearance conditions, as t2:0Ssary , i".SiOn: 

not been obtained. Consequently, the current dispCseti arr2ngoi ar 

project proponent has aiso failed tu submit a Ompiete cont ist 

environmental clearance conditions. Moreover, the i0iei 2ropcent hoc ho! 

-:vitonillental cO)pensation previJusit CNi for 

1. The cCnsent to o:erate under th w'oi: (i'e 

and the Air (Prevention & Con:# 3 Pollut ) Act, 1081 aopic i 

Company be refused due to violatioi of the provisions of the EnvirONMeD. 

obtained by the project proponen: f:m SEIAA, Punjab as eli as othC: as 

violations. 
2. The bank guarantee of RS. 20 a. ady stitld by ! Do 

assurance to cOMply with the proviSi0r, of notai 

Seasons. 

land o! 

tor the 

ited the 

a regular offender and is violating the envirGnental rios nd EC conditicnson 

After hearing representativ:s of th projcct, (icCrs 0 t} ard ond 

Considerin the material facts of the case tr Chairpr the !" 

lie . 

ChR is 

Omoler 

ioarance 

to other 

to t)-C.: : . 
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3. 

1th, 
no 330 taled ?5.07 2924, within 07 days, failing wiich the natter shall be referred to 

4. T: ChCt nin t shatl not connect its cffluent to the MC sewer and other mode of 
ites .nvitonmental clearance conditions till the revised 

En.onsCakt'efalte ond NOC of he Board is obtained. 

nal aeposit the tivonmental Compensation of Rs. 1,30,50,000 

the heve,ile ulhorities for recovery of the same. 

5. The ilowing iuccticns u/s 33-A of the Water (Prevcntion & Control of Pollution) Act, 

oari alieaty conveved to the project proponent vide order 

iecor i/janat ardi. 

iveslrar of Latid be duected no: to register any sale deed 
hat,house/shop/any othcr component of this project with 

mmciite eifet and the entries to this effect shai! also be made in the revenue 

1924 ne 5Sedto the project proponent and concerned Departments: 

b) TLAA / atiorites shail be directed to not issue partia! completion / completion 
jet a.d st.al! aot sanction any new buiding plans in the residential 

T:nouse/shcp/any other component of this project. 

Endst. N 

c) Th: unjab Sat Pvver Corporation Limited Authorities be directed not to issue any 
ne. lcctric co:1ection related to any plot/flat/house/shop/any other component of 

6. I. 

Poliuio! 

t 

gier ikegional office- 3, LuChhana shall submit the compliance 
t t: persoral inearing as per time schedule. £E, RO shall provide 

th cur, Llt sal:s uf egal action to be taken against tne project proponent and its 

dcrs icr .io;i of conditions of environmental clearance and provisions of Water 
pr 3ed during hearing dated 07.07.2022 

iete eff:ct 

.teTefore, requested to comply with the decisions of the personal 
hearingtpei 1ai submit compliance report lo tie doard. 

"For and on oenaif of 
Punjab Pollution,Congrol Board 

Dated lQ/o095 

4 c0y 1e above is forwarded to the Environmental Engineer, Punjab 
wa' Oifce-3, iudhiana for iniomation & compliance, please. 

For and on behalf of 
Punjab Poilution Control 8 vard 
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